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INTRODUCTION 

I, the Chairman, Committee on Public Undertakings having been 
authorised hy the Committee to present the Report on their behalf present 
this Twenty-second Report on Delhi Transport Corporation including 
comparative analysis of transport in Metropolitan Cities. 

2. The Committee's examination of the subject was mainly based on 
Report of the Comptroller & Auditor General of India Union Government 
(Commercial) No.6 of } 990. 

3. The subject was examined by the Committee on Public Undertakings 
(1991-92). The Committee took evidence of representatives of the Delhi 
Transport Corporation on 25th March and 28th April. 1992. The Commit-
tee on Puhlic Undertakings (1992-93) examined the subject and took 
~vidence of the representatives of Delhi Transport Corporation on 4th, 
~ .. ~h, 22nd and 23rd June, 1'N2. The Committee also took evidence of 
::.::ti)~Sentatives of Ministry of Surface Transport and Delhi Administration 

. /:lltb July and 4th August, 1992, representatives of BEST, Bombay on 
..lOth September, 1992, representatives of Pallavan Transport Corporation 
(Madras) and Shri S.c. Vaish, former CMD. Delhi Transport Corporation 
on lst Octoher, 1992. 

4. The Committee on Public Undertakings (1992-93) considered and 
adopted the Report at their sitting held on 27th April, 1993. 

5. The Committee feel ohliged to the Members of the Committee on 
Public Undertakings (1991-<)2) for the useful work done by them in taking 
evidence and sifting information. They would also like to thank the 
officials of the Lok Sabha Secretariat attached to the Committee on Public 
Undertakings for their excellent work and assistanc'C rendered to the 
("Qmmittee. 

6. The Committee wish to express their thanks to the Ministry of Surface 
Transport and Delhi Transport Corporation for placing before them the 
material they wanted in connection with examination of the subject. The 
Committee also wish to thank in particular the representatives of Ministry 
of Surface Transport, Delhi Administration, Delhi Transport Corporation, 
BEST (Bomhay) and Pallavan Transport Corporation, Madras and Shri 
S.c. Vaish (Former CMD, Delhi Transport Corporation), who appeared 
for evidence and assisted the Committee by placing their considered views 
before the Committee. 

7. The Committee also place on record tht;ir appreciation of the 
assistance rendered hy the Comptroller & Auditor General of India. 

NEW DElHI; 
29th April. 1993 

9th Vaisakha. ]9]5 (Saka) 

A. R. ANTULAY, 
ChairmtUl. 

Comminee on Public Undertakings. 

(v) 



CHAPTER I 

BACKGROUND ANALYSIS 

1.1 Government of India, Ministry of Transport took over local bus 
services in Delhi in May 1948 when they found that the services offered by 
earlier licences were inadequate. A Delhi Road Transport Authority was 
constituted under the Road Transport Corporation Act, 1950. This autho-
rity became an undertaking of Municipal Corporation of Delhi by an Act 
of Parliament in April, 1958. 

1.2. On the Recommendations of a working group of Planning Commis-
sion which concluded that Delhi Transport as an extension of Municipal 

tl;orporation of Delhi had not been functioning efficiently and adequately, 
'~lting in leakage of revenue and very high operation cost, Government 
of India took over the management of the undertaking by passing the 
Delhi Road Transport Laws (Amendment) Act in 1971. It took over the 
assets and liabilities from the erstwhile Delhi Transport Undertaking 
(DTU) operated by the Municipal Corporation of Delhi till 2nd 
November, 1971. 

Corporate Objective 
1.3. In Section If! read with Delhi Road Transport (Laws Amendment) 

Act, 1971 and Section 22 of Road Transport Corporation Act, 1950 the 
followmg objectives were laid down for the DTC. 

(a) to provide or secure or promote an efficient economical and 
properly co-ordinated system of Road Transport in the Union 
Territory ,of Delhi and any extended area. 

(b) in so doing it shall act on business principles. 
(c) to achieve a high level of operational efficiency. 

(d) to charge fares not exceeding those prescribed by the State under 
Section 43( 1)( i) of the Motor Vehicle Act, 1939 

(e) to attain financial self-sufficiency. 

1.4 !he Corporation was asked to comment on whether each of the 
above objectives which have been set forth had been achieved. In this 
context the CMD, DTC has replied during evidence:-

.. Although over 20 years have passed since the DTe has taken over 
the organisation from DTU. ' .. e have been trying to achieve the 
objectives given. The DTC came into existence in November. 1971 
and since then each one parameter like growth in fleet. growth in 
passenger productivity and nn all parameters the DT(' has im-
proved." 
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1.5 One of the objectives for converting the Corporation from DTU 
to DTC was to attain financial self-sufficiency. The Committee desired 
to k.now how far DTC had achieved self-sufficiency and whether there 
had been reduction in dependence on subsidy given by the Government. 
In his reply, the CMD, DTC stated that the Corporation received loans 
not subsidy. Asked to give details of suhsidy given since 1987. . he 
stated:-

"In 1986-87, I was given Rs. 49.33 crores; In 1987-88, Rs. 64 
crorcs; in 1988-89, Rs. 69.31 crorcs; in 1989-90 Rs. 70.50 crores; 
and in 1990-91 Rs. 163 crores." 

1.6 The Bureau of Public Enterprises had in 1970 issued instructions 
that all Public Sector Undertakings should formulate their corporate 
objectives. 

1.7 On being asked whether it is a fact that the statement of., 
objectives and obligations of each public undertakings is to be for01.I1J 
lated by the Undertaking with the approval of the Government. the 
Secretary, Ministry of Surface Transport replied during evidence:-

"There is an instruction of the Bureau of Public Enterprises as it 
then was, that separate corporate objectives should be framed for 
each corporation and these have to be got approved by the 
Government. Unfortunately. there has been a lapse on our part. 
We would make amends for it and we will have separate corporatc 
objectives framed by the DTC and approved hy the Government. 
These instructions were issued in 1971. But. in extenuation. I would 
like to submit that it is not as if the DTC is without any corporate 
objectives. They have been set down basically in the Act itself. viz. 
to provide and promote an efficient, economic and properly co-
ordinated system of road transport in the Union Territory and also 
to see that it performs on business-like principles. Minor detaib 
with regard to targets, parameters of efficiency. etc. are set down 
from year to year and these are passed by the Board of Directors 
at the time of approval of the Annual Plan. As I submitted, we 
will have a separate document setting out the corporate objec-
tives. " 

1.8 The Secretary, Ministry of Surface Transport stated during evi-
dence:-

"The absence of other documents regarding corporate objective 
does not mean that DTC does not have corporate objective. We 
have a Five Year Plan for DTC and also Annual Plan for DTC. 
The targets are set." 
The witness added: 
"What I was submitting is that the formulation of a document 
called corporate objective has not been donc. But that docs not 
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mean that the organisation did not know what to do in the absence of 
that document." 

1.9 When asked how far each of the objective had been fulfilled, the 
Secretary, Ministry of Surface Transport replied:-

"These objectives have not been fulfilled. These objectives are 
circumscribed by certain other conditions." 

He continued: 

"It will not bt.' possible to say that the objectives have been fulfilled 
because it originally started with the objectives of providing transport 
services within the area of its operation which is Union Territory of 
Delhi to a level which is satisfactory and to a level which is efficient. 
but Delhi has always heen constrained in its activities because of 
financial difficulties right from its inception ..... " 

tl! 1.10 When asked to indicate whether the Government had the benefit of .,. 
siJnilar undertakings like BEST in Bombay. before setting up of DTC. He 
said:-

"At that time, I am not sun: whether any analysis was made as to 
what is the experience of BEST and I am also not sure whether it 
was in existence or not. I am not very sure whether some of the. 
Tamil Nadu corporation which are better than the DTC like Pallavan, 
were in existence at that time or not. I think BEST was in existence. 
But whether the experience ~lf BEST was specifically taken into 
account when deciding to form DTC in Delhi or not I do not know." 

Advisory Council 

1.11 An Advisory Cnuncil of the DTC was constituted to advise the 
Corporation on matters such as routes on which the sen'ices are to be 
operated, frequencies of serVICes, time table, amenities to passengers etc. 
The rules require that the Council should meet at least once in two 
months. However, during the last four year ending ~ J st Marl'h, 1989 only 
eight such meetings of the Council were held. There was 11(1 Advisory 
Council from January 1987 to 13.12.1991. The Advisory Council has been 
reconstituted with effect .from 24. J 2 1991. 

1.12 The constitution of the Advisory Council is as given below: 

1. Chairman-cum-Managing Director of {he Corporation who acts as 
the ex-officio Chairman of the Council. 

2. Two representatives earh of Delhi Metropolitan Council and Delhi 
MuniCipal Corporation. 

3. Heads of Traffic Dept!. and Mechanical Engineering DepH. of 
Corporation. 

4. Three Members of Parliament. 

5. Two representatives of DTC \Vorkers. 
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6. One Student representative of Jamia Millia University, Delhi. 
7. Two representatives of boy students of Delhi University. 
8. One representative of girl students from the University to be 

nominated by the Vice-Chancellor. 
9. Two representatives of Central Government Employees. 

10. Two representatives of Labour. 
11. Chief Welfare Officer, Department of Personnel, Cabinet Sec-

retariat. 
12. One representative of Delhi Cantonment Board. 
13. One representative of Delhi Police. 
14. One representative of Delhi Public Works Department. 
15. One representative of Delhi Development Authority. 
16. One representative of Directorate of Transport, ,Delhi. :Aj , ". :!'" ~ 
17. One representative of the NDMe. . :;J~'<\.} 

~ . ~~ 

~ 

18. Ten persons to be nominated by the Central Govemment~' 
19. Dean of students welfare, University of Delhi. 
1.13 The Committ~e wanted to know as to who is responsible for calling 

the meeting of the council. The CMD stated "It is the duty of CMD". The 
Committee also wanted to know why the Advisory Council was not being 
constituted regularly. The Chairman and Managing Director stated during 
cvidence:-

"I have the number for 1985-86. There were four meetings called 
during 1985. Only three meetings could be held. One meeting could 
not be held due to want of quorum." 

He fun her added: 
"Next year, during 1986, two meetings were arranged and both of 
them were held. Thereafter, the term of the Council expired and no 
new Committee was constituted." 

1.14 When asked, whether Council could continue to discharge its 
functions till a new Council was formed; The CMD replied 'No". 

1.15 On being further asked whether the Corporation had taken up the 
matter of constitution of the Council with the Government, the CMD 
replied:-

"No, there is nothing on recorri." 
1.16 The Committee pointed out that the term of the Council was for 

three years and it should have been the duty of the CMD to take up the 
question of constitution of the Council with the Government. This would 
have avoided most of the problems which the Corporation was faced with. 
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1.17 The Committee were informed that the Advisory Council was 
constituted on 24.12.1991. In this connection, CMD was asked whether the 
question of 3000 private buses being put into operation by ST A was ever 
put before the Advisory Council for their deleberation. The CMD 
stated:-

"It was not on the record." 
The Committee was also informed that the agenda for the meeting is 

prepared by the CMD. 
1.18 The Committee have been informed that consequent upon the 

recommendations of a working group of Planning Commission which 
concluded that Delhi Transport Corporation as an extension of Municipal 
Corporation of Delhi had not been functioning efficiently and adequately, 
resulting in leakage of ~venue and very high operational cost, the 
Government of India took over the management of the undertaking by 
.... ing the Delhi Road Transport Laws (Amendment) Act in 1971 and the 
DTC was thus set up in 1971. It also took over the assets and liabilities rrom 
the erstwhile Delhi Transport Undertaking (DTU) operated by the Munici-
pal Corporation of Delhi till 2nd November. 1971. 

1.19 The objectives of DTC were among other things to provide or secure 
or promote an emcient ~onomical and properly co-ordinated system of 
road transport in the Union Territory of Delhi and any extended a~a, to 
act on business principles, to achieve a high level of operational efficiency 
and above all to attain financial self-sumciency. 

1.20 During the course of it~ examination the Committee desired to know 
whether any of the above objectives which have been set rorth had been 
achieved. The CMD, DTC had replied that although 20 years had passed 
since DTC took over from DTU, they have been trying to achieve the 
objectives given in each of the parameters like growth in neel, growth in 
passenger productivity. When the Committee put forth a similar question to 
the Sec~tary, Ministry of Surface Transport the latter was however candid 
in admitting that the objectives as set forth by DTC had not been fulftlled 
because they were circumscribed by certain other conditions. 

1.21 The Committee were also informed that the Bureau of Public 
Enterprises had in 1970 issued instructions that all Public Sector Undertak-
ings should formulate its Statement of Objectives and Obligations with the 
approval of the Government. They were further informed by the Secretary, 
Ministry of Surface Transport that such a Statement of Objectives and 
Obligations had not been formulated in the case of DTC. The Secretary, 
DTC admitted that there was a lapse on their part for which they would 
make amends by having separate corporate objectives framed by the DTC 
and approved by the Government. He. however, stated that in the aMence 
or other documents regarding corporate objectives it did not mean that DTC 
does not have any corporate objectives. DTC has 8 Five Year Plan and also 
aD Annual Plan In which the targets are set. Moreover In the absence or 
corporate objectives it did not mean that the organisation did not know 
what was required to be done by them. The Committee had also been 
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Informed that the Government did not take the benefit of similar transport 
undertakings like BEST in Bombay or Pallavan in Madras while formulat· 
ing their objectives. 

1.22 The Delhi Transport Corporation is the m-.Jor transport system 
available to the commuters of Delhi and the adjoining neighbourhood. This 
organisation came into existence as far back in 1971 i. e. over 20 years. The 
organisation was formed with the sole objective of providing safe, emcient 
aDd viable transport system to the commuters of Delhi. The Committee are 
however dismayed to note that since the set up of the DTC in 1971 the 
Corporation ha.'i been unable to achieve anyone of its objectives set forth. 
To say the least. this smacks of a total lack of concern for the commuters of 
Delhi. The Secretary. Ministry of Surface Transport ha... unequivocally 
admitted that the objectives for which the Corporation WII.'i established has ;: 
not been fulfilled. The Committee have also noted that in each of tMj' 
parameters in which the objectives have been itemised the performance 'of' 
Delhi Transport Corporation is abysymal to say the least. Not only tbat 
none of the objectives has been fulnlled but also the Corporation has gooe 
from bad to worse. The Committee were informed that DTU was taken over 
and DTC was established in 1971 to stop the leakage of revenue and the 
very high operational cost. They. however, find that the situation as it exists 
in DTe has not improved. The very objective for which DTU was taken 
over by DTC has not been achieved i. e. economic self sumciency 1I.'i the 
Committee reiterated earlier and the losses of DTC have galloped manifold. 

1.23 One of the objectives of DTC is to attain financial self· sumciency. 
The Committee, however find that as per details furnished to them the 
amount of subsidy given by the Government since 1987 is 49.33 crores in 
1986-87, 64 crores in 1987·88,69.31 crores in 1988·89, 70.50 crores in 1989· 
90 and 163 crores in 1990·91 bringing the total amount of subsidy to a 
wbopping 416.04 crores. This is indeed no indication of any direction 
towards self sumciency. As against tbis no subsidy has been provided to the 
otber two major transport Corporations i.e. BEST and Pallavan. The 
Committee note with rfgret that the Aliministrative Ministry has also failed 
milerably in their responsibility to evince sufficient interest in the working. 
lDOIlitoring and guiding for the performance of the Delhi Transport 
Corporation. 

1.24 The Committee nnd tbat the nnancial position of DTC is such that 
there cannot be any method in which the Transport Corporation would be 
In a position to attain economic viability. They would, therefore, urge the 
Administrative Ministry to put all possible efforts in trying to streamline the 
Corporation's working, revitalise its management cadre, and Improve its 
ftnancial performance by plugging the various shortcomings so identifled 
and try to make the transport a viable one. The Committee are strongly of 
the opinion that the Corporation has been crippled with lack of proper 
management, guidance and Initiative. While expressing their strone displea· 
lUre at the sorry stage of arrairs of the Corporation, the Committee would 



7 

.... IIlJf the Corporation to do some serious and inward rethinking, so that 
die Corporation could atleast reach towards its goal of economic self 
lUftldeac:y. 

1.25 The Committee have been informed that there was an Advisory 
CeundI of DTC constituted to advise the Corporation on matters suc:h as 
routes on which IeI'Vkes are to be operated, frequencies of services, time 
table amenities to pauengers etc. Rules of the Advisory CouneD require that 
the Coundl should meet at leut once in two months. However, the 
Committee were informed that during the last four years ending 31st 
March, 1989 only 8 meetings were held. Moreover there was no Advisory 
Counc:D from January, 1987 to 23rd December, 1991. The Advisory CouncD 
bas been reconstituted from 14.12.1991 and has had two sittings since then. 

\,\ During evidence the Committee had desired to know whether the earlier 
V:'CouncD could continue to discharge Its functions tOl a new Advisory Coundl 
". reconstituted and they were Informed that this was not possible. The 
CommIttee were further informed that there was nothing on record 
reprding taking up the matter of reconstitution of the CouncD with the 
Government. 

1.26 One of the functions of the Advisory Council is to advise the 
Corporation on such routes on which services are to be operated etc. On 
being asked whether the question of introduction of 3,000 private buses 
being put Into operation by ST A was ever put before the Advisory Council, 
the Committee were informed that this was not done. 

1.27 The COOImittee note that the Corporation has a very vast number of 
representatives from ditrerent segments of society who constitute the 
members of its Advisory Counc:iI. However, they are distressed to nnd that 
the role of the Advisory Council has been negligible to say the least. 
Although as per the DTC Act, the Advisory CouncD is required to discuss 
OIl Important policy Issues they note with conc:ern that the Advisory Council 
bas not been meeting frequendy, rather for a period of about nearly four 
yean there has been no Advisory Coundl at aU. This speaks again of a total 
lack of commitment and concern on the working of the Corporation both by 
the representatives of the Advisory Counc:D as also by the Administrative 
Ministry. What has anguished the Committee further is that neither did the 
CMD take up the matter of reconstitution of the Advisory Council with the 
Government nor did the Government think it necessary to do so. Had the 
Advisory Council met regularly most of the burning problems with which 
the Corporation is being faced with would either have been discussed and 
hopefully resolved or at least deliberations on such problems could have 
taken place. The Committee ftnd that even important decision \regarding 
IDtroduc:tion of 3,000 private buses by ST A was neither put forward to the 
Advisory Coundl for their deliberations and consideration nor did the CMD 
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01' the Government think It Important enougb to put this alenda before the 
Advilory CouneU. They would, therefore, strongly recommend the Ministry 
..... the Corporatloa to ensure that the Advisory CouacU Is reconstituted 
IIDd its meetIap are held replarly as per requirement as It otherwlae 
aepteI the very purpose for wbidl tbe Advisory CouncU bas been set up. 



CRAPI'ER D 

OPERATIONAL PERFORMANCE 

, 2.1 As on 31.3.1992 DTC had a fleet of 4372 buses +3 prime movers 
'i and was operating on 753 city and 121 Inter-State Routes carrying on an 

average 42.70 lakh passengers per day. 

Fleet Strensth 

L.".' 2 2.2 Th. e Corporation's fleet strength for 1989-90, 1990-91 and 1991-92 
.., as under :-
:'~J ~?.\:~::~ ~rY~~~~':I;, 

:'. ,", 

Partieulars 1989-90 1990-91 1991-92 

At the beginning of the Yr. 4248 4399 4389+3 
Add. during the year 522 103 535+1 
Deletion during the year 371 113 553 
Strength at the end of yrs 4399 4389+3 4372+3 

2.3 When asked what was the fleet position on road the CMD, DTC 
stated during evidence : 

"DTC's own fleet is 37!!O and the private fleet is 609." 

He funher added : 

"The total fleet required as assessed by Planning Commission is 7430 
including the private fleet." 

2.4 The Committee wanted to know whether the fleet strength wu 
commensurate with the increase in population. In this connection Secre-
tary, Ministry of Surface Transport stated during evidence : 

"Perhaps it was not kept in step with the increase in population." 

2.5 The committee further wished to know what was the productive life 
of the bus. It was stated that the productive life of the bus was 8 years. 
When asked how many buses are there whose life was 8 years, the CMD' 
replied :- " 

"It is 1481." 

9 



Age-wise analysis of Bwes 
2.6 Particulars as on 31.3.1991 

Age over 8 years 
6 to 8 years 
4 to 6 years 
2 to 4 years 
Below 2 years 

10 

1989-90 
1003 
1141 
762 
573 
920 

1990-91 
1756 
1021 
220 
768 
627 

As many as 1756 out of 4392 buses had, therefore, outlived their 
productive life by March, 1991. 

2.7 When asked how DTC was ensuring passengers safety in outlived 
buses, the Corporation stated in the written reply, "DTC buses arc 
considered overaged when they complete 8 years of life and 5 lakh kml 
operation. At this stage, if the Corporation decides to continue opef~ 
of such buses for various reasons, road worthiness certificate is ~ed 
from the State Transport Authority as applicable to other vehict;esr of the 
fleet. Maintaining road worthiness of such vehicles, however,involve 
additional man-power and other resources. At the time of preparing these 
vehicles for motor vehicle inspection all aspects of road worthiness 
including those related to safety to operation are considered and correc-
tive action taken as without such rectifications, road worthiness certificate 
is not given by ST A. " 

Fleet Utilisation "' •.. 
2.8 The position of fleet utilisation during the last 5 years is as follows: 

Particulars 1986-87 1987-88 1988-89 1989-90 1990-91 

Average number of 4104 4171 4316 4335 4403 
vehicles in the fleet 
during the year 

Average number of 3520 3443 3744 3860 3722 
vehicles on road 

Percentage of fleet 85.77 82.55 86.75 89.04 84.53 
utilisation 

Average kilometers 221 210 221 233 219 
per bus per day 

2.9 When asked what were the reasons for decreasing fleet utilisation 
and shortfall in average number of vehicles on road for the year 1990-91, 
DTC stated in a written reply :-

(i) ~anda) Commission and other Political Agitations. 
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(ii) Restrictions caused because of Gulf War and need for I:.imiting use 
of diesel. 

(iii) Over-aged fleet; as on 31st March, 1991,40% of the fleet was over-
aged as against 23 % - as on 31 st March, 1990." 

2.10 Referring to the targets fixed for Seventh Five Year Plan on fleet 
strength, the Secretary, Ministry of Surface Transport stated during 
evidence: 

"Sir, in the Plan document, the Working Group had projected that 
the total requirement of the DTC and private buses under DTC at 
the end of the Seventh Five Year Plan would be about 10,000 buses 
but the actual acquisition will be limited by the amount of money that 

~. will be given during the entire Seventh Plan. The total resources 
~l;~'~;' given to DTC were Rs. 70.37 crores, part of which is required for 

infrastructure. ,. 

2.11 When asked what was the actual strength at the end of the Seventh 
Five Year Plan, the witness added: 

"At the end of the Seventh Five Year Plan, they were able to have a 
total strength of 4374 buses." 

2.12 On being asked what was the actual addition to the fleet during the 
Seventh Five Year Plan period, the Secretary stated : 

"The total fleet strength at the beginning of the Seventh Five Year 
Plan, that is, at the end of 1984-85, was 4039 and at the end of the 
Seventh Five Year Plan, that is, 1989·90, it was 4399." 

2.13 In respect of the number of private buses, the Secretary stated that 
during the period, roughly it was about 1200 J)uses but at the end of the 
Seventh Five Year Plan it came down to 1000 and odd buses. 

2.14 The Committee pointed out that the number of buses had been 
reduced despite the fact that the population of Delhi had considerably 
increased. Reacting to the decreasing number of DTC buses the Secretary 
stated: 

"It is true that it has declined. It has declined because the private-
bus-operators were running 1200 buses at that time and today it 
stands at 600. They have withdrawn a considerable number of buses." 

The CMD had earlier stated that : 

"As on March, 1988, DTC's own buses were 3443 and private buses· 
were 933. In March, 1987, on road DTC buses were 3520 and 
approximately about 1145 private buses were there as on now DTC's 
own fleet was 3750 and private fleet 609." 
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Regarding fixing of targets the witness added : 

"This is the projection made by the organisation on the total demand. 
It is a sort of need-based-figure, not a resource-based figure. Experts 
do go into the question and come to a finding that for the population 
projection and for the needs of the public, certain number of buses 
are required. This is not related to resources. When the resources 
position becomes stringent, we have to adjust our target to what 
money is available. That is how the target was fixed. The DTC is one 
of the Agencies providing transport services. There an.' private 
operators who operate under DTC permits; there are private 
operators who directly get pennission from the ST A; their numher is 
450 or so. Further, there are Contract Carriages numbering 4000 . 
~hich carry ~ommuters fro~ point-to-point. It is a very common Si!ii~.:'~ 
10 the mormngs and evemngs to see larger number oj these buUS,"~ 

plying. Whereas, the total demand assessed is for carrying the tot~1' 
commuters in the city. That is how targets have been fixed. pTe is 
one of the organisation, but a principal organisation providing 
commuter service." 

Operational Emciency 

2.15 The operational efficiency of the Corporation during the la~t five 
years was as under: 

Particulars 1986-87 1987-88 1988-89 1989-90 1990-91 

Number of routes 752 759 825 858 H56 
(City & Inter-State) 

Scheduled 3162.24 3199.41 3270.83 3520.61 3452.37. 
Kilometres 
(in lakhs) 

Gross Kms. operated 2834.28 2640JH 3017.96 32iN.5H 2477.82 
(in lakhs) 

Missed Kilometres 327.96 559.40 252.87 231.03 474.55 
(in lakhs) 

Operational efficien- 89.63 82.52 92.27 93.44 SO.2S 
cy percentage of 
Kilometres operated 
to Schedule 
Kilometres. 

2.16 In reply to a question as to what is the action taken or proposed to 
be taken for missed trips, the Corpo~ation stated in a written reply "the 
buses damaged during 1990-91 on account of MandaI Cornmi~si()n and 
other agitation in Delhi have since been repaired. 53S new buses were 
added to reduce the percentage of over aged buses from 39.l)~·~~) to 
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33.85% as on 31.3.1992. For further reducing the percentage of over aged 
fleet another 290 buses would be added to the fleet shortly. 

2.17 When asked whether the Corporation had undertaken any caule 
wise analysis for both controllable and non-controllable factors regardina 
sharp decrease in operational efficiency. the Corporation stated that lome 
analysis as given below had been made: 

Cancelled Kms. (in lakh) 1990-91 

Tot 11.1 474." 
Due to want of crew -139.98 
Due to want of Bus -13~.46 

" Due to break down -13.63 
~\''iF' Due to accident -1.32 
i~ Due other -184.16 : ;// ,,-~ rL", 

to reasons 

2.18 When asked what steps were being taken by the Corporation to 
improve its fleet utilisation, DTC replied in writing that: 

535 new buses have been added to replace averaged buses and 
further 290 new buses are being added shortly. They also stated 
that: 
"Oualitative checks being carried out at various levels of technical 
officer!> and quantitative fulfilment of preventive maintenance 
activities being monitored every week at the heads of Deptt. 
meeting, Besides Training programmes are being conducted with the 
help of chassis manufacturer." 

2,1 () The Corporation further stated that the constraints being faced by 
them in effecting improvement were: 

(a) Shortage of funds for procurement of new buses on replacement 
account lc:ading to overage fleet level at 33.85% as on 31.3.92. 

(0) Inadequate garraging capacity : As against garraging capacity 
required for 4374 buses garraging capacity available only for 3570 
huses causing 25'},o over crowding in workshop. 

Break-Downs 

2,20 The bus break down in respect of the Corporation per 
10,000 km~, operated by it on city route's ranged between 3,13% and 
3.76'X) for thc last four },cars ended March, 1988. It came down to 0.82 
and O.RO per 10,000 kms, during 1989-90 and 1990-91 respectively. 

2.21 However correspondingly the !rips curtailed per day due to break 
downs which was 2·t)-1 in 1988-!N rose to 762.46 trips during 1990-91. This 
should have rc!'>uited in higher rate per 10,000 kms. 

2,n In reply to a question as to what were the reasons for increase in 
numher of missed trips due to break-downs during 1988-89 and 1990-91 
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and what measures are being taken by the Corporation to reduce the 
same. DTC stated in writing :-

1. In mid-March, 1988, DTC employees went on litrike paralysing the 
passenger bus operation of DTC in the city. Though before 
31st March 1988 the staff started joining duty and buses were 
outshedded, it took two months to normalise the operation. 

2. The services of a large number of employees including operational 
bus crew were dispensed with by the Government as a result of DTC 
employees strike in March. 1988. 

3. DTC operated its services with the help of existing staff for 5 to 6 
months. In the scorching summer heat the staff performed overtime 
duties at a stretch. In the work-shops for the same reason there was 
delay in getting the sick buses attended and the performance on th~. 
two counts suffered. Staff was recruited and vacancies filled uP". 
the operational performance nomalised. t· ': 

2.23 In 1990-91 the city was plagued by Anti-Mandai Commission and 
other political agitations in September-December. 1990 period.~e buses 
were damaged. set-fire etc. in the mob fury. It was difficult to retrieve the 
buses in such conditions. Many a times the police escorted the retrieving 
party. In this abnormal situation, trips missed on account of break-downs, 
were much more in comparison to the normal condition. 

2.24 DTC has also stated in a written reply that it has a proper proforma 
for making entries in respect of missed trips on account of break-downs. 
no bus, no staff and other reasons. This proforma is .being used since 
inception of DTC. 

Inter-State Routes 

2.25 According to Audit Report in August 1975 the Union Territory of 
Delhi had a share of 214 interstate route permits, out of which the 
Corporation was operating 72 route permits. It was felt that by taking over 
the interstate operations not only better services would be provided to the 
passengers but the profits from interstate operation would partly offset the 
losses in operation within the Union Territory of Delhi. As on 31. 3 .1991 
only 118 routes were being operated by DTC on interstate service. 

2.26 Based on reciprocal arrangements with various State Transport 
Undertakings of neighbouring States, the Corporation is entitled to operate 
I.Skm in their territories for every kilometer operated by the respective 
State Transport Corporation/Department of Delhi. 

2.27 During evidence the CMD, DTC admitted that "in August, 1975 
the Union Territory of Delhi had a share of 214 inter state routes out of 
which on 25 routes 72 permits were operating." 

2.28 When asked when in 1975 a decision was taken to take over all the 
routes and why this was not implemented. The CMD. DTC stated, "'I have 
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been within my resources increasing my share on the inter state routes but 
all the routes I have not been able to take over." 

2.29 The Committee were of the opinion that the Corporation should 
take over these inter-state routes at the earliest so that the losses of the 
Corporation could be offset to a large extent. In reply the CMD stated 
during evidence that "My main objective is to operate in Delhi. For the 
last five'years my fleet has not been increased ..... I can operate on more 
routes if I have more buses." 

2.30 With regard to the bus fares the CMD stated during evidence that 
"as far as the interstate routeS' are concerned, the fares are flXed by each 
state. We also charge the same fare that is fixed by the concerned state. If 
you take the two years figures on interstate per one kilometre income it is 
Rs. 4.72 against Rs.3.78 in the city, in 1989-90 and Rs. 5.25 per kilimetre 
~~n interstate in 1990-91. as against Rs. 3.97 in the city." 
<i'i'l.7..31 The committee wished to know when interstate routes are profit-
abje~ why was DTC incurring losses; the CMD replied during evidence "If 
you take the working cost in the interstate. it is surplus. In the city route it 
is minus Rs. 2.14 and in the interstate route, it is surplus by 53 paise. But 
when you take the total cost, where interest to Government loan and 
depreciation is included then on interstate route, I will be loosing 67 paise 
per kilometre." 

2.32 Regarding the fixing of fares in inter state routes the CMD replied 
during evidence:-

.. As far as bilateral agreement is concerned, that does not deal with 
fare. It is about sharing mileage time table to be run by different 
States on routes, etc. All these things are decided on the bilateral 
agreement between the States. But as far as the fares are concerned, 
again I submit that fares are decided by individual States. they do not 
consult anybody else in that aspect." 

2.33 The committee wanted to know whether the rates in inter-state 
routes are higher or so, the CMD replied : 

"Those rates are higher than what is in Delhi. This is what I have 
been saying right from the beginning. The other States have different 
rates. " 

The witness also added that "I am not the person to fix rates. It is fixed 
by the States." 

2.34 When asked how much profit is earned from interstate operators 
vis-a-vis operators within the Union Territory the CMD replied during 
evidence :-

"In 1989-90. we earned Rs. 4.72 per kilimetre on interstate as against 
Rs. 3.78 in city. In 1990-91 the earning was Rs. 5.25 on interstate as 
against Rs. 3.97 in the city per kilometre." 
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2.35 On a query what was the total entitlement and utilisation for DTC 
durin, 1990-91 and what are the estimated losses due to non utilised 
inter-state routes by DTC, the CMD replied durin. evidence:-

'''The total share of DTC on the interstate routes is 1,97,278.5 
~lometres, but tbe Corporation il operatin, on 1,38,418 kilometrel. 
bTC is unable to operate on 58,860.5 kilometres, which It 'Can. If 
the busel are anUable, it can undertake the remainin, routes also." 

2.36 Wben liked how many bUlel had been purchaled durin, the lilt 
three years and how many of these had been put on the inter-Itate 
routes, the CMD replied: 

"In 1992, out of 535 busel purchased 93 have been put on Inter-
state routes; In 1991, out of 103 buses purchased one bus was put ., 
on inter·State route. As on date, 1 have 470 buses on inter·StatOi,¥~¥ 
routes...···:. 

2.37 In reply to a question that due to the shortfall in the inter .. tate 
operations, what is the estimated loss to the DTC, the CMD, stated 
during evidence "On the basis of the difference between the revenue on 
interstate and the revenue on city, the loss is Rs. 1.28 per kilometres." 

Man Maaapmeat 
2.38. The staff position of Drivers, Conductors & Traffic Supervisiors 

of last three years ending 31-8-1992 are as under: 

Prescribed Actual 
per bus per bus 

Drivers 2.50 2.51 
1989-90 Conductors 2.50 4.05 

Supervisory 0.50 0.51 
Drivers 2.50 2.49 

1990-91 Conductors 2.50 3.04 
Supervisory 0.50 0.50 
Drivers 2.50 2.42 

1991-92 Conductors 2.50 3.02 
Supervisory .50 .48 

2.59 When asked by the Committee whether the excess staff was 
employed by DTC, the Corporation in a written reply has stated that as 
on 30.4.1992, there are 335 employees excess of the norms in the 
Corporation. The Corporation also stated that the reasons for engage-
ment of excess staff was the Government's d.rectives in 1989 to take back 
in service all the employees dismissed during the illegal strike of March. 
1988. 

2.40. In reply to question, what action has been taken by the manage-
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Jl\ont to keep operational staff to norms so that cost of operation is 
minimised, DTC in a written reply stated that: 

"to minimnise the cost of operation. DTC is trying to contain the 
staff cost by bannina the recruitment in whole of the Corporation 
even aaainst the vacant posts of different categorics. " 

Admlnl,traU", Staff 
2.41 The staff position for 1990·91 was as under:-

Prescribed Actual Overtime 
per bus per bus paid 

1989·90 1. SO 1.28 RI. 8.27 lakhs 
1990-91 1. SO 1.28 Rs. 7.28 lakhs 

<: '2.42 When asked what is the justification for payment of overtime and 
'what steps have been taken to curtail the same. DTC stated in its written 
reply that: 

"It is a fact that DTC is running short by 0.22 ministerial! 
administrative staff per bus. Therefore. it has become essential to get 
wherever there is a compulsion. However, it may be noted that in 
case the corporation recruits the administrative staff to the tune of 
0.22, the monthly expenditure will go much higher than the overtime 
paid at present. Monitoring of overtime is reviewed monthly in the 
meeting of Head of Depots by the Chairman-cum-MD. 

2.43 As on 31st March, 1992 DTC had a fleet of 4372 buses + 3 prime 
movers and was operating on 753 city and 121 interstate routes carrying on 
an averaae of 42.70 lakh passengers per day. The Committee were informed 
by DTC that the neet position on road is DTC's own neet of 3750 buses and 
609 private buses. When the Committee wanted to know whether the neet 
strength was commensurate with the increase in population the Secretary, 
Ministry of Surface Transport replied. "perhaps it was not kept in step 
with the increase in population. " They were also informed that the 
productive life of DTC is 8 years and there are 1481 buses who have 
completed their productive life. 

1.44 They were also informed that DTC buses are considered overaged 
wilen' they complete 8 years of life and 5 lakh kms operation. At this stage, 
If the Corporation decides to continue operation of such buses for various 
reasons road worthiness certificate is obtained from the State Transport 
Authority. 

2.45 As per the Secretary. Ministry of Surface Transport that under the 
targets nxed lor Seventh Five Year Plan the total reqirement of the DTC 
and private buses under DTC would be about 10.000 buses but the actual 
acquisition would be Umited by the amount of money that will be given 
during the entire Seventh Plan. He also informed that the total neet 
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strength at the beginning of the Seventh Five Year Plan. thai is at the end 
of 1«)84.85 was 4039 and at the end of Seventh .'Ive Year Plan i.e. 1989.90 
was 4399. 

2.46. Regarding fixing of targets the eMD had stated that when the 
resource position becomes stringent, they would have to adjust their target 
according to the money a"ailable. 

2.47 As on 31st March. 1991, the Corporation had o"er 40% of its buses 
wbich Were overaged. The per centage of neet utilisation was 89.04% and 
84.53% and 87.41% during 1989-90, 1990-91 and 1991·92 respectively. As 
.... nst this, the per centage of neet utilisation of other two Transport 
Corporations viz. Pallavan & REST was 88.9% and 86% respectively. 
Regarding improvement of neet utilisation the Corporation had stated thai 
53! new buses had been added to replace the overaged buses. 

2.48 The percentage of neet utilisation of DTC during 1989·90 and 
1990-91 was 89.04 and 84.S3 respectively and the average kilometer per bus' 
per day was 233 and 219 respectively. As on August 1992 t~ neet 
utilisation of DTC was 87.41 percent. When asked what were tM reasons 
for decreasing neet utilisation and shortfall in average number of vehicles 
on road for the year 1990·91 me stated the reasons were, Mandai 
Commission and other political agitation, restrictions caused because of Gulf 
War, overage neet. As on ,31st March, 1991, 40% of the neet was overaged. 
The representative of Palla van and BEST informed the Committee that at 
present their fleet utilisation is 88.9% and 86% respectively. The represen· 
tative of BEST also stated that, the turnout of the neet is 93% and no bus is 
kept out for more than three days. They have got night maintenance system 
in their depots. They have 20 depots and their major day to day 
maintenance L'i carried out in the night shift when the buses come for 
stabilisation. The result is that in the morning ,the buses are available. They 
are introducing a concept or zero defect in depots and it has shown 
improvement in availability of buses. •. 

2.49 When asked is the city operation adequate to meet the demand, the 
representative of Palla"an stated. it is just adequate, the representatln of 
BEST replied, according to tile requirements we are totally adequate and 
meeting our city transportation requirements rather eminently. 

2.50 The CommittH note with concern that over the years the neet 
strength of DTC has nenr kept pace with increase in population. The 
Secretary, Ministry or Surface Transport was can did In admiting these 
facts. They also note that thougb it was proposed in the Seventh Five Year 
Plan that the total ~uirement of the DTC and private buses under DTC 
would be about 10000 buses yet the actual acquisition was limited by the 
anilability of funds. Enn though the Corporation has been crippled with 
economic problems since its inception yet it has never tried to find ways and 
means to impron the same. The Committee have also been informed that 
transport system ()f Madras and Bombay i.e. Pallavan and BEST are 
adequate to meet the demand of the commuters. On the other hand they 
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~ with concern the woefully inadequate neet strength of UTC. The 
Committee are of the opinion that DTC should not only improve its 
financial health but should also increase its own neet strength to meet the 
traIIic demand adequately. 

1.51 The Committee are particularly concerned regarding the increa.~ing 
number of overaged buses. At present DTC has a total of 1481 buses which 
have completed their productive life. The Committee reommend that the 
overaged and outlived buses be replaced immediately in order to maintain a 
sound and healthy transport system in the capital which would not only 
provide better transport facility with passenger safety but also reduce 
environment pollution. 

2.52 The Committee are also distressed to note the low capacity utilisa· 
tion of buses. They are unhappy to find that no serious efforts had been 
made either by the the Corporation or the Ministry to improve vehicle 
utilisation. The Committee find in BEST that the turn out of the neet is 
93"0 and no bus is kept for more than three days. They were also Informed 
that BEST have night maintenance system. The Committee would strongly 
urge the Corporation to emulate the system of high capacity utilisation of 
buses followed by BEST and try to learn from the example set forth in 
improving the capacity utilisation. 

2.53 The Committee note that the bus breakdown per 10,000 kms. 
operated by DTC on city routes ranged between 3.13 and 3.76 for the last 
four years ended March, 1988. It came down to 0.82 and 0.80 during 
1989·90 and 1990-91 respectively. However, the trips curtailed per day due 
to breakdowns which was 248 in 1988·89 rose to 762.46 trips during 1990-91. 

2.54 Regarding the percentage of breakdowns of PTe was roughly one 
percent. In order to curtail the breakdowns of such nature, PTC has 
introduced mobile squads. On breakdown the representative of BEST stated 
that in 1987·88 it was 0.53, for 1988·89 it was 0.55. for )989·90 it was 0.51. 
for 1990-91 it was 0.53 and for 1991·92 it was 0.79 percent. 

2.SS As about increa.w in the number of trips as also breakdown during 
1988·89 and 1990-91 the Committee were informed that this was because of 
strike of DTC employees in mid March 1988, dispensed with the services of 
• larle number of employees on account of the strike; the reasons for 
missed trips in 1990-91. Anti Mandai Commis..~lon and other political 
agitations in September· December 1990 etc. The Committee are not satisfied 
with the reasons advanced by DTC regarding the increasing number of 
breakdown.'i from 1988·89 to 1991·92. Admittedly some of the missed trips, 
break·downs could have been owing to uncontrollable reasons as put forth 
by the Corporation. However. an analysis of the statistics as given to the 
Committee clearly Indicate that there have been a substantial increase in the 
trips curtailed per day due to breakdown from 248 in 
1988·89 to 762.46 in 1990-91. 
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This only Itrenathenl the Committee's belief that the Corporation II 
tryInl to Ihleld Itt non-performance and tardy fleet utilisation under the 
pretext of other extraneous facton. The Committee would therefore Itronpy 
...... the Corporation to do IOmethlnl meanln",,1 to revamp the orpnlla-
dOD Impro\'e fleet utilisation and operational eftlclency. 

2.56 The Committee were Informed that In AUlu,t, 1915 the Union 
Terrltor)' of DeIhl had a ahare of 214 Inttratate route perml". Audit ltated 
that by laklnl over the Intertlta'e operatlonl not only better aervleu would 
be provided to the paIIInl'" but the prOng from the Inter ... tate operation 
would partly ofrlet the 10lIl1 In operation within the dty. However, II on 
31.3.1991 only 118 routes were belnl operated by DTe on Intentate 
IInlcea. They were further Informed that IInce the main obJecU¥t of DTC 
",as to operate It. Hrvlcea In Deihl It did not pursue In takln. over more 
Intentate operations. The pront earned from Inter·state operations as 
.. ahllt the operations within the Union Territory WII Ra. 4.71 per .. 
kUometre In 1989·90 as .. ainst Rs. 3.78 In city operations. In 1990·91th1 
earnilll was Rs. S.lS on Inter·state as aaainst Rs. 3.97 in the clty per 
kDometre. The Committee were also lnformed that 01 the total share of 
OTC on the Inter·state routes Is 1,97,578.5 kilometres but the Corporation 
Is Operatinl on 1,38,418 kilometres. DTC Is unable to operate on 58,860.5 
kilometres. 

1.S7 It was stated by CMD, DTC that in 1991 out of 535 buses purchased 
93 ban bten on inter-state routes. In 1991 out of 103 buses purcbased one 
bus was put on inter·state route. At present DTC has 470 buses on inter-
state routes. '. 

2.58 The Committee are distressed to note that DTC could nol operate all 
the allotted 214 inter·state routes. Out of 214 routes permits only 118 inter-
state routes are being undertaken. Although. the inter-state routes are 
profitable DTC is unable to provide more buses on them. DTC is also 
unable to operate in 58,860.5 kms. for its alloUted share in inter·state·· 
routes, even the administratin Ministry is not taking due care in providing 
adequate number of buses. During the last two years 1991 and 1992 only 94 
buies have been added to the inter·state services. The Committee are 
unhappy to nnd that no serious efforts had been made either by the 
Corporation or the Ministry to provide adequate number of buses in Inter-
state routes. They recommend that. keeping in view the greater margin of 
profitability, DTC should give equal importance towards inter-state services 
by providing adequate number of buses in order to operate in all the 
allotted routes to them which in result would off set its total losses. 

1.59 The Committee nnd thai during 1990·91 against the prescribed 
number of staff per bus in dift'erent categories are, Drivers, prescribed 2.50 
actual 2.42, Conductors; precribed 2.50, actual 3.02 supervisory; prescribed 
O.SO actual 0.48. DTC stated that as on 30.4.1992 there are 335 employees 
excess of norms in the Corporation. The Corporation fulfilled the excess 
starr by carrying out the (;overnment directives in 1989 to take back in 
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8enice all the employees dismissed during the illegal strike on March, 1988. 
ID reply to a question what action has been taken by the management to 
keep operational staff to norms so that cost of operation is minimised, the 
Corporation stated that to minimise the cost of operation. DTC Is trying to 
contain the staff cost by banning the recruitment in whole of the 
Corporation. During 1990·91 the administrative starr position was 1.28 per 
bus as against the prescribed number per bus 1.50 being the overtime paid 
Rs. 7.28 lakhs. DTC also stated. it is a fact the DTe is running short by 
0.22 administrative staff per bus for which it has become essential to get the 
overtime. They say in case the Corporation recruits the administrative staff 
to the tune of 0.22 the monthly expenditure will go much hiRher than the 
overtime paid at present. The staff norm for Palla van is 7.S per bus. 
,Conductors and drivers per bus are 2.S each which comes to 5 per bus, in 
'. of BEST for the drivers the taget fixed is 2.45 whereas the actual is 
2~$O. In case of drivers it is 3 and the actual is 3.14. For the administrative 
starr prescribed is 1.13, actual 1.48. The representative of BEST justified 
the excess starr as they have one-third of the total neet as double-deckers. 
Moreover, their nrst bus starts at 4 o'clock in the morning and the last 
service is early in the morning at 2.30 AM. 

2.60 The Committee observe that although the Corporation was allocated 
manpower far beyond its requirements, no study was conducted to assess 
the overall manpower requirements. They are unhappy to note that there 
has been high incidence of overtime allowance in administrative stall' which 
amounted to Rs. 7.28 lakh In 1990·91. The Committee are perturbed about 
the causal manner in which DTC and the Ministry have been deallna with 
thil vital aspect of manpower manalement. The Committee desire that a 
study be conducted, surplus manpower identlfled and effective meuures 
taken to reduce the same within realistic period. The Committee would uI'Je 
that a conscientious effort should be made to productively deploy the 
surplus manpower, curtail payment of unjustiOed overtime and Increase 
productivity of manpower. 



CHAPTER III 
PRIVATE OPERATIONS 

3.1 Besides OTC's own fleet. the Corporation also has a number of 
Pvt. buses playing under OTC operation. OTC gets STA permits for 
these buses on the basis of affidavits fumished by them which state that 
these buses are plying on the k.m. scheme. 

3.2 Earlier. the Private buses plying with ST A permits under AOCC 
scheme were charged Rs. 1200/- per month per bus from January. 1974 
which was revised to Rs. 10001- per month in February, 1976. TIw, 
AOCC Scheme was placed by kiJometrage scheme in August. 1974. 1'ft~i, 
Kilometerage scheme was in operation upto March. 19R8 during which 
period the OTe was keeping the revenues but payittg fixed late per 
kilometer to the Pvt. operators and providing with the conductors;i This 
scheme resulted in a loss of Rs. 29.65 crores during 1985-86 to 1987-88 
alone. The kilometerage scheme was discountinued from 17the March. 
1988 are the private operators allowed to run the buses on their own and 
also keen the full earnings for themselves. Additionally the private 
operators are being compensated by the OTC for use of their buses by 
the pass holders. The loss worked out in audit during the 3 years ending 
31St March. ]991 amounted to Rs. 259.8B lakhs besidaJoss on account 
of payment for passes. 

3.3 When asked by the Committee what were the reasons the AOCC 
schemes was not continued after March. 1988.- the Corporation stated in a 
written reply that "Administrative and Operational Control Charges. 
Schemes (AOCC) as was applicable to the private buses under DTC, was 
discontinued in the years 1979 due to certain shotcomings observed in the 
system and thereafter kilometer scheme for the operation of private buses 
under OTC. was followed and ::ontinued upto 16th March, 1988. After 
the illegal strike of OTC employees from 17th March onwards, private 
buses were running purely as an adhoc arrangement. This arrangement is 
still continuing as per the directions of the Ministry." 

3.4 The Committee wished to know whether it is a fact that the OTe 
is getting the private huses permits from STA stating that they are plying 
under the Km. Scheme. To this. the CMO, OTe replied in affirmative. 
Asked how the OTC could justify that Private buses were under OTC 
operation. the CWO. OTC stated during evidence: 

"They are under me because they are to report to my time-keeper 
at the terminals. They are under me because in case they do not 
report to the time-keeper at the terminal. I impose penalties on 
them. If there is a public complaint against them. I enquire into that 
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and then I take action against them. In ca.o;e they are involved in 
accident. them I remove them from my operation. And thereafter, 
they cannot operate on the permit. So. that is why I say, Sir, they are 
under me." 

·3.5 The Committee were informed that DTC was formed since there 
was a failure on the part of DTU to perform its functions. Asked to 
indicate in this context, what was the total requiremment project of DTC 
for 7th Five Year Plan. and what was the percentage of target achieved, 
the Secretary Ministry of Transport stated during evidence: 

"Sir. in the plan document, the working group had projected that 
the total requirement of the DTC at the end of the Seventh Five 
Year Plan would be about 10,400 buses but the actual acquisition 
will be limited by the amount of money that will be given during 
the entire Seventh Plan. The total resources given to DTC were 
Rs. 70.37 crores, part of which is required for infrastructure ... ·o 

·3.6 Asked what was the actual strength at the end of the 7th Plan and 
additions if any the Secretary replied: 

"At the end of the Seventh Plan. they were able to have a total 
fleet strength of 4374 buses ... The total fleet strength at the 
beginning of the Seventh Plan i.e. at the end of 1984-85 was 4039 
and at the end of 1989-90 was 4339." 
On the Number of private buses the Secetary stated: 
"During this period roughly it was about 1200 buses at the end of 
the VII Plan and it came down to 1000 and odd buses." 

3.7 The Committee wished to know how the target of 10.400 buses was 
fixed, whether this was fixed keeping the resources. population in mind, 
more so when the actual increase in fleet was only 300 and about 1200 
private buses. They also wished to know how the Secretary had stated that 
the corporate objectives were more or Jess fulfilled. 

In reply, the Secetary stated that. the limiting factor was money. 
This Committee further enquired, if money was the limiting factor 0 then 

why was the Corporation not motivated enough to put more Pvt. buses. 
The Secretary stated that: 

"Till the strike in March, 1988, the kilometre scheme was in 
operation but private operators were leaving the scheme one by one. 
The reasons was the low rate structure and it was uneconomical for 
them. They were leaving on their own volition." 

3.8 When asked by the Committee what exactly attacted or deterred 
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private bus operators from DTC operation, the Secretary replied during 
evidence that the attraction was to get a right to operate on a route and 
get payment from DTC per kilometer basis. when asked for how long this 
scheme was in continuation the Secretary replied it was in continuation 
ever since the kilometer scheme was introduced. 

3.9 Asked further why the objectives of DTC could not be achieved and 
whether Government had undenaken any study to analyse the factors 
responsible for the decrease in the number of private buses operating 
under DTC, the Secretary stated: 

"The strategy that we adopted during the 7th Five Year Plan was that 
we should promote private operators to come and operate under the 
STA terms under the permit of DTC.·· 

Continuing funher. the Secretary stated that under Sectioll 66 of.' 
Motor Vehicle Act. it was not possible for DTC to operate under'its 
permit a bus which does not belong to it. Earlier, each of the private buses 
which used to operate under kilometre scheme did not have a Separate 
permit from STA. They could ply on Delhi routes only on the permit of DTC. 

3.10 The Committee wished to know whether it was a fact that despite 
the strike of March, 1988 after which the private buses were no longer 
plying under the kilometre scheme, DTC had been swearing on the false 
affidavit that the buses were plying on the kilometrs scheme and it was on 
this basis that the permits were issued to private operators. The official of 
the Delhi Administration stated that it was a fact. Asked funher whether 
this practice was permissible under the system, the Secretary admitted 
druing evidence: 

"It is strictly not permissible under the law. We have given 
interpretation of Section 66 of the Motors Vehicle Act, 1988. But, if 
we say that this is not permissible then 600 buses will today disappear·· 
from the total fleet available." 

Elaborating funher the Secretary stated: 
"We have been trying to persuade the Delhi Administration to give 
additional ST A permits. They were saying that unless DTC applies 
for the permits it is not possible. Only after persistent effons, it was 
in July, 1992 that the Delhi Administration had issued the orders for 
giving the permits." 

He added, "We hope finally. the Delhi Administration will see their way 
to grant S1 A permits to private operators. We have succeeded to a great extent." 

3.11 On 17th March, 1988. the employees of DTC went on strike. In 
order to minimise the inconvenience to the commuters of Delhi, DTC 
decided to allow buses from outside Delhi. to ply during the strike period. 
Private operators were also allowed to operate their buses in Delhi. Prior 
to this, when the kilometre scheme was in continuance, DTC had its own 
conductors and the private buses were also being paid a fix rate per 
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kilometre. However after strike of 1988 the kilometre scheme was 
diacontinued, private operators were allowed to run the buses on their own 
and also keep the full earnings for themselves. 

In addition private operators were being benefitted by the DTC for the 
use of their buses for pass holders. 

3.12 The Committee wished to know why the kilometre scheme did not 
continue after the period of strike was over. In reply, the Secretary stated 
during evidence: 

"The kilometre shcheme was continuing till March, 1988. As you are 
aware, the kilometre scheme requires the DTC to be present on the 
private buses in order to collect the fare. At the time of the strike 
there was no DTC conductor given to the private buses. So, it was 
not possible to continue the kilometre scheme with the commence-
ment of the strike. Right from the beginning of 1987 it has been the 
view of the Ministry of Surface Transport that the private operators 
must be given STA permits." 

3.13 The Committee further enquired whether till very recently Delhi 
Administration had rejected giving of ST A permits to private operators. 
The Secretary replied in the affirmative. To a specific query by the 
Committee as to who took the decision to issue the permits the Secretary 
stated that this decision was taken by the Ministry of Surface Transport at 
the level of Minister. "We have sent a communication to the DTC". The 
Committee wished to know specifically when the decision was communi-
cated to the DTC because the CMD, DTC had stated druing evidence "In 
the DTC records there is nothing prior to 1989 as to under whose 
instructions the kilometerage scheme which was dis~ontinued during the 
strike period." In 1989. a letter was received giving reference to 1988 just 
after the strick period. 

"In this connection. it may be pointed out that as early as 18.6.1988 
in the meeting taken by the Minister of State for Surface Transport. 
the question of asking the private operators to go back to the 
kilometerage scheme was· brought up and it was told that the 
Government has taken a decision not to revert to the kilometerage 
scheme and continue with the present arrangement which would later 
be followed by independent terms to the private operators." 

3.14 The Committee wished to know specifically why the Corporation 
did not revert to the earlier K.M. system after the strike period. They also 
wished to know who allowed the present system to continue and what were 
the reasons for the same. In this connection the Secretary stated: 

"The system that was introduced during the strike period. namely the 
abolition of 'the kilometerage scheme was allowed to be continued. as 
I mentioned under the orders of the Minister. The formal communi-
cation was sent only in 1989." 

3.15 The Committee further enquired whether there was any file which 
communicated the recorded instruction of the Minister. The Sectreary 
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stated "it was recorded in the file by the Joint Secretary concerned who 
was present in the discussion." The Committee then enquired whether 
immediately after the decision was taken in the meeting was any 
communication sent by the Ministry to DTe. In reply. the'Secretary stated that: 

':Immediately after the meeting. no communication was sent to the 
DTC. Right from 1987. the Ministry had been telling everyone 
concerned that we would do away with the KM Scheme." 

3.16 Asked whether it was not incumbent upon the Ministry to send a 
formal communication, the Secretary replied "I would agree with the 
Chairman that immediately after that we should have sent a formal 
communication. " 

Elaborating further the Secretary stated: 
"But in extenuation of what has actually happened. let me submit,,/ 
the Committee that there was a number of meetings includi~?i. 
meeting in February, 1988 whereby we were going to change the 
pattern and were going to give private operators designated 'alea:. pn 
10.3.1988. we wrote a letter lothe Secretary (Transport) Delhi 
Administration informing, we are planning to clear proposals for STA 
permitting private operators independent of DTe. Details of the 
scheme should be worked out by the Delhi Administration." 

He added: 
"What happened was, the strike determined the tlmmg of the 
implementation of the decision. It is not {is if it wa~_a new decision 
taken by the Ministry. Secondly. we asked the DTC to find out 
whether private operators are willing to come back under the KM 
scheme who have gone on strike in 1988 for increase of remunera-
tion. Their demand for higher remuneration was pending. The DTC 
Chairman in a letter sent to us in May, 1988 reported that private 
operators are not willing to revert back to KM scheme. These are the 
reasons which impelled us to continue with this scheme." 

3.17 The Committee also enquired whether it was a fact that Delhi 
Administration under the Chairmanship of the then Lieutenant Governor 
passed a resolution which was supported by the full Metropolitian Counncil 
that the Private buses whould be allowed to be under the control of DTC 
and if this was so, how was it that now 3000 private buses are proposed to 
be given STA permits by the Delhi Administration. In reply the Chief 
Secretary, Delhi Administration stated during evidence: 

"Sir, the situation that we were forced to face was tbat the DTC fleet 
was depleted over the years. And as the Hoo'ble Member was 
mentioning. the population of Delhi and the total number of the 
commuters and their requirements are increasing. We were advised 
by the Ministry of Surface Transport and the DTC that for their own 
financial and commercial reasons, they have no intention of ensuring 
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any substantial increase in the strength of their fleet. Now, what is the 
local administration expected to do in the circumstances? We have to 
find the most viable means of filling the gap and meeting the customers' 
requirments to the best extent possible. We. are aware of the pitfa1Jsof 
introducing private buses on the road. At the same time. given certain 
circumstances which were inexorably driving us in that direction-we 
are aware that we have been left with no option-and we have taken the 
conscious decision of introducing private buses. But we have also taken 
into account cvertain safeguards that will be necessary for protecting on 
the one hand. the commercial interests of the DTC. and on the other, 
the safety on the road. As for the commercial interests of the DTC, we 
have provided that routes will be operated jointly by the DTC and by 
the private buses. If we had gone in favour of exclusive routes, then the 

.,,;., tendency would have been for the private operators. to go only for 
&..,/ .. , remunerative routes and the non-remunerative routes offering lower 

' .. '~muneration would have fallen to the lot of the DTC. It would have 
hurt their commercial interests; it would have disabled them further 
from replacing their agging fleet. We have tried to safeguard the 
commercial interests and the financial health of the DTC by providing 
that inroduction of private buses will be on a route sharing basis. On 
every route. we have said that 60 per cent of the timings will be allocated 
to the DTC and 40 per cent will be allocated to the private operators. It 
is. of course. a different chapter as to how the route allocation amongst 
the selected private operators is going to take place. But here. I am on 
the subject of joint sharing of the routes and the safety.on the roads. 
There is a historical evidence that whenever private vehicles have 
operated under the tutelage of the DTC either on kilometre basis or on 
each an carry basis, the road accidents are high as compared to the 
DTC. DTC needs to be complimented for their safety records. In fact. I 
am sure. that they have an all India record of low incidence of accidents 
amongst all the public sector transport undertakings. Therefore. the 
private operators are first suffering in comparision to an undertaking 
which has a proud record of low accidents." 

The witness added: 

"When a vehicle operate under the control of DTC, which is a 
commercial organisation in itself. then their disciplinary control on that 
vehicale is not as strict or as extensive as possible. when the discipline is 
enforced by a Statutory Authority. This time, we are not going to place 
the vehicles under the control of the :DTC. We are going to jointly 
operate them, under the dirtect supervision of the State Transport 
Authority. And this is the system. Whenever the private vehicles are 
allowed to operate alongwith Government vehicles on an inter city or 
city routes. they operate under the control of the statutory authority 
which is the State Transport Authority." 

3.18 Asked further by the Chairman whether taking everything into 
consideration why were private operators being allowed to operate and in 
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Madras or Bombay there were no private bus operators, Chief Secretary 
replied during evidence that: 

"The submission which I was making was, the DTC has not been , 
granted the fare levels to which it was entitled in terms of current 
~ts of operation. They had been enabled to increase their fleet by 
expansion as well as by replacement of the old vehicles. there 'is no 
good reason as to why we should have introduced private vehicles on 
the roads of Delhi." 
He continued: 
"The commuters are not e"pected to pay for the inefficiency of the 
system. In fact. it is expected to improve its efficiency every day of its 
operation. Its level of performance has to be reflected in the cost of 
operation, and it is transferred to the customer. It happens in eve{)' 
industry, even in private industry. If you compare the I ndi.., " . 
industries with the industries abroad. what happens is that 'India 
Industry is much below. So. this is inherent in any cost.jns of a 
service. Whatever inefficiency is there, of the DTC, at the same time, 
it is entitled to recover its legitimate cost. for improving its efficiency. 
What was hppening in the last few years was that the fare levels w'ere 
artificially low. 
On the other hand. Government of India was not willing to extend 
budgetory support to the DTC for keeping its fleet alive. So. the 
option that was left with us at local level was to fill the gap by 
bringing private buses." '_. 

3.19 The Committee wished to know how the Delhi Administration 
would be able to ensure that they had control over the private buses and 
what was the strength by way of manpower which Delhi Administration 
had with it. In reply, Chief Secretary. Delhi Administration stated during.: 
evidence: . 

"I was trying to explain that the types of control exercised towards 
DTC and private buses are different in nature. They are a commeri-
cal organisation and their "taff is supposed to find out whether the 
vehicle is running on time or not and whether there is any revenue 
leakage. Whether there is leakage of revenue or not is not going to 
bother me. As far as I am concerned. there are two angles, First is 
the commuters' angle as to whether the vehicle is ruuning as per the 
allotted time or not. This is one type of supervision which I will have 
to exercise. The other angle is equally important. that is. whether 
they are violating any traffic rules or not. There are two types of 
enforcement staff. The first type of staff is the traffic police which is 
looking after the operation of buses so that DTC and private buses 
do not jeopardise public safety. We have also sent a proposal to the 
Ministry of Home Affairs for increasing the traffic enforcement staff 
in a big way. Similarly the staff of the ST A will look after the Motor 
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Vehicles Act including the time schedule. We have a work force of 
129 people which is proposed to be supplemented by 334 people. So, 
in all. we will have about 500 people in the transport department 
front and a big army of traffic staff on the police front which will 
ensure enforcement of traffic laws and Motor Vehicles Act." 

He continued: 
"The enforcement staff will do the checking. There are mobile 
squads.. stationary squads at certain nodal points and various other 
methods for carrying out checking. It is not at all difficult to know 
when a schedule is missed and whose bus is missed. ST A has the 
authority to cancel the permits of the erring private operators and 
also to punish them accordingly." 

.3.20 The Committee pointed out that the introduction of 3000 buses by 
S1A would create a chaotic situation. The Committee wanted also to know 
about the accountability of those buses. In reply the CMD, DTC stated 
during evidence: 

....... the permits for 3000 buses were advertised because the Govern-
ment was not in a position to give money to buy these 3000 buses." 

3.21 When asked what steps had been taken by DTC to see tbat they 
could be responsible for their action to some authority. the CMD replied: 

"In 1988, I gave five different alternatives to the Government to 
increase the number of buses through the induction of private buses 
to increase the availability of buses for the commuters in Delhi. The 
question of these 3000 buses as to whom they will be responsible was 
considered by the Government and by the Delhi Administration 
both. I am not the authority; government is the authority." 

He added: 
"I attended the meetings with the Lt. Governor in which this matter 
was discussed. J attended the meeting with the Hon'ble Minister 
when this matter was discussed. I attended a number of meetings 
which had taken place in the Ministry regarding these 3000 buses." 

3.22 On being asked, what steps DTC had taken keeping in view the 
new permits to 3000 private operators and their accountability and 
responsibility, the Corporation stated in the written answer; "DTC is 
seriously concerned for running of 3000 buses in the city without adequate 
control and supervision. This was expressed in the meeting with the 
Lt. Governor of Delhi." 

3.23 The Committee wished to know, whether the Advisory Council was 
in existence when the Government advertised for intoduction of 3000 
private buses, the Corporation stated in a written reply, "The Government 
constituted DTC Advisory Council and Notificattion was issued on 
24.12.1991 and the copy of Notification was received in the office of the 
DTC on 30.12.1991. Delhi Administration released advertisement invitin~ 
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applications for 3000 private bus pennits for city routes in the local 
newspapers on 1.1.1992. 

3.24 When the Committee asked, whether it was in the purview of 
Advisory Council to discuss the matters of the issue of 3000 permits by 
STA if yes, .and whether it ever discussed in the meeting of the Advisory 
Council, DTC replied in the written note, "No; grant of stage carriage 
pennits by STA, Delhi Administration to private buses does not fall within 
the purview of the functioning of the DTC Advisory Council as listed in 
para 11 of DTC (Advisory Council) Rule 1973." 

3.25 The Committee further enquired whether as the Chairman of 
Adv~ry Council, the Chairman DTC took up the matter of 3000 private 
operator with the Secretary, ST A. In their written reply, the DTC state'!. 
"No, the scheme of issuing 3000 state carriage pennits by STA, (De1tli 
Administration) has been compiled by Delhi Administration and the 
approval of the Government of India, Ministry of Surface Transport has 
been obtained by them." , 

3.26 The Committee have been informed that the DTC has a number of 
private buses p&fing under its operation and gets permits for these buses on 
the basis of aftldavits furnished by It to ST A stating that private buses are 
plyinl on kllometreage scheme. Tbe Committee were also informed that 
earlier, wben ~ private buses were plyinl under the AOCC Scheme they 
were charged ~. 1,lOO/.per month per bus from January. 1974 later 
revised to RI. I,OOO/-per month in February, 1976. thls scheme was 
replaced by kUometreage scbeme in August, 1979 which was in operation 
upto March. 1988 till which period DTC kept the revenues but paid a fix 
nte per kilometre. During kilometre scheme the Corporation also provided 
the private bus with their own conductors. From 17th March, 1988 the 
kiIometreage scheme was discontinued and private buses were allowed to 
run on their own as also keep their earnings. Besides DTC was also 
compensating the private operators by paying for use of DTC passes. 
DuriDI the three years ending Man:h, 1991 the loss, as a result of this 
ICbeme worked out to RI. 259.88 takbs besides loss on account of payment 
flI passes. 

3.27 During evidence, the Committee were informed that the total Deet 
requirement of DTC for the 7th Five Vear Plan as estimated by tbe working 
P'OUP was about 10,400 buses. But the actual acquisition would, however, 
be UDiited by the amount of money that was to be given during the entire 
7th Plan. They were also Informed that at the end of the 7th Plan the 
Corporation had a total Deet strength of 4,374 buses. 

Moreover, the strategy adopted during the 7th Five Vear Plan was that 
the Government should promote prlnte operators to come and operate 
under STA terms under the permit of DTC because Ministry was unable to 
provide the required number of fleet streOJth. 
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3.18 Tbe Committee were informed tbat on 17tb March., 1988 the 
employees of DTC went on strike. In order to minimise tbe inconvenience to 
the commuters of Delhi DTC decided to allow the bus from outside Delbl to 
ply during the strike period. ,!,be private buses were also allowed to operate. 
For tbe strike period to March, 1988 private buses were allowed to run with 
their own conductors and also keep the full earning for them8elves. This 
ICheme is presently in continuation. 

3.29 The Committee had also been Informed tbat as early as 18.6.1988 in 
the meeting taken by the Minister of Surface Tran.~port the question of 
aking the private operators to go back to the kUometreage scheme was 
brougbt up and it was decided that Government would not revert to the 
kUomelre scheme but would continue witb the present arrangement. 

There were no recorded Instructions or communication in tbe Corpora-
tion's records prior to 1989 whether the kilometre Kheme should continue 
or not. The Committee were Informed that it was allowed to be continued 
UDder the oral orders of the Minister and formal communication was sent 
only In 1989. 

3.30 During evidence the Committee wished to know how the Ministry 
would be able to ensure that with the recent introduction of 3000 private 
buses for which licences have been given the transport facilities would 
improve 'rather than become more chaotic. The Chief Secretary, Delhi 
Administration had informed the Committee that It was a fully conscious 
decision. whereby it was decided to introduce these 3000 new private buses. 
Reaarding disciplinary control the Chelf Secretary bad added that with the 
Introduction of these 3000 private buses the disciplinary control would not 
be with the DTC but with the State Transport Authority which would be a 
.tatu~ory authority. The Chief Secretary bas also elaborated that they would 
be . enforcing strict supervision by their enforcement mobile squads and 
various other methods so as to ensure that the private buses do malntaln 
their accountability. 

3.31 It is a matter of great concern to the Committee that such important 
poIky decision about transport system which is to run for the commuters or 
Delhi were not looked into either by the Corporation or by the Administra-
tive Ministry or by the State Transport Authority. That the Administrative 
Ministry has been shifting various schemes or rather Juggling the schemes 
as and when it suits their will is a clear pointer to the fact that neither the 
Ministry nor the Corporation have the interest of the commuters at heart. 
Were this so then definitely the Administrative Ministry would have done 
some serious & meaningful rethinking or at least it would have formulated 
an action plan to ensure whether the present system or transport as it exists 
In the Union Territory of Delhi is satisfactory or not. This total lack 
indifference or apathy on the part of the Administrative Ministry is to also 
evident in the Committee analysis of the various kinds of schemes which an' 
continuing to operate in Delhi. The Committee have noted that the AOCC 
Scheme which was earlier in operation also resulted in loss to tht> 
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Corporation and the kilometreage scheme also brought about continued 1018 
to the Corporation. The Committee are Indeed surprised to find that the 
private operators had to give a fixed rate per kUometre to the Corporation 
after the strike was over. The CMD, without any justlftable grounds 
allowed the Corporation rather to compensate the private bus operators for 
operatiaa in the Union Territory of DeIhl and by aIIowinl the private bus 
operators to continue with tbeir earning. 

3.31 The Committee not~wlth deep concern that even lifter the strike 
period was over tbls Scheme was allowed to continue. Tbe Committee would 
like to place on record that they had to hold a number of meetings only to 
lind out under whose orders or otherwise this kllometreage scheme. 
c:oatinued to operate even after the strike period was over. Neither the 
Corporation nor the Administrative MlniBtry was able to give any satlsf~ . 
tory reply in this regard. The Committee are indeed extremly perturbed by 
the admission of the Administrative Ministry and the Corporation that die 
ldIometreage sc:henw continued to operate only on the verbal orden ill the 
Ministry. From 16th March, 1988 to May, 1989, the descontinuation or the 
KIlometre Scheme resulted in a loSs (upto January, 1989 as pointed out In 
C&AG's Report) of an amount of Ri. 1331 Iakbs. The Committee would 
Uke that this case may be referred to CDI and they may be Informed 
KCOrdingly the ftndings of CDI enquiry. Responsibility should also be fixed 
oa the oft'icer concerned who allowed this system to continue only on 
verab" orders of the Ministry. That such an important dedslon which 
would have rar-reaching consequences on the ftnanclal burden of the 
Corporation was not taken only strengthens the Committee's belief of the 
lackadaisical and lethargic functioning of the Corporation. Thinp has come 
to such an extent that the Government were left with no other option but to 
latroduce private buses for which the Government is now tryinl to give 
Jutlflcaoon. 

3.33 The Committee are not satisfied with the reply given by the Ministry 
... the State Transport Authority tiaat it was necessary to introduce private 
... operators in Delhi owing to the fact that the Corporation's neet strength 
WIll unable to cope witb the demands of the commuters. While it is an 
IDIIcapable fact that the Corporation's bus was indeed woefully inadequate 
_wever, tbe fault lies not with the Corporation so much lIS the Administra-
tive Ministry which did not allow the Corporation to increase its neet 
IItJ'eDIth upto the desired requirements. The Committee would solely blame 
and bold tbe Administrative Ministry responsible for letting tblngs come to 
IUCh a lOrry state of dalrs in which there was no other alternative but to 
ao in for private bus operations. The Administrative Ministry which is to 
.urdIe control and authority over the Corporation bas by Its total lack of 
proper policy and plannlq only ~ted mismanalement over these years. 
By enforcing proper control It could bave denaitely ensured that there 
would have. been DO need for these private operators. 
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3.34 The Committeee have come to tbls Inescapable c:onclusioa that the 
iDtrodudnl or these 3,000 private bUIeS In Delbl Is cieftnltely loina to brlna 
about a chaotic transport situation. Indeed tbe Secretary and tbe Ministry 
bad 8Jso very dearly Indicated durinl evidence that the responsibility or 
operation or these private buses rests only with the State Transport 
Authority and the Chief Secretary bas also clarified durinl evidence that 
they would be a statutory authority whicb would exerdse administrative 
eoatrol over tbe private bus operaton. The Committee are not c:onvlnc:ed as 
to bow It would be possible for the State Transport Authority to exerdle 
faD and adequate control over private bus operaton. 

3.35 A sboddng admission made before the Committee Is that the 
Corporation bas In all these yean been turnlsbina a fabe afIIdavit to the 
ST A that the private bus operators are plyina on kUometreap Kheme. The 
c.unlttee would, therefore, recommend that responslbWty In thJs reprd 
be·tbed at the earliest. They further recommend that this kind of atndavlt 
IIbouId be done away immediately and action taken In this reprd be 
Wormed to them. 

3.36 The Committee strongly urae that the Government should look Into 
the reasons lor the mountinl lOIS 01 the Corporation and also the exlstinl 
system of transport and if It finds tbat the most viable of the system is the 
IdIometreqe system In which the private bus operaton continue to pay a 
ftxed rate per kilometre to the Corporation then the MInistry should dedde· 
to revert back to tbls scheme IS early IS possible. 

Removal of 500 conductors belonging to SC I ST by DTC 

3.37 After the DTC strike in March 1988, when the Corporation 
continued with the system of allowing private buses to ply with their own 
conductors, around ,2900 conductors became surplus for the Corporation. 
Of the 2900 conductors, 503 conductors were on daily wages of which 483 
were from SC category. These Retainer Crew daily wage conductors, were 
appointed between the period from November, 1985 to August, 1987. 

3.38 In a note submitted by the Corporation, the Corporation stated that 
the recruitment was against the general category since the quota of SC/ST 
was already filled. During the course of their training, their daily rate 
earnings were Rs. 18.50 per day and they were trained for a period of 
2 months. 

Between march. 1988 to July 1988 the services of 503 conductors. which 
included 20 from the general category were dispensed with. 

3.39 The Corporation stated that DTC has a sanctioned strength of 
9 men per bus, of which 2.5 are conductors against each bus. As and when 
the fleet position goes down the conductors become surplus. In the instant 
case, the buses of private operators were withdrawn from the administra-
tive control of DTC and switched to 'Earn & Keep Scheme' thereafter the 
DTC had a surplus of 2900 conductors. 
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The Corporation was left with no option but to dispense with the 
services of surplus staff. According to rules it was not possible to terminate 
or remove the confirmed employees, therefore, the daily wages were 
dispensed with, while strictly following the formula of last come first go. 

3.40 Asked during evidence, if the Corporation ever considered the 
alternative of deploying the unskilled manpower elsewhere and whether 
the decision to terminate these employees was placed before the Board, 
the Chairman, DTC replied that there was nothing in record about this. 
He further replied that Government of India could have asked the 
Corporation not to terminate these employees. He reiterated that the 
decision to terminate was taken by the Management at the level of the 
Chairman, and General Manager, and it was not referred to the Board. 
The orders of discharge were issued at the depot level by the authority 
competent to appoint conductors. 

3.41 The Committee have been informed that from November, 1985 to 
AUlust, 1987 I.e. a period or about 1 years, S03 Retainer Crew DIlIly Wap 
Conductors were appointed. They were being paid an average income of 
lb. 400 or so per month during this period. The Committee have also been 
informed that the8e daily Wage conductors belonged mainly to SC/ST and 
continued to be dally wage workers till 1988. 

3.42 Prior to March 1988 strike, the Corporation used to deploy their 
own conductors even for private bus operations. However, after March, 
1988 the private bus operators now had their own condu~ors manning their 
bus. Subsequently, the services of 2900 conductors became surplus to the 
Management. Since the 583 conductors were the last in their recruitment 
list, tbe Corporation terminated their services and the remaining 2400 were 
liven other duties. The decision to terminate was taken by the Management 
and it was not reported to the Board. 

3.43 The Committee express their strong displeasure at the way in whkh 
the servkes of such a large number of employees belonging to the SC/ST 
were summarilly dispensed with. In the first instance, to state that these 
employees were considered surplus is itself an anomoly. As tbe Committee 
.... commented elsewhere; the March, 1988 strike was illegal and the 
measures resorted to by the Corporation to break the strike was also a 
temporary one. After the strike period, the Corporation was duty bound to 
resort to Its earlier KM Scheme. It did not do so and because of Its own 
tardineu is not reverting to the status quo, these conductors were 
coasiclered as surplus. 

The Committee reiterate that it was not the conductors who were surplus, 
but the Corporation's reluctance to revert to its earlier scheme, wbich left 
them with no other option but to dismiss these employees. 
, 3.44 The Committee strongly criticise the manner in which these 

. -employees were dismissed. They are unable to comprehend as to why such 
lID impo-:tant decision was not referred to the Board, rather the decision 
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was allowed to be taken by tbe Manaaement Itsell. Tbey would urle tbe 
Administrative Ministry to fix responsibility about tbe lapse In not referrtll8 
thls important decision to the Board. 

Tbe Committee recommend that In future these 500 conductors who were 
removed from service ror no rault or tbeir during the strike period may be 
recruited when any such recruitment takes place on priority basis. 



CHAPTER IV 
MATERIAL MANAGEMENT AND INVENTQRY CONTROL 

4.1 The DTC appointed a Committee (Cheran Committee) in May 1982 
to study the material management division. The Committee listed out 
various issues including delays ranging from 55 to 398 days in the 
processing of indents from the time those were raised by the Material 
Control Section to the final placement of Purchase Orders. Such delays 
resulted in changes in prices apart from local purchases made by the 
various depots which ranged from Rs. 7.47 lakhs to Rs. 42.96 lakhs during 
1984-85 to 1988-89. The Cheran Committee Report has not so far. been 
placed before the DTC Board. 

When the Committee asked why has the Cheran Committee Report not 
been placed before the Board, the CMD did not not give any satisfactory 
reply. 

4.2 The Committee pointed out that in 1987-88 during investigation it 
was found that duplieate Lifebuoy Soaps were being supplied to DTC. In 
roply the CMD stated during evidence: " 

"the Minister visited one of the depots and picked up a sample of 
Lifebuoy. " 

He added: 
"He visited one of depots, picked up a sample of Lifebuoy in 1985-86 
and said it was not original Lifebuoy. The entire lot was picked up 
from there, brought to the office and then it was sent to Hindustan 
Lever which said that these were not bogus. These were supplied by 
the Hindustan Lever itself. (;ost was placed under suspension and he 
was put on duty with full wages." 

4.3 The Committee also pointed out that the value of hortage/excesses 
of spares detected as a result of physical verification during the last five 
years from 1984-85 to 1988-89 was the order of Rs. 5.95 lakhs and Rs. 3.47 
lakhs respectively. When the Committee asked whether, there was, at any 
time, shortages in the stores material, and how the theft and pilferage was 
detected without reconciliation, the CMD replied during evidence: 

"There is a system by which we have arrived at this figure." 
4.4 On being asked whether any responsibility has been flXed for this, 

the witness added: 
"This has not been done. We will start this." 

36 
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4.5 As on 31st March, 1989, 953 claims amounting to Rs. 27.37 lakhs 
preferred by the DTC towards short/rejected supply were outstanding for 
recovery. Some of the claims were outstanding for many years even though 
full payment was .. ade to the suppliers. , 

4.6 When· asked what is the latest position of year-wise and store-wise 
outstandings, the Corporation stated in a written note: 

S.No. As On No. of pending Amount (Rs.) 
claims 

1. 31.3.1990 1008 28.88 lakhs 
2. 31.3.1991 936 32.87 lakhs 
3. 31.3.1992 1057 37.55 lakhs 

Referring to claims the CMD, DTC stated during evidence; 

"When we receive the supply, a committee of three officers inspects 
that supply and where they do not pass a supply, the claim starts." 

He further added: 

"Amount has to be paid otherwise supply will not come. We get the 
supply through the ASRTIJ's rate contract. They Dot only supply to 
us but also to all STUs. The guarantee is that he will not run away. 
In a number of cases where the suppliers had not settled our case in a 
reasonable time, we have got their rate contract suspended through 
the ASRTIJ." 

The witness continued saying: 

"Order is placed on a Company. The company supplies the order 
after receiving the payment. We buy only through such companies 
which are under ASRTU's rate contract. When the supply comes, 
then a committee of three officers, which changes every week 
inspects the supplies, where they find that the material supplied is not 
satisfactory or it is not as per specification they reject it. Once it is 
rejected by the Committee, claim starts and the firm is informed to 
take the material back and to supply the right quality material or to 
refund the money." 

4.7 When the Committee asked why are the claims not pursued 
vigorously, more so when the Corporation's financial position is nQt sound, 
the Corporation stated in a written note: 

"Claims are regularly pursued with the various suppliers and during 
1991-92 claims amounting to Rs.54.92 lakh have been settled by the 
Corporation as against Rs. 21 lakhs each in 1989-90 and 1990-91." 
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4.8 In reply to a question as what steps are being taken by the DTC to 
rectify this system, DTC stated in writing: 

• 
"The Corporation is working out the modalities to avoid procurement 
from the firms who have failed to settle outstanding claims. The 
matter is also reported to ASRTU for withholding ther awar'd of rate 
contract to the firm till such time they settle the claims of DTC.' , 

The Committee pointed out that as regards accounts recoverable from 
employees also, the Corporation had not been pursuing the cases effec-
tively as per the following instance: 

"An amount of Rs. 33847/- recoverable from an Ex-Chief Mechnical 
Engineer was not recovered although all his dues were paid to him at the 
time of retirement (August. 1983). A civil suit for recovery of dues were 
rejected by Court in 1988. The amount may have to be written off." In 
reply the CMD stated during evidence: 

"Shri Ranjan when he retired in August, 1983 pending telephone"bills 
to the amount of 53.823.75 were raised against him. Gratuity and 
provident fund had already been released to him. The total amount 
with us was Rs.4,615 and Rs. 15.938.62 towards leave encashment. 
So we deducted this amount and the balance came to Rs. 33.847.13. 
Now for this. we gave a notice to him. When we gave a notice he 
went to the Court. We simply gave a legal notice saying that he 
should return Rs. 33.847.13. He went to the Court and the Court said 
that during his service period, he has officiated on senior positions 
and all that and the DTC did not make the payments. So not only 
this amount was not recovered but we had to pay Rs. 55.296.00 to 
him including the legal costs." 

4.10 It was reported that a new medical scheme introduced with effect 
from 1st May. 1984 on a trial basis for a period of six months initially was 
however. operated without the two crucial conditions that were to be 
included as per the directions of the Board viz. a ceiling on the monthly 
expenditure which an employees could incur (to be fixed by the Chairman) 
and secondly reference to the Medical Officer of the Corporation for his 
scrutiny of all the bills beyond that ceiling. The scheme without the two 
essential conditions continued to operate on periodical extension basis upto 
20th January. 1986 when a modified scheme was put into effect stipulating. 
inter alia a monetary ceiling of Rs. 1200 per employee per year. 

Due to non adherence of the two conditions mentioned above. the 
medical expenditure during 1984-85 jumped from Rs. 73.24 lakhs to 915.92 
lakhs i.e. an increase of 1150.57 per cent over the previous year even 
though the total number of employees increased only by 5.70 per cent i.e. 
by 2199. On being asked why was the scheme without the two essential 
conditions allowed to operate on periodical extension basis upto 20th 
January. 1986. the Corporation stated in a written note: 
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"The records do not divulge as to why the scheme was aJlowed to 
operate on periodically extension basis upto 20th January. 1986 without the 
two essential conditions mentioned in Board Resolution No. 26/84 
(January. 1984) namely, (i) a ceiling on the monthly expenditure which an 
employee could incur (to I)e i; ... ed by the Chairman); and (ii) reference to 
the Medical Officer of the Corporation for his scrutiny of all the bills 
beyond that ceiling. However, it was not proper to operate the scheme 
without following directions of Board." 

•. 11 When the Committee asked who was the Chairman at that time the 
CMD, stated during evidence: "Shri Prem Kumar was the Chairman at 
tIaat time." On being asked: why no action to fix responsibility has been 
taken so far by Management and what steps have been taken by DTC to 
avoid repetition of such failures OTC stated in a written note: 

"Responsibility has been fixed on the following three senior officers 
of the Corporation. 
1. Sh. T.O. Gupta. Ex. Add!. Gen. Manager 
2. Sh. S.A. Baree. Ex. Cheif Accounts Officer 
3. Sh. Same Chand. Ex. Sr. Administrative Officer 
A proper Medical Scheme has been framed with the approval of the 
Ministry with adequate checks and counter checks to avoid any 
misuse." 
The CMO. OTC also stated during evidence: 
"Shri T.O. Gupta's service were terminated. Shri Baree left the 
service in 1989. He was allowed to take voluntary retirement. And 
Shri Same Chand was chargesheeted. His case is still with the CVC. 
He has since retired in 1990." 

Disposal or Scrap 
4.12 As on 31.3.91 the position of scrapped OTC buses is as given 

below:-

1988·89 1989·90 1990-91 

Central store 577 577 577 
Central store 210 136 288 
C.W:S. I 238 364 165 

1025 1077 1030 

4.13 When the Committee wanted to know how many scrap buses are 
there with DTC. the CMO replied during evidence 

"Sir. as on date. I have 1185 scrap buses. As far as 577 l1uses are 
concerned. I was asked by the Chairman to take it up with the 
Managing Director of MSTC. I had written to him saying that within 
three months they should dispose them of. These are the old 
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buses which are with us since 1985. As regards other 456 buses, court 
order is not to sale them. We are taking up this issue with the Coun. 
After my taking over I had initiated this. They want a superdari bUI 
instead of myoid bus, which is useless. I have four thousand fleet. 
They can have superdari of any bus instead of that panicular bus 
because that is not required. We met the Registrar twice. They are 
considering and they will be discussing this with the Sessions Coun 
because of these superdari buses, we had put a tender, which is being 
opened in July." 

4.14 On being asked what is the system to declare a pan tube or tyre as 
scrap, the CMD replied during evidence: 

"There are different committees. The Committee is fixed but the 
members of the Committee keep on changing; they inspect the 
material which goes for repairs and the material which cannot be 
repaired is declared as scrap." 

4.15 On being asked if physical verification regarding location, Hate of 
disposal etc. of 1030 buses scrapped been done and when were the buses 
declared obsolete and when disposed, the Corporation stated in a written 
reply: 

"Physical verification of 1030 buses declared scrap has been done. 
577 buses could not be disposed off on account of pending dispute 
and the matte! has been taken up with the Metal Scrap Trading 
Corporation for early settlement. 223 buses have ~~n sold in 1991· 
92, remaining awaiting disposal." 

4.16 During evidence the Committee wished to know whether it was a 
fact that some of the units declared as scra.p could be considered as 
potentially repairable, the CMD, DTC stated during evidence that: 

"The fact is that 10.000 tubes were to be sold on our own. A team of 
three officers started checking them. Central Stores Officers were 
sent to see whether this scrap can be checked or whether the whole 
scrap had to be sold. Out o~ them they found 1700 tubes which were 
potentially repairable. They were not new ones. On our own we took 
out those items and they were not sold. It is common knowledge that 
we sell scrap etc. We do a random check that whatever has been 
brought to the scrap is really scrap or not". 

4.17 Asked by the Committee what is a normal tenure of a person to be 
posted in Stores and Purchase Department. the CMD. DTC replied:-

"In normal course it should be three years." 
The Committee then enquired whether there was any person who had 

been working in Stores and Purchase Cell for 15 to 20 years. The CMD. 
DTC replied in the affirmative during evidence: 

4.18 The Committee further wished to know what was the Government's 
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policy with regard to transfer. The CMD. DTC replied durine evidence. 
"On an average, an officer on one posting should not be there for more 
than three years." 

4.19 The Committee asked who was in charge of scrap, the CMD, DTC 
replied during evidence, 

"It is under the Deputy Chief General Manager (Stores & Purchase). 
His name is Mr. Bhatia." 

The Committee then referred to the Audit Para 12.8 of the Audit 
Report which reads as: 

"Audit attempted scrutiny of records and physical verification and 
found that neither the Stores Department nor the Workshop maintain 
any account of the buses lying for disposal. As per the list supplied 
by the Management in September, 1989 there was a shortage of 256 
scrap buses. The Management provided a revised list of scrap buses 
in April, 1990. On reconciliation, it came to the notice of the Audit 
that the shortage of 35 buses continue to exist.. ..... " 

4.20 The Committee pointed out that in audit report it is mentioned that 
there is delay in disposal of scrap bus. They wanted to know what is the 
present position on this regard and whether the shortage of buses in store 
is reconciled. They also pointed out that, as per the C & AG report 
neither the Stores Department nor the Workshop maintain any account of 
the buses lying for disposal. In this regard, the CMD, DTC stated that, 
"We are maintaining the record for the last five years. We have sold 1218 
buses." 
He added: 

"There is no shortage and this is reconciled with the Audit. With the 
Audit we have reconciled the figures. There is no shortage as on 
date. " 

4.21 When asked how much money the Corporation got after disposing 
the buses, the CMD, DTC stated during evidence. 

"Rs. 25,000 to Rs. 30,000 per bus and 223 buses have been 
disPosed. " 

Performaace or Central Workshop 
4.22 According to Audit the Corporation had two Central Workshops 

for major repairs, reconditioning, overhauling on engines etc. and retread-
ing of tyres. For day to day repairs every depot had a Workshop of its 
own. 

4.23 Central Workshop-I was initially established with a capacity to 
undertake repair of 1200 vehicles which could be maximised to 1500 
vehicles. Central Workshop-II was commissioned in September • .1983 to 
undertake repair of 3000 buses. Neither the installed capacity could be 
fuUy utilised nor even the low targets fixed achieved resulting in high 
under utilisation of resources. 
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4.24 When asked whether any norms for labour productivity were fixed 
for various shops, OTC have stated in its written reply that "No specific 
labour productivity norms for various shops in the two Central Workshops 
have been fixed in view of varying quantum of worl(' load for various 
components of the assembly as also the assembly itself. However, OTC at 
present bas only 1.90 men per bus on roll as against 2.5 men per bus 
recommended by A.S.R.T.U." 

4.25 The updated position of overhauling of assemblies at CWS-II for 
the year 1988-89, 1989-90 and 1990-91 is as given below: 

Particulars 1988-89 1989-90 1990·91 

Target Actual Target Actual Target Actual 
Major Overhauling of 2922 2474 2642 2475 2959 2218 
Engines 
Gear Boxes 3737 3381 3490 4068 4243 3182 
Axles 2826 1440 1729 1764 2071 1464 

Alternators 831 5855 4732 7616 5764 
Retreading of Tyres 47764 27725 41780 36327 3879R 36640 

'-
4.26 When asked what was the criteria for fixing targets DTC stated in a 

written reply, "targets for overhauling of various assemblies are fixed on 
the basis of the life achieved for those assemblies in the past and are 
requirement base~ and not production based. The deviation from the 
waets is a normal process and not an exception. In view of various 
quantun of repairs required in various aggregates of the vehicles." 

4.27 With regard to capacilY utilisation of Central Workshop the 
Committee pointed out, that DTC has more than four thousand fleet of 
vehicles whereas the capacity of the two Workshops is only for three 
thousand fleet. When asked whether the Corporation is facing any 
difficulty in repairing its fleet, the CMO, replied during evidence: 

"Total capacity for both the Workshops is 3000. whereas I have 4,400 
buses. My facilities are already over stretched as far as this body 
building is concerned. We ttave analysed this and found that it is 
cheaper to get the body outside than to build it inside. Once we 
create that infrastructure. we must feed that infrastructure. The 
money received by me is not on a regular basis to buy number of 
buses. So, I can create that much of facility for body building. I do 
not want this. In case I have the employees then this will be an extra 
burden on me." 
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Elaborating further, the CMO said: 
"As far as the OTC is concerned, it is not a production unit. It is a 
service unit. At the moment, I am not feeling any hardship because 
of less capacity, the reason being that if I hvae to do the same kind 
of job in the same quantum at all shops-Engines reconditioning 
shop, gear box shop etc. In the Central Workshop, even then the 
difficulty arises. What happens is, sometimes, the requirement 
increases on engines. So, I shift the man·power from other shops and 
utilise it in the Engine Shop. Sometimes, there may be requirement 
for the gear box shop. So, J shift the man·power to that place. 
Therefore, at the moment, it is not so. But, in times to come, I have 
to increase the capacity." 

4.28 When asked how many buses can be attended at a time; the CMD, 
DTC replied during evidence: 

"The parking capacity in the two Central Workshops is 45. Parking 
capacity in the depots is 3510." 

4.29 On being asked what are the procedures followed by the Copora-
tion to ensure full utilisation of Central Workshops, DTC stated in a 
written reply: 

"In view of capacity short-fall at the Central Workshops, close 
planning, monitoring and distribution of work in various work centres 
was organised. Production targets monthwise were based on require-
ments rather than capacity available. Efforts were made, to achieve 
this requirement based targets for meeting the shortfall in demand for 
4315 buses. 

The above efforts led to improved equipment and labour 
utilisation-in some cases over straining of these resources. A few 
activities were also shifted to the depots to make good of the capacity 
shortfalls. Additional capacity was generated for repair and retread-
ing of tyres." 

4.30 According to audit Central Workshop-II which was to be com-
pleted within 21 months of award of civil contract i.e. by July, 1982'was 
not completed by the contractor and the contract was terminated in 
October, 1983. Corporation carried out works to the extent of Rs. 29.44 
lakhs. Corporation incurred an extra expenditure of Rs. 21.11 lakhs. No 
recovery of cost of works done departmentally (Rs. 9.10 lakhs) was made. 
Government stated (August 1990) that claims against the contractor have 
been referred to Arbitration. ' 

4.31 On being asked what action was taken by the Management to avoid 
such recurrence, the Corporation stated in the written reply:-

"Expenditure over/below the estimated cost does take place in all big 
works. In the note which was made a base for observations of audit, 
abandoned works have been shown to the extent of 6.12 lakhs as 
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against Rs. 29.4 lakhs taken by the audit and after adjustment of this 
amount, figures of Rs. 27.11 lakhs would come down to Rs. 3.79 
laths only. (206+6.12+9.10 - 217.43=3.79). The figures of 3.79 
laths is the increase in the cost of project. No over payment has been 
made. 

After failure of the contractor, the remaining works are carried out 
at the risk & cost of the contractor. Thus. the extra cost involved in 
doing departmental works is recoverable from the contractor and the 
matter is being contested in the arbitration." 

4.32 The Committee wished to know whether it would have been more 
economical to get maintenance of buses done through private agencies. In 
reply the representative of DTC stated during evidence:-

"We have two tier system regarding maintenance. The first tier of 
maintenance constitutes periodical preventive maintenance which 
includes daily servicing after 8,000 kms. servicing and maintenance; 
24,000 kms. service after six months service and then motor vehicles 
inspection periodically. These activities of periodical maintenance are 
carried out in the depot workshops. We have 36 depots workshops 
where these activities are carried out. Almost 10 per cent of the fleets 
are taken care of in these workshops. Therefore, they also have to 
undertake the break down. repairs, road call attention and replace-
ment of various units, like vehicle aggregates. Whenever any vehicle 
aggregate becomes unfit for further operation, then that vehicle will 
be removed and immediately replaced with a reconaitioned one. We 
have two Central Workshops which are meant to undertake the 
rccon~itioning of these assemblies. These assemblies get generated 
every day depending what kilometres that we have. At present, our 
capacity is 3,000 but requirements is 4400 vehicles. How do we meet 
that? Some of the activities we have transferred to the depot 
workshops which should be undertaken there and probably and when 
we develop adequate capacity, we will transfer back to the Central 
Workshops. Over-strengthelaing of capital of operating tyre plants for 
365 days in a year shift has been achieved by us. Nowhere in the 
world such a thing has been achieved. That is what the manufacturers 
say. We are now going to enter the Guiness Book of Records with 
this achievement. On the other aspects of maintenance. repaih and 
so on of assemblies, as I submitted we are redeploying our resources. 
The requirement itself, in some cases is a little less." 

He further added:-
"The other aspect which J am holding back is this. Due to non-
availability of critical spares in the market. due to non-availahility of 
bearings easily and the fuel injection equipment which are supplied 
by only one firm in the country-if the said firm have their own 
production constraints and we are not able to get the same-if they are 
not available, then also we may face difficulty. What we are trying to 
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do is that every time the vehicles do not normally remain off the road 
for want of assemblies." 

4.33 On being asked what was the total number of persons who were 
employed in the workshop skilled and unskilled, the CMD replied during 
evidence:-

"The total number is 8,705. About 1000 are unskilled and the 
remaining are skilled." 

4.34 The Committee pointed out that there was a shortage of Crank 
Shafts to the value of Rs. 32 lakhs and whether any responsibility had been 
fixed for the shortage. In reply the Chairman and Managing Director, 
DTC stated during evidence: 

"The responsibility was fixed on two officers. One was Shri n.M. 
Za\pari. Works Manager and the other one was Shri l.R. Kakkar, 
Controller of Stores and Purchase. Both of them were censured; both 
of them have retired," 

He added: 

"In 198R-89 both of them have retired. They retired in the same post 
as Works Manager and Controller of Stores and Purchase." 

4.35 The Committee han been informed that the Corporation appointed 
Cheran Committee as far back as in May, 1982 to study the ID8teria1 
management division. The Report of the Committee lis~ out delays 
ranging from as varied a time span of 55 days to 398 days in processiq of 
Indents raised by materlal-control section to the final placement of purchase 
orders. These delays not only resulted in charges 'In final prices for the 
bnpending purchase orders but also compelled the Corporation to make 
local purchases ranging between lb. 7.47 lakbs and lb. 42.96 laths durina 
the period from J984-85 to J988-89. The Committee were also Informed that 
this report has not been placed before the Board so far. 

4.36 Some or the glaring cases of mis.approprlation reported to the 
Committee by the Corporation are peculiar examples or duplicate Lifebuoy 
fjC)8pS, which the Committee have been informed was noticed only when the 
Minister concerned happened to visit one of the depots and picked up a 
sample of Lifebuoy. Subsequently, when the samples were sent to the 
company concerned for verification it was found that soaps were orlaJaaI. 
The Committee have also informed that as on 31st March, 1989 as may .. 
953 claims amounting to about 27.37 lakhs preferred by DTC towards 
short/rejected supplies were outstanding for recovery. Such bad and 
doubtful debts continued for a number of years when the Corporation is DOt 
able to recover much of the amount. When the Committee wished to know 
what was the system foUowed by the Corporation in retrieving such bad ad 
doubtful debts and whether such schemes were being punued vlaorously, 
the Corporation replied that they were forced to make the payment to the 
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company concerned in order to receive the supplies and when the material 
IUpplied is not satisfactory or as per specincations the same is rejected and 
the claims starts. Tbey were also informed by the Corporation that they do 
pursue claims vigorously and an amount of Rs. 54.92 lalths has been settied 
by the Corporation during 1991·92. 

4.37 The Committee also nnd that the Corporation has a number of 
claims outstanding from its employees who have either retired or against 
whom claims were not pursued ell'ectively. A case is of the Ex-Cbief 
Mecbankal Engineer wbere an amount of Rs. 33847/· was not recoverd 
from him although all dues were paid to him at the time of his retirement 
and subsequendy the amount had to be written 011'. 

~.38 The Committee nnd tbat a new medical scheme started in May, 
1984 on • trial basis initially for a period of six months continued to operate 
Ia the Corporation without two crucial conditions tbat were initially to be 
iDduded as per direction of the Board namely ceiling on the montbly 
expenditure which an employee could incur and secondly reference. to the 
medical omcer of the Corporation for his scrutiny of all the biDs beyond the 
ceDing. As a result of non-adherence of the two conditions, the Committee 
were informed tbat medical expenditure which was Rs. 73.24 lakhs during 
the year 1984-85 jumped to Rs. 915.92 lakh in 1985-86 i.e. an increase of 
1150.57 percent over the previous year even though the Corporation's total 
Dumber of employees increased by only 5.70 percent. The Committee were 
aIIO informed that at present the scheme has been discontinued and 
responsibility on the omcers ftxed. .. 

4.39 Witb regard to the position of scrapped DTC buses the Committee _\Ie been informed tbat as on 1990-91 there were total of 1030 scrapped 
buies lying in the Corporation. Some of these buses were lying in the 
Corporation since as far back as 1985. 

4.40 Tbe Committee wished to know during evidence, what was the 
I)'ltem by which any part of tube or tyre is declared as a scrap by tbe 
Corporation. They were informed that the Corporation has dill'erent 
Committees, members of whicb keep on changing. Members inspect tbe 
material which goes for repairs and the material which cannot be repaired 
II declared as scrap. The Committee were also informed that some of the 
UDits declared as scrap could be considered as potentially repairable as for 
aample 10,000 tubes wblch were to be sold and about 1700 of them were 
declared as potentially repairable. The Committee were furtber informed 
dial the normal tendency of a person to be posted in the Stores and 
Purdaases . Department is tbree years. However, tbere bad been cases where 
penons bad been workina in tbe Stores " Purcbases Deptt. for as long as 
15 to 20 years. 

".41 According to the Corporation tbere are two Central Worksbops 
Iacharae of major repairs, re-conditioning, over-hauUng of engines, retread-
... of lyres etc. For day-to-day repairs every depot bas a worksbop of Its 
OWD. Central Workshop I which was initially established with. capacity to 
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undertake noo vehicles. Central Workshop II commissioned in 1983 could 
undertake a repair of 3000 buses. The Committee wished to know whether 
with regard to capacity utilisation of Central Workshop the Corporation 
was facing any dimculty in. repairing its neet, the CMD bad repHed during 
evidence that although DTC had a neet of more than 4400 buses, tbe 
capacity of two workshops is only 3000. Therefore, they were fIDdinc It 
extremely dlmcult to keep their buses repaired. Further on an anaIylis 
undertaken by the Corporation they had found that it was cheaper to pi 
the body built from outside rather than from the Central Workshop. 

4.42 With regard to fixing of targets also the Committee were informed 
that non-achievement of targets is a normal process and not an exception 
since the targets for overhauling of various assemblies are fixed on the basis 
of life achieved for those assemblies and It is requirement based and not 
production based. 

4.43 The Committee were also informed by audit that Central Workshop D 
whic~ was to be completed within 21 months of award of Civil Contract i.e. 
by July, 1982 was not completed by the contractor and contract was 
terminated in October, 1988. Corporation carried out works to the extent of 
RI. 9.10 lakhs departmentally and abandoned works to the extent of 
RI. 29.44 lakhs. The Corporation incurred an extra expenditure of 
RI. 27.'11 lakhs. No recovery of extra expenditure of Rs. 1.7.11 lakhs and 
for recovery of cost of works done departmentally (RI. 9.10 lakbs) was 
made. Moreover in order to avoid such recurrence, the Corporation stated 
that, in the note which was made a base for observations of audit, 
abandoned works have been shown to the extent of 6.12 luhs as against RI. 
29.44 lakhs taken by the audit and after adjustment of this amount figure 01 
as. 27.11 lakhs would come down to Rs. 3.79 Iakhs only. The figure of RI. 
3.79 lakhs is the increase in the cost Involved in doing departmental works 
is recoverable from the contractor and the matter is being contested in the 
arbitration. It is reported that the total number of skilled and unsldlled 
employees in the Central Workshops Is 8705 of which about 1,000 is 
unskilled. The Committee are distres.'ied that the working of the Corpora-
tion in each of the above aspects as stated above have been dismal to uy the 
least. The Committee have come to an un-erring conclusion that the fault 
lies nol in the reasons as stat'ed by the Corporation alone but In a number 
01 other factors also such as poor or almost no inventory control, .... 
management of stores and purchaSes, misappropriation of funds, lack of 
moral responsibility of the omcers incharle of the Departments and a 
leneral feeling by the Corporation to let things lie as they are. In abnost all 
the departments relating to inventory control and material management as 
have been examined by the Committee, they have found a total lack « 
coordination and control. The Corporation has set up numerous Committees 
to examine its material management division time and again. However, no 
action seems to have been taken on the recommendations set·forth by the 
Committee as is indicated from the Cheran Committee Report which was 
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not placed before the Board and for which the Corporation could not give 
_y satisfactory reply. Again committees were set up by the Corporation to 
examine such all those items as are declared .. scrap, ,however despite such 
comlillttees as many as 1700 tubes out of total number 0110,000 tubes have 
been .found to be potentially repairable. This is only a sample check 
undertaken by the Corporation. The Committee is sure that there may be 
numerous other instances in which scrap "can be toDIidend as potentially 
repairable. " 

4.44 The Committee have also found that the performanee of the two 
Central Workshops I & II leave much to be desired. The CbaJnnan of the 
Corporation has himself admitted that he nnds it much more economical to 
.. the Chairs repaired from outside rather than to build It in the Central 
Workshops. The capacity utilisation of Central Workshops has never been 
stretched to its full limit. The number of employees also is u high u 8705. 
of which about 1000 are unskilled worken. Given the larIe number of 
Infrastructure of both Central Workshops the Committee would have 
expected that aUeast body building repairs .... d malDtenapce should be 
utilised to the maximum. However, they nnd it to be contrary. 

4.45 As stated in the preceeding para&raphs, the Committee are therefore 
of the finn opinion that the lault in the Corporation's low performance lies 
lD these grey areas which need to be revitalised. The Committee would 
strongly emphasise that the Corporation should do inward thinking to 
ensure that it has a tighter reign over inventory control, material manage-
ment, scrap, bad and doubtful debts etc. It is only wben,such areas are 
strengthened can the Corporation expect a return on investment and 
IUbsequent financial improvement in its performance. By merely crying 
over the fact that it has a low fare structure the Corporation is 
strengthening the Committee's belief that it doeS not wish to identify the 
other main reasons for its continued losses, that is IfOIS mis-management 
and misuse of the Corporation's funds. 

4.46 The Committee recommend the Corporation to look into these and 
other related matters at the earliest. While it agrees that perhaps the low 
fart structure could be one of the reasons for losses by the Corporation, 
nevertheless the Corporation should also realise that there is a great deal 
left to be desired in the material management section. They also recommend 
that the uuder utiUsation of resourcH, should be made lood use of and 
persons serving in such departments should be made to bear full responsi-
bUlty lor any subsequent losses that may come about as a result of poor and 
18ckadaisical supervision. 



CHAPTER V 
ACCIDENTS 

5.1 The number of DTC buses which met with accidents during 1989· 
90 and 1990·91 were 3979 and 3065 respectively. Of this 376 buses were 
on interstate operations. 

5.2 According to a Press Report in Indian Express dated 10.12.1991, 
Delhi is the only metropolitan City in the countty where the highest 
number of road accidents deaths were reported in 1990 (1570) followed 
by Bangalore 562 and Madras 507. On being asked what measures are 
being taken by the Corporation to ensure that the rate of accidents comes 
to a substantial decline, DTC stated in the written reply: 

Although the accident rate involving DTC buses has been kept well 
in check. the following steps have been taken in the recent past to 
further reduce the accident rates: 

a) Speed Governors have been fitted in all the DTC buses to restrict 
the speed in the Union Territory of Delhi to 40 KM per hour on 
full loading. 

b) The services of a Behavioural Scientist were engaged to expose 
210 accident-prone drivers and based on this experiment, the 
services of the Behavioural Scientist will be engaged at periodic 
intervals. 

c) The services of a Yoga Expert are also being utilised and our 
results show that the fatigue element has been contained to a 
great extent. 

d) Refresher Courses are being organised in the In-house Training 
School of DTC for the crew and a cycle has been so planned that 
all the drivers will be covered at least once in a calendar year. 

Fatal Accidents 
5.3 The number of fatal accidents and number of persons killed in city. 

interstate operation of DTC during 1989-90 and 1990·91 were as under:-

Year 

1989·90 
1990-91 

No. 

City 

159 

168 

of Fatal Accidents 

Inter-state 

41 

30 

49 

No. of deaths 

City Interl-State 

163 60 
176 39 
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5.4 When asked what action has been taken to minimise the accidents 
and damage to buses, DTC stated in the written reply:-

To minimise accidents. three prong approaches are being adopted by 
the Corporation:-
(i) Extensive and repeated training: 
(ii) Deterrent action against the defaulting staff; 

(iii) (a) Speed reduction through deration of F.1. Pump Assembly. 
(b) Fitting of speed limiting brackets on vehicles. 
(c) Procurement of brake and steering systems item from vehicle 

manfacturers & original equipment suppliers to ensure quality 
of spares. 

5.5 On being asked how many drivers were punished/removed from 
service for causing fatal accidents the Corporation replied in the written 
form:-

1475 drivers have been punished in the year 1989-90 and 870 drivers 
in the year 1990-91 for causing accidents including the fatal accidents. 
These figures include 757 drivers removed from service in 1989-90 
and 1990-91 respectively. 

5.6 When asked out of the number of fatal accidents how many relate to 
private bus operators and what action has been taken against them; DTC 
stated:-

The number of fatal accidents involving DTC and Private buses under 
DTC, are given below: 

Year 

1989-90 
1990-91 

No. of fatal accidents of DTC 
City Inter-state 

159 
168 

41 
30 

P.O. buses ,-. 

44 
35 

In accordance with the agreement entered into between the DTC and the 
owners of the private buses, agreement of the following private buses, was 
terminated on account of causing fatal accidents:-

1989 
1990 

Agreement terminated on 
account of being responsible 

for causing fatal accident 

44 

20 

The number of terminations in 199().91, is low as some private operators 
filed writ in Delhi High Court. The Hon'ble Delhi High Court directed the 
Government to reconsider the matter. The Government vide their .letter 
No. RT-12019/98/91-TAG dated 3.9.1990 directed the Corporation to 
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decide fatal accident matters on the following basis: 

(i) In case of first fatal accident; 

(ii) In case of second fatal accident; 

(iii) In case of third fatal accident, agreement will be termi· 
nated. 

5.7 These orders were further reviewed by the Ministry and in accord-
ance with the fresh orders issued vide letter No. RT-1202417/91-TAG 
dated 8.1.1992, the following action is being taken in case of fatal accidents 
involving private buses:-

(a) On the first involvement of a p'rivate bus in a fatal accident, to 
the private operator would be asked to pay a fine of Rs. 5,000/-. 
He would also be asked to remove the driver of the private bus 
if it is found on preliminary enquiry that the driver was 
responsible for the accident; 

(b) In the event of involvement of the same bus in a second fatal 
accident, a fine of Rs. 10,000/·would be imposed and the 
operation of the bus suspended for 15 days. Action against the 
driver would be same as in (a) above; 

(c) On a subsequent and third fatal accident involving of the same 
bus, a fine of Rs. 15,000/ -and suspension of operation of bus 
involved in the accident for three months would be imposed. If 
it is the same driver involved then action would be taken to 
cancel his driving licence also. 

Drivers involved in Accidents 

5.8 The total number of drivers involved in accidents during the year 
1985·86 (3496 out of 10338) increased during 1986-87 (3572 out of 10380) 
but decreased during the year 1987-88 (2884 out of 8865). This number 
again increased during the year 1988·89 (3670 out of 10194). 

5.9 It has been noticed that there has been a steady increase in the 
percentage of drivers involved in accidents during 4 ye~s starting from 
1985 to 1989 except for the year 1987·88 when there was a marginal 
decrease. 

5.10 When asked what are the reasons for this increase of accidents, the 
Corporation stated in the written reply: 

"Reasons for the increase in involvements of drivers in accidents from 
1985·86 to 1986·87 again between 1987-88 and 1988-89, have been 
analysed. The pattern of accident rate, has been studied and it has 
been found that whenever there is an induction of new drivers, the 
number of drivers' involvement in accidents, increase. In the year 
1986, 415 in 1987, 230 in 1988, 2743 and 1989, 765 drivers were 
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recruited. As and when there was heavier induction. the larger 
number of these drivers, were found to be involved in accidents. 
Each case has been investigated and deterrant action is taken 
against the erring drivers." 

The audit has pointed out that: 
"The drivers under private operated buses were not under the 
control of the Corporation. No action had, therefore, been taken 
in this regard by the Corporation. The Corporation, however, had 
not stipulated in the agreement any periodical medical examina-
tion of such drivers to ensure their suitability." 

5.11 On being asked why the agreement with the operators did not 
contain clause for periodical medical check up in order to ensure safety 
of commuters, the Corporation stated in the written reply:-

"It is statutory obligation that a licence would be issued to a· 
person who is found medically fit by the medical practitioner and 
the applicant to the licence has to produce a medical certificatG of 
fitness in Form-'C' with his photograph affixed bearing the signa-
ture & seal of the Medical Practitioner. 

In item~ of the agreement entered into by DTC and owner 
of private bus it has been made conditional that the driver shall 
possess a valid licence for driving heavy vehicle with PSV 
endorsement' as per Motor Vehicle Act, 1988. 

Since periodical medical check-up of a driver is not a statutory 
obligation. this did not form a part of the agreement:~' 

It is reported by Audit that: 
"No system was evolved for periodical medical examination of the 
Corporation's own drivers to check up their vision/colour blind-
ness. physical fitness etc" as per laid down standards to prevent 
driving by accident prone drivers. On an enquiry by audit 
whether any analysis of accidents was made to ascertain how 
many were avoidable, the n:lmber of accidents caused due to 
negligence drunken driving or night blindness of drivers etc.. it 
was stated by the Management that only vision was checked at 
the age of 55. On further enquiry about the routine periodical 
medical test it was stated (September 1990) that a scheme was 
under process to check eye sight of drivers periodically after every 
three years." 

On being asked why no system was ever evolved to carry out 
periodical medical check up of drivers. DTC stated in the written 
reply:-

"Since in-service periodical medical check-up of a driver is not a 
statutory obligation, DTC is resorting to the practice of exposing 
all the drivers who attain the age of 55 years to a comprehensive 
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vision test. However, in case of any informity observed at any time 
during the service, the drivers are referred to the DTC Medical 
Board. 

DTC is also approaching voluntary organisation like Automobile 
Association of Upper India to hold Eye-Camp on a long term basis." 

The Committee wanted to know. has the scheme to check the eye vision 
of the drivers been introduced and if so what was the frequency of this 
check up. The Corporation stated in written reply:-

"The Corporation is contemplating introduction of a scheme to check 
the eye-sight of the drivers periodically after every three years." 

5.14 During evidence, the Committee were informed that most of the 
Corporation buses were plying without milometers. Asked what were the 
reasons for not having the milometers in the buses and how many such 
buses are there, the CMD DTC replied during evidence:-

"30 per cent of buses have got milometers and the rest of 70 per cent 
do not have." 

He added: 
"New vehicles are fitted with milometers. We do not replace the 
milometers once they are not in use because of the cost considera-
tion." 

The Committee then wished to know the approximate oost of replace-
ment of one milometer? 

The CMD replied during evidence:-
"If we provide replacement to 70 per cent of the vehicles, it will take 
about Rs. 8 to 10 lakhs." 

5.15 The Committee then enquired whether it was not a fact that if the 
buses are fitted with milometers. there were less chances of pilferage of 
fuel? The CMD replied in the affirmative:-

"It is true. But in our case, we have got pilferage proof cap." 
5.16 The Committee were of the opinion that there should be a definite 

tIme·frame for replacement of mllometen. The Chairman assured the 
Committee during evidence that it would be done within six months. 

S.17 The Committee were informed that Delhi is the only Metropolitan 
city in the country where the highest number of road accident deaths were 
reported in 1990 (1570) followed by Bangalore 562 and Madras 507. In case 
or PaUavan the accident rate is three per one lakh Kilometres. It was also 
reported that the average speed or PTC is 18 kms. being the maximum 
speed SO kms. Regarding accident per one lakh kilometres, the representa· 
tive of BEST stated for .1989-90 it is 0.18. for 1990-91 it is 0.17 and for 
1991·91 it is 0.14. For DTC accident per one lakh kms. is 0.89. 
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5.18 It is also informed that the number of total accidents and number of 
persons killed in city during last three years are for 1989·90, 159 for 
1990-91, 168 and 1991.92, 213. The Committee are distressed to note that 
the number of total accidents have been increased in the city. Rash and 
negligent driving and error of judgement of the drivers were the major 
factor for increasing number of accidents. A large number of drivers caused 
accident every year. The Committee are unhappy to. find that the 
termination in 1990-91 is low as compared to other years as some private 
operators filed writ in Delhi High Court and the Court had directed the 
Government to reconsider the matter. The Committee urge that stem and 
serious action should be taken against the drivers causing fatal accidents. 
Guilty drivers should immediately be suspended and enquiry conducted 
&pinst them. Speed of DTC buses as well as private buses is to be Umited. 
So also trame rules are to be followed strictly. 

5.19 The Committee note that there has been a steady increase in the 
percentage of drivers involved in accidents during 4 years starting from 
1985 to 1989 except for the year 1987·88 where there was a marginal 
decrease. DTC have stated that the reason for increase in accidents is due to 
IDcreese in Induction of new drivers; when there was heavier induction, the 
larger number of these drivers were found to be involved in accidents. The 
audit has pointed out that, the drivers in private operated buses were not 
under the control of the Corporation. No action, had, therefore been taken 
In this regard by the Corporation. The Corporation, however, had not 
stipulated In the agreement any periodical medical examination of such 
drivers to ensure their suitability. The Committee found that'targe number 
of drivers involved in accidents nevertheless discloses weaknesses in the 
Uc:enslng procedures, recruitment tests and in service training for drivers. 
The driving standard of the DTC cannot be said to be satisfactory. This 
riles the basic question of reliability of driving tests and the need to upgrade 
and standardise the tests. 

5.20 The Committee recommend that there should be a periodical 
Medical Check up of the Corporation drivers about their vision/colour 
bUndness, physical fitness etc. as per the recognised standards. They also 
recommend that it should be mandatory to have periodical check ups of 
driven about their driving emciency and knowledge of TramdDriving 
rules. 



CHAPTER VI 
CAPITAL STRUcruRE & FINANCIAL PERFORMANCE 

6.1 Government has provided the capital to OTC in the shape of loans 
on which interest was being charged at rates fixed from time to time and in 
case of no payment of principal and interest, penal interest was payable. In 
October, 1987. as a result of restructing of capital, Govt. sanctioned a 
subsidy of Rs. 713.20 crores by waiver of ways and means loans, 
outstanding interest and of differential interest. After granting of subsidy 
of Rs. 713.20 crores, the accumulated losses which were of the order of 
Rs. 942.30 crores were reduced to Rs. 229.19 crores in 1987-88. The 
accumulated losses rose to 645.51 as on 31st March, 1991 again in the next 
three years. 

6.2 As on 31.3.1991, the capital Structure is as given 

(a) Amount released by Govt. of India as capital 
loan and ways and means loans 

(b) Amount refunded before formation of the Cor-
poration 

below:-
(Rs. in lakhs) 

85,260.08 

278.10 

(c) Amount written off as a result of restructuring 27,727.4(J 
(d) Amount outatandiDJ U OD 31st March, 1991 57,262.90 
1be Corporation had neither repaid the principal nor interest due since 

its formation in 1971. 
6.3 When asked what steps were taken by the Management to examine 

the capital structure of OTC, the Corporation stated in a written reply:-
"On the request of OTC for writing off the accumulated losses 
amount to Rs. 699.51 crores, upto 1985--87, Government restruc-
tured the capital base in 1986-87 giving partial relief to the Corpora-
tion. Thereafter, the Corporation informed the Government that this 
partial restructuring will not recreate a healthy capital base for the 
01'C and projection of losses to be incurred was also furnished. 

Again the matter has been taken up with the Ministry of 
restructuring the capital base of OTC. 

Internal Committee of Ministry of Surface Transport is actively 
considering the issue." 

6.4 Asked further by the Committee why 01fC was incurring losses 
whereas private operators were running on profit, the Corporation stated 
in a written note that the main reasons were:-

S5 
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(i) Un-economic fare structure 
(ii) Rising cost of labour & Material input. 

(iii) Concessions given to the students & weaker sections of the society 
through concessional passes. 

(iv) Heavy interest burden on the loans advanced to DTC. 
6.5 The Corporation further stated that it was aware that the Private 

Operators were earning profit. However, no comparison of DTC Opera-
tion with POS could be made because of the following: 

(i) The Private Operators are basically single bus/double bus 
owners with practically incurring no overhead and administra-
tive cost and they do not follow any of the labour laws! ActJ 
Rules as applicable to the Public Sector Undertaking like DTC. 

(ii) The Private Operators do not have the garraging facility nor 
have workshop facility on a scale and to the extent organised 
by DTC. They park their buses on the road since whereas DTC 
has to incur very high expenditure on Depu./Central Worksho~ 

(iii) The Pvt. Operators operate their buses on City routes of their 
choice whereas rural routes and semi-urban routes are operated 
by DTC as a measures of social obligation incurring higher' 
operational cost than P.O. buses. 

(iv) Further, DTC has higher staffing norms, higher pay & allowan-
ces and compare to Pvt. Operators' staff which add to DTC 
losses. 

'-(v) The interest charges per KM (Paise) are very high in DTC 
because on account of non-generation of internal resources, 
DTC is not in position to pay the loans or interest thereon as 
such the Government levies a penal' rate of interest due 
thereon. The present rate of interest on ways & means loan is 
as under: 

Normal Rate 18% 
Penal Rate 20.75% 

6.6 Regarding profitJloss on city as well as inter-state operations the 
DTC stated in note: 

"DTC besides city operation also operates its buses on Inter-state 
routes in neighbouring States of Haryana, Punjab, UP, MP, Hima 
chal Pradesh etc. The same fare fixed by other States on Inter-state 
routes is charged by DTC which is normally higher as compared to 
City Operation. Further the cost element on Inter-state routes is 
lower as compared to City Operation. Because average kilometer per 
bus daily as compared to City Operation, is more, because of this 
very reason, DTC is making working profit excluding interest & 
depreciation charges on Inter-state operation whereas in city opera-
tion DTC is incurring working and total loss because of the following 
reasons:, 
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(I) Un-economic fare strucure 

(ii) Concessions given to the students & weaker sections of the 
society through concessional passes 

6.7 The Committee wanted to know the cause-wise analysis to find out 
the reasons for such losses; in reply OTC stated in writing: 

"OTC had done cause-wise analysis to find out the reasons for losses 
which were identified as under: 

(8) Un-economic low fare structure of OTC, even after the recent 
hike in fares implemented with effect from 28.12.1991, the 
working expenditure will remain uncovered to the extent of 20%. 

(b) Rising cost of labour and material and other input. 

The widening gap between income and expenditure is explained by the 
following table: 

Items 

1. HSO-for 1000 Ltrs. (In Rs.) 
2. Tyres, Tubes & FJaps(ln Rs.) 
3. Lubricants (Per Ltrs. in Rs.) 
4. Labour Cost (Rs. in lakhs) 
5. Depreciation (Rs. in luhs) 
6. Interest (Rs. in lakhs) 

1971 

772 
939 

2.68 
510.33 
46.39 

276.21 

1991 % age increased 
in 1991 over 

1971 

5788 
6332 

26.89 
15752.87 
1431.06 
6994.66 

650% 
574% 
903% 

2987% 
2985% 
2432% 

(c) Concessions given to students and weaker sections of the Society. 

The financial implications of concessions given to students and weaker 
sections of the society are estimated as Rs. 22 crores per annum. 

(d) Heavy interest burden on loans :advanced etc. 

The interest burden alone constituted about 44% of the net loss of DTC 
in the year 1990·91 which has increased to more than 50% in the year 
1991·92. 

Loss by DTe 

6.8 According to a statement provided by the Corporation, the losses of 
DTC from 1971-72 to 1990-91. 
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Year Net loss Accumulated losses 
during the year (Rs. in lakhs) 

(Rs. in lakhs) 

Pre-corporation 1,522.45 
Period 
(upto 2.11.71) 
1971-72 163.16 1,685.61 
1972-73 535.32 2,220.93 
1973-74 623.10 2.844.03 
1974-75 1.007.39 3,941.42 
1975-76 1.242.99 5,184.41 
1976-77 1,040.04 6.224.45 
1977-78 1,617.24 7.841.69 
1978-79 1,748.97 9:590.66 
1979-80 1,770.61 11 ,361.27 
1980-81 4,465.78 15.827.05 
1981-82 4,892.29 20.719.34 
1982-83 7,348.20 28,068.17 
1983-84 10.111.60 38,179.77 
1984-85 14,079.08 52,258.85 
1985-86 17,692.02 69,950.87 
1986-87 16,399.55 '-.. 86.350.42 
1987-88 7,888.49 22,918.87-
1988-89 9,899.32 32,818.19 
1989-90 11,984.56· 44,802.75 
1990-91 19,748.35 64.551.10 

-Lou wu reduced by RI.71,320.04 lalms due to grant of subsidy by waiving of loans and 
iDtcrclt. 

6.9 Asked during evidence by the Committee '''hv the losses which were 
in 1979-80 around 17 crares had gone up to 44 crores in 1980-81, and 
wlaether :tbe Corporation had specifically klt:ntificd the reasons for the 
iDcrease in lOlleS, the Chairman of the Corporation replied during 
evidence: . 

"As far as the material cost, which includes tyres, tubes, stores etc., 
is concerned in 1979-80 it was Rs. 1509.11 lakhs and it increased to 
as. 2193.34 lakhs in 1980-81. In 1978-79 it was Rs. 1225.89 lakhs. 
The second major item of expenditure is the labour cost which was 
1885.43 lakhs in 1979-80 and it rose to 24()().67 lakhs. In 1978-79 it 
was 1~8.99 lakhs." 
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He also added: 
"In 1978-79, the cost of the material was 1225.89 lakhs, in 1979-80 it 
was 1509 lakhs and in 1980-81 it was 2193.34 lakhs." 

6.10 Aked by the Committee what were the number of buses propor-
tionately which had increased, the Chairman of the Corporation replied 
during evidence: 

"In 1977-78, it was 1762, in 1978-79 it was 1958 and in 1980-81 it 
became 2113." 

6.11 The Committee then pointed out to a Report of High Power 
Committee constituted by Government of India in 1988 regarding the 
comparative analysis of Transport Corporations. In the Report a compari-
son had been made between PTC and DTC. For a fleet of 4077 in 1986-87 
DTC have employed a strength of 41000 giving a ratio of 10 employees per 
bus. On the other hand PTC with a fleet of 2262 buses have employed a 
strength of a little over 19000. The DTC incurred a loss of Rs. 164 crores 
in 1986-87 as against the amount of Rs. 5.69 crores by the PTe. 

In this connection, the Chairman of the Corporation replied during 
evidence:-

"The comparative operational data for 1990-91 for DTC, BEST and 
PTC are given ...... The revenue traffic earning of DTC is Rs. 4.12, of 
BEST it is Rs. 10.96 and pf PTC it is Rs. 6.75. The difference is due 
to the differential in the fare. 

He continued: 
"When you see the total you will kindly notice the reason. The total 
cost is inclusive of interest charges. I have to pay interest on the 
loans. My cost is Rs. 2.35 per kilometre. For Bombay it is 22.3 paise 
per kilometre and it is 39.6 paise for Madras. 

6.12 The Committee, however, again wish~1ji to enquire whether the fare 
structure was the only reason for the significant increase in DTC's losses or 
whether there were any reason which the Corporation had identified or 
was unable to identify. Moreover, the Joan that is given by the Central 
Government to DTC had also very often been written off as e.g. in 
1986-87 the loss of 86,350.52 lakhs was substantially reduced to 22,918.87 
lakhs by way of waiving of 71,320.04 lakhs as loans and interests. 

6.13 Asked by the Committee whether the Corporation was eberlin. any 
money from the private operators for using their bus terminals in order to 
off-set some of their losses, the Chairman of : ~:c Corporation replied 
during evidence: 

"Yes, Sir, 250 rupees per bus per month from 1st March, 1992." 
Continuing further the Chairman stated: 

"The Board passed this Resolution to collect this money from them 
because they use our bus terminals. It was decided on 26th of 
February, 1992." 
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6.14 Asked by the Committee why this decision was not taken earlier, 
the Chairman replied:-

",The fact is that the Delhi Administration introduced a scheme 
whereby they called the application for 3000 buses from the general 
public. These buses would use our terminals and stops. Since I have 
to maiDlain those terminals and bus stops we decided to collect this 
money." 

6.15 Asked by the Committee whether it was not a fact that' DTC was 
making ~e ~yment to the private operators in the past and if so, what 
was the amount paid to them then and the amount paid to them now, the 
Chairman, replied during eyidence: 

"Durinrtbe strike period it was Rs. 200 per bus per day. Thereafter 
it was.. Rs . . 8ti,SQ, ~~, day per bus." 

6.16 Asked by the Committee whether they continue to make any 
payment to the private bus operators. the Chairman replied during 
evidence:-

"The Board decided not to pay this money on 26.2.1992 itself." 
Fare Structure 

6.17 Asked by the Committee whether Corporation had thought of any 
plan so that the losses could be reduced and time frame had been worked 
out so that, the Governm~nt need not contribute anything to DTC, the 
Corporation stated: 

" . 
"T~_pg down the huge losses being incurred by the Corporation. 
the Management is contemplating the following steps for improving 
the revenue position of DTC and reduce the expenditure. For 
improvina the revenue. following steps 'are proposed: 
a) (i) Realistic fare structure. 

(ii) Re-structuring of the capital base of DTC by waiving off 
entire accumulated loans/losses. 

(iii) Reimbursement of concession given to different sections of 
society by the Government. 

(1) Economic fare structure based on accepted norms of perform-
AD,Ce. 

(2) In case (ar is not acceptable to the Government, it should make 
Jood the difference between the econe 'lie fares and the actual 
fires allowed to the DTC as a sUbsidy!' 

6.18 Asked further by the Committee that if even after the hundred per 
~t increase in fare. the fare structure w~", not realistic, the Chairman. 
DTe replied during evidence;-

"There is one hundred per cent increase in the fare of the daily 
tic~et. and 50 per cent increase in monthly and quarterly tickets. In 
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addition, DTC gives concessionl. to.. students. and resettlement 
colonies, which costs about Rs. 22 crore. Yesterday I explained that 
in 1992-93, we are expecting a loss of about Rs. 30 crore .• ] requested 
the Government that I may either be allowed not to give any 
concessions. or the Government may subsidise the Concession 
amounting to Rs. 22 ~rore, instead of giving loans. Government is 
considering subsidising. Therefore the loss will be only Rs. 8 crore." 

He Continued: 

"Along with fair restructuring, we are also asking for the restructur-
ing the capital base of the DTC. In 1999-91, of the total loss, 40 per 
cent was the interest component and this has now increased to more 
than 50 per cent in 1991-92." 

6.19 Asked by the Committee what, in the Corporation's view, consi-
dered a realistic fare structure, the Chairman replied during evidence: 

"The fares were increased with effect from 28 December, 1991. After 
1986, this is the first revision. In 1990-91 before the fare rise the 
working loss was Rs.l13 crore. The fare was increased in December 
which means that in that financial year, for three months only the 
fare rise was effected. Even with this three months' increased fares, 
th~ loss was reduced from Rs. 113 crore to Rs. 83 crore. Thus, there 
is a reduction of Rs. 30 crore in the losses." 

6.20 Asked further by the Committee what was the total percentage of 
concessions granted to various sections of the community, the Chairman 
stated:-

"It comes to 15 per cent of the total income of fares that is around 
Rs. 22 crores." 

6.21 The Committee wished to know that if this amount is to be 
subsidised, what would be the net losses of the C.orporation, the Chairman 
replied that: 

"Then it would be Rs. 8 crore." 

6.22 Asked about the Government's reaction in considering the above 
matter. the Chairman's reply was that the Government is favourably 
considering it. 

6.23 The Committee then wished to know whether the losses of the 
Corporation could not be· reduced .if. their over-head expenditure was 
minimised. In this context they desired thatTlie total amount by way of 
interest component of loan taken from Govt. of India be given. The 
Chairman stated that during 1991-92 the interest component has increased 
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to 103 crores. The total amount of loans given by the Government was 
Rs. 2n crores and Rs. 334 crores is the interest.' 

6.24 However. the Committee was also informed that in the loans given 
by the Government and for the interest accrued an amount of Rs. 611 
crores was granted by Government of India as waiver of loans. 

6.25 Asked by the Committee whether the loans was written off or 
CDIIVerted into the equity. the Chairman replied during evidence:-

"It was written off." 
The Chairman continued further:-
"I would not have taken the loans, if 1 had the same fares that of 
other cities, because from 1971 to 1991, we did not raise it much, 
whereas in Bombay and Madras, sometimes even twice in a year, 
they have raised the fares. Despite all the weaknesses, the Bombay 
fares are even double than what my increased fares are." 

6.26 Asked by the Committee to give a break up of the fare loss and the 
working loss, the Chairman stated during evidence: 

"In 1986-87, it was Rs. 38.62 crores. In 1987-88, it was Rs. 45.95 
crores; in 1988-89 it was 52.20 crores; in 1989-90 it was Rs. 56.86 
crores; in 1990-91, it was Rs. 113.22 crores and in 1991-92 it was 
Rs. 83 crores." 
Elaborating further he said: 
"Actually what is the loss? It is the difference between the earning 
and the expenditure. Earning is not in my hands; bltt expenditure is 
in my hands. For expenditure, you can blame me for my inefficiency 
or my efficiency." 
He continued: 
"Even upto 48 kms., the maximum I can charge is Rs. 3, whereas 
they charge Rs. 5.75 and on limited buses they charge Rs. 6.75." 

6.27 Asked by the Committee whether the Corporation could earn profit 
on the buses and out of that could buy new buses. the Chairman replied:-

"Sir, I am in this line for the last 30 years and no State Transport 
runs in profit even with high fares like the Bombay because the stress 
is so much on city transport. Manpower requirement is much larger 
and as far as transport is concerned, it is a Labour intensive industry 
where the labour cost is very high. Therefore, I do not think it is 
possible to make profit out of it." 

6.28 The Committee then wished to kn~w what sort of system the 
Corporation would prefer so that there would be no losses whether they 
would prefer the system as is prevalent in Bombay or Madras. The 
Olariman then replied: 

"You give the Bombay fares and I will have no loss." 
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6.29 The Committee bave been informed that an amount fII RI. 85, 
268.08 lakhs bad been released by the Government of India as capital loan 
and ways and means to the Corporation till 31.3.1991. or this an IIIIIOUIIt of 
RI. 57, 262.98 lakhs remains outstanding witb the CorporatioR as on 
31.3.1991. The Committee were also informed tbat the Corpondon bad 
neither repaid the principle nor the interest due since its formation .. 1971. 

6.30 Tbe Committee wished to know the cost wise analysis ulldertllkea by 
the Corporation to find out the reasons for continued losses. Tbey were 
Informed that the reasons for the losses were un-economic fare 1Irwture, 
rising cost of labour & material input, concessions given to the studeIIts & 
weaker sections of the society through issue of passes and heavy Interest 
burden on the loans advanced etc. 

6.31 As per information . given to the Committee the interest burden 01 
the Corporation alone constituted about 44% of the net loss of DTC in tile 
year 1990-91 which has increased to more than 50% in the year 1991·91. 
With regard to the concessions given to the students and weaker MCtions 01 
the society were estimated as Rs. 22 crores per annum. 

6.32 The Committee desired to know the total progressive IOIIIS 01 the 
Corporation as on August. 1992. They were informed that the IICCUIBtIIated 
loss was Rs. 84932.94 lakhs. 

6.33 The Committee had also pointed out during its examl ...... dial the 
Corporation is incurring losses whereas Private Operators are n 'I on 
proftts. They were informed by the Corporation the reasons for die proftt 
earned by the private buses was tbat they did not have heavy oYft'tle F ,. aad 
administrative cost to incur nor did they follow any of the labour .. ",I Acta 
or rules as applicable to DTC. The private operators do not aft ... r ..... 
facUity and also they do not have any workshop, tbey always ..... to ply 
on economic routes. In this connection tbe Committee enq.... ...... abe 
Corporation wbether they were charging any money froat die private 
operators for using tbe bus terminais in order to orr-set the __ • fa reply 
the Corporation stated tbat they have been charging RI. l5I ......... per 
month from 1st Marcb. 1992. 

6.34 When asked by the Committee whether after the receaI 1liiie .. r.re 
structure wbich was almost 100% increase, the Corporatloa ...... lie able 
to bring down its losses, the Committee were informed tbat wkII die recent 
increase in fare structure there would be a reduction of J8 c:rores in their 
10I8eS. Moreover. if the amount of concessions i.e. 22 crores Is ....... 1111 by 
the Government the losses of the Corporation would deftnltely ~ down 
to 8 crores. The Committee were informed tbat the Gov~ was 
probably inclined towards this matter. 

6.35 The mounting losses of DTC since its inception is a matter 01 deep 
concern to tbe Committee. While the Committee have noted that over the 
years the amount 01 loan released by the Government or India .... been 
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iDcreaslng steadily there has also been a corresponding accumulation 01 
Ioues being incurred by the Corporation. In fact 115 on August, 1992 the 
8ttUllluiated loss of OTC stood at alarming amount of Ri. 849.32 crores 
ad the net loss WII5 115 high as 203.81 crores. The Committee are also 
appalled to Dote that since inception neither the Corporation repaid the 
priDdpal nor interest due to the Government. Rather it has been extending 
ItI beuing· bowl every year to the Government 01 India for financing its 
working. Again it is significant that despite the Government's pumping 
IUbsidy into the Corporation every year the progressive loans of the 
Corporation has continued to increase leaps and bounds. 

6.36 The Committee are not satisfied with the reply given by the 
Corporation that the reason for such losses Is due to the unrealistic fare 
strudure, accumulated losses, repayment of interest etc. The Committee 
bave elsewhere commented that the Corporation is trying to find shelter in 
crying over what it terms as unrealistic fare structure to be the sole reason 
for its mounting losses. As the Committee has commented elsewher,e the 
Corporation needs to do some serious revamping 01 its material manage-
ment, inventory control, man management divisions and strengthen the 
..... so that Its high expenses and administrative costs can be drastically 
curtailed wbich, wHl, in turn have a cascading effect over the 10. being 
IDcurred by the Corporation. 

6.37 Tbe Committee are also distressed to note that Delhi Administration 
.... allowed private bus operators to continue to run without making it 
c.lpuIsory lor them to observe the minimum labour law 8S'are applicable 
to the Corporation. If as the Corporation states tbey have no control over 
tile private operators tben the chaotic conditions prevalent because of the 
num .... of these private operators in the Union Territory of Delhi will 
definitely have to be controlled at least by State Transport Authorities. They 
would, therefore, strongly urge the State Transport Authorities to treat the 
private bus operators equally with the OTC in regard to enlorcement 01 
labour laws, fix duty hours, rash and negligent driving for which private 
operators are more prone to. Given the fact that 3000 private operators 
laave beeD given licences to operate at the route of the Union Territory 01 
DeIbi it becomes more imperative tbat the Slate Transport Authorities 
lID.... immediate and effective control over these private operators. 

6.38 WbUe on the one hand OTC with its depleted strength 01 its 
operations incurred continued losses on the routes provided to it, the ST A 
W lODe abead In its aranting permit to 3000 private operators with little 
01' DO coatrol over their performance. The Committee strongly feel that this 
wRI, in ~ near future deftnitely lead to an extremely chaotic situation in 
die preIeIlt transport system In Delhi. They would, therelore, apin 
nItenae that if the Government intends to bring about any serious 
ItIIII'IIetIIrl of the present transport system they would do weD to enforce 
......... the performance 01 tbJ Corporation over which presumably 
.., lie. ~ and check to ealorce with the losses do not magnify at 
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sueb an alarming rate, before taking on the problem of private bus 
operation which the Committee assure is going to be the cause of great 
concern in the near future. They would, therefore, recommend, at the 
euiiest, that some serious restructuring of the Corporation be done either 
by way of subsidising the concessions given by the Corporation to the 
dlft'erent classes of Society or enforcing capital restructure, inventory 
control, greater accountability by the Corporation's managerial Cadre and 
other related aspects. 



CHAPTER VU 
PROMOTION/VIGILANCE CASES AGAINST DTC STAFF & 

OFFICERS 
7.1 During the co ruse of evidence the Committee wished to know the 

number of class I DTC officials in respect of whom guilt was established 
any penalty recommended by CVC/CBI since 1980 and against whom 
there were charges of corruption/vigillance cases levelled and in how many 
such cases these have been referred either to CBI or departmental enquiry 
held. The Committee also wished to know whether any of the officers 
against whom such charges have been levelled were given promotion 
despite prima-facie evidence of corruption against them. 

7.2 In this connection, the Committee were informed that from 1980 till 
present there have been 21 class I officers against whom corruption or 
departmental enquiry is pending. Further the Committee also enquired 
whether against those people against whom corruption charges have been 
levelled after investigations both by CBI and also by the Vigilance any 
punishment or proceedings are initiated against them. They also wished to 
know whether after the finding of Central Vigilance Commission any 
officer had been given promotion.· 

7.3 In this regard the Chairman of the Corporation stated during 
evidence that if there is a CVC case pending no officer, can be given 
promotion and no officer has been given any promotion when Central 
Vigilance Commission case is pending. With regard to the fact whether any 
CBI case is pending against any officer in the DTC, the Chairman replied 
during evidence "No Sir, as on date there is no CBI case pending against 
any officer in DTC but vigilance cases are there and enquiries are being 
conducted" . 

7.4 The Committee have also been informed that there were some 
officers against whom the Board Resolution was passed to the effect that 
they should be demoted. Asked who were the officers against whom such 
resolutions were passed the CMD. DTC replied during evidence: 

"One officer was Shri A.K. Sharma at that time working as DGM 
(Personel) and another was Shri L.c. Goyal. His substantive post was 
Secretary (Board)." 

7.S The Committee wished to know whether the Resolution was served 
on Shri Goyal and was implemented. In this connection former Chairman 
of DTC replied in a note to the Committee that the order could not be 
served on Shri L.C. Goyal as he was on Casual Leave and it could not be 
implemented because of the Stay Order of the Court. Asked by the 
Committee did Shri L.C. Goyal moved to Court, they were informed that 

~ 
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on 18.1.90 Shri Goyal moved to the Court and on 19.1.90 the Court 
directed and gave an interim Stay Order. The second order of the Court 
directing to reconsider the probation period of Shri Goyal was issued on 
19.3.90. 

In this connection Committee wished to know that unless and until the 
resolution was formed how could any member manage to get a copy of the 
same. In a note given to the Committee regarding details of this case as 
per findings of the Investigation Officer. the resolution was passed in the 
Board's meeting of 17.1.1990 deciding for reversion of two officers and 
issue of the order on 17th January, 90 itself. The reversion orders in 
respect of the two officers were accordingly issued on 17.1.1990 only. 
However, the two officers moved to the High Court alongwith copies of 
the original resolution No. 11/90 (in respect of Shri A.K. Sharma) and 
resolution No. 9/90 (in respect of Shri l.e. Goyal) on 18.1.1990. The two 
officers remained on casual leave for 21/2 days w.e.f. 17.1.90. The 
documents were highly confidential in the nature and it was a delinquency 
on their part to obtain copies thereof by dubious means. Since the 
concerned file passed through different officials of the Secy. DTC Board 
office as well as that of PlO, responsibility of any particular official could 
not be established during investigation. On the basis of the findings of the 
Investigating Officer, the CMO approved the following action in respect of 
the case: 

(I) Suitable action against S/Shri A.K. Sharma and L.c. Goyal. 
(II) Advise to all concerned in the office of Secy., OTC Board. 

7.7 The case was subsequently referred to evc for advice. the CVC 
advice was received on 10.10.90 recommending following line of action: 

(I) Recordable 'Warning' to S/Shri l.e. Goyal and A.K. Sharma. 
(II) Streamlining the procedure of maintaining official records and for 

having better system of accountability. 
The matter against the two officers was referred to C.G.M. (HO) on 

23.11.90. The two officers were issued 'Warning' vide letter 
dated 18.4.1991. 

The matter regarding CVC advice relating to streamlining the procedure 
for maintenance of official record and for having better system of 
accountability was referred to C.G.M. (HO). 
C.G.M. (HO)/Secy., OTC Board has replied vide his memo No. SB/6/921 
113 dated 26.5.1992 as under: 

(i) How so ever may be urgency of the matter placed before the 
Board, the original note of approved Board's Resolution or a 
photocopy thereof would not be parted by this .office. It will be a 
part of the Secretary, DTC Board's office record. 

As in all other cases, the Board's Resolutions will be sent to the 
concerned departments on the regular format and there will be no 
deviation from this practice. 
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(ii) It was decided that all Board's resolutions will be considered has 
confidential nature. 

7.8 Asked by the Committee what was the present position 
of Shri Goyal. the former Chairman replied during evidence "Mr. L.c. 
Goyal was a Stenographer but he is G.M. now." 

He added, "I am informed that he is incharge of traffic, personnel and 
administration." Referring to CBI remarks on Shri L.c. Goyal, the former 
CMD, DTC stated during evidence: 

"The advice of the CBI in 1985 was that it had recommended to take 
notice of his misconduct and not to engage Mr. Goyal in any position 
of sensitive nature and requiring responsibility and trust and that his 
conduct should be w..atched." 

7.9 Giving details about Shri L.c. Goyal's Postings in the Deptt., the 
Corpn. in a note stated that Sh. L.c. Goyal joined DTC on deputation for 
one year from Delhi Administration on 30.7 .SO. He was absorbetl as 
Secretary to GM on 30.7.81. He was promoted as Administrative Officer 
on 3.3.84. He was promoted as Executive Officer (SAO) w.e.f. 13.11.87. 
Fmally he was promoted as Secretary to DTC Board on 20.1.89. 

7.10 When asked by the Committee why Shri L.C. Goyal continued to 
bold a sensitive post despite the advice of the CBI in 1985 that he was not 
to engage in any position of sensitive nature requiring responsibility and 
trust and that his conduct should be watched. the ex-Cilairman, DTC 
re.plied during evidence: " 

"The advice of the CBI of 1985 had come pertaining to a case "of 
1982. When I joined the DTC in August, 1987, he was already the 
Executive Secretary to the Chairman. I found that there was no 
occasion for him to change his conduct. His post was such a crucial 
post because the Chairman is not available in office he is sometimes 
on the road and sometimes in the Ministry. So, this man has to hold 
the Chairman's office during his absence." 

7.11 Asked further by the Committee how Shri L.c. Goyal managed to 
get the photostat copy of the resolution which had not yet been confirmed 
and whether any responsibility was fixed in this regard, the ex-Chairman 
continued during evidence: 

"On 19th when the matter was sent to Vigilance, the Vigilance 
replied that since file had already passed through a lot many hands it 
~uld not be possible to fix any responsibility. The findings of the 
Vigilance were sent to CVC since both the officers concerned were 
gazetted. They also desired that warnings be made against both the 
officers ... 

7.12 During evidence the Committee had also found out that Shri L.c. 
Goyal did n9t have the required qualification to hold the post of Secretary 
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to Chairman and inspite of this he continued to hold the same. In reply the 
ex-Chairmarf. DTC stated during evidence: 

"In the Eighties, when we took up the promotion of staff, it was 
found that a number of staff recruited in early sixties were not 
fulfilling the qualifications that have been later prescribed for 
promotion to \iarious posts, because in the Sixties, DTC was very 
small and recruitment was at a very much lower level. It was not 
possible to take a blanket decision not to promote those who do not 
fulfil the academic or technical degree qualifications. Moreover. those 
men recruited in Sixties have 20 to 25 years experience and their 
expertise and experience in many areas Was adequate for the 
promotion posts as well. When we used to sit down for promotion, 
there used to be a DPC, which was not internal to the DTC. but 
which comprised an officer of Additional Commissioner's level from 
the Transport Department. As the names came up, we used to take a 
conscious decision for relaxation of qualifications for 20 people at a 
time. It was not a pick and choose for a particular individual." 

7.13 Asked by the Committee whether it was a fact that in its resolution 
passed by the Board (Resolution No. 81/90) it was decided that the 
appointment of Shri L.c. Goyal was null and void. If so, despite this why 
did the officer continue to get promotion. I n reply, the Chairmarf' stated 
during evidence : 

"In January, 1990, there was a Resolution of the Board against which 
Mr. Goyal went to the High Court and the High Court directed that 
you have done it on the direction of the Ministry, this is not correct, 
the Board should decide on its own ......... the Board again met in 
March, 1990. ,. 

7.14 Asked by the Committee what was the decision taken by the Board 
when it met· in March 1990. the Chairman stated : 

"The decision of the Board was that this officer needed two 
relaxations, one of educational qualification and other of experience. 
He was short of experience by two months." 
He continued further : 
"When he was promoted in January, 1989. the Board had given him 
relaxation on educational qualification along with 19 other people. 
But, at that time, the Board did not give him relaxation on 
experience. When the High Court remitted the matter to the Board 

. in March, 1990, the Board found that he had the educational 
relaxation but he did not have the relaxation on experience. He was 
short by two months." 

7.1S The Committee then wished to know whether it was a fact that· 
there was any relaxation in educational qualifications of Shri L.C. Goyal. 
In a written note the Committee were informed that Shri L.c. Goyal was 
B.A. from Delhi University who was promoted as Secretary. DTC Board 
with effect from 20.1.89 after getting relaxation from DTC Board in the 
matter of qualification, as the essential qualification for the post of 
Secretary. DTC Board was a Master's Degree in An/Science or Com-
merce and adequate administrative experience of at least 10 years in a 
responsible capacity and desirable as a Degree in Law. Shri L.C. Goyal 
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worked out as Secretary to G.M. on deputation with effect from 23.7.76 to 
22.7.77 and again from 30.7.80 he was taken on deputation from Delhi 
Administration as Secretary to G.M. Thus till 20.1.89 that is his date of 
promotion as Secretary, OTC Board his administrative experience work 
was for 9 years and 6 months. He was, therefore, lacking in administrative 
experience for a period of six months at the time in which they were 
considered for the post of Secretary. OTC Board. The Committee were 
informed that the relaxation of the academic qualification or other 
qualification as desirable was not taken and it is now a matter of future 
investigation. 

7.16 Regarding the case of another senior officers of the Corporation 
Shri P. Dutta the Committee were informed that at present, the post of 
the Officer is Chief General Manager (Traffic) which was his substantive 
post. Besides. the officer was also looking after the work of Private Bus 
Operation. Disciplinary Cell. Traffic Cell at Headquarters, Central <;heck-
ing Cell. Central Complaint Cell, Traffic Statistical Cell, Work of Secretary 
OTC Board. R & I Section and PLO Group-I. 

7.17 The relevant dates of his promotion in DTC were also furnished to· 
the Committee. They are given below :-

(i) Promoted as Dy. General Manager on 26.5.1986. 
(ii) Confirmed as Oy. General on 26.5.1987 by letter No. PLO-I(68)/871 

5115 dated 5.6.1987. " , 

(iii) Promoted as General Manager on 23.8.1989 by letter No. PLO-
1(272)/89/5543 dated 23.8.1989. 

(iv) Confirmed as General Manager on 23.8.1990 by letter No. PLO-
1(272)/90/4417 dated 23.8.1990. 

7.18 Asked by the Committee whether there was any CBI or CVC case 
pending against Shri P.Dutta when he was promoted and confirmed, the 
Corporation stated in a written note that there was no CBI case pending 
Bgainst Shri P. Dutta when he v.as confirmed as General Manager on 
23.8.1990. However, the then Vigilance Officer of OTC as the Investigat-
ing, Officer had observed as follows: 

"Shri P.Dutta can be held prima-facie responsible for keeping the 
CMO in dark and tempering with the orders of CMD by making 
subsequent inter polation in his own noting to cover up his misdoings 
thus resorted to intellectual dishonesty. He also ignored seeking 
relaxation of age in case of direct recruitment of Class-II post while 
looking after the portfolio of GM(HQ) and subsequently while 
association' as one of the members of the Selection Committee for the 
post of Dy. 'Vigilance Officer." 

7.19 On this then CVOhad recommended a'\ follows:-
"Since both Oy. Vigilance Officer are already doing their job 
with satisfaction rules may be got relaxed to regularise their 
appointment. However, as regards discrepancies in the procedure. 
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t:. necessary action as deemed proper in the matter may be taken 
against responsible persons." 

7.20 On this the then Chairman (Shri S.c. Vaish) had recorded the 
following order:-

"The recommendation for approving Selection Committee is not in 
isolation. It is in continuation of office note seen by me before 
recording approval. Any apprehension is mis-conceived. 
I find that Sr. Vigilance Officer was a member of the Selection 
Committee. The entire record was before the Selection Committee. 
Sr. V.c. should have raised the points, being pointed out by 
Vigilance Department now, at the time of selection to enable me to 
reconsider the issue from a different perspective. 

The case of relaxation of age in the appointment of two 
Dy. Vigilance Officers, in the Corporation came up before the DTC 
Board. The Board examined the various aspects involved in the issue 
and gave ex-post facto approval for relaxation of age of these two 
officers. The irregularities against the officers and staff as summarised 
in the note of Vigilance Officers veers round the issue of not 
obtaining the relaxation in the case of these two Dy. VCs at the "time 
of their appointment. 
In view of the Board Resolution. the case merits closure. The 
Vigilance procedure of taking no action be followed. 
The matter was referred to the CVC by letter ·No. VS-1II(I)/12881 
2075 dated 3rd July. 1990 recommending closure of the case. Since 
such a recommendation had been sent to the evc, the then 
Chairman (Mr. K.A. Chandrasekharan) had confirmed Shri Dutta as 
General Manager on 23.8.1990. Subsequently, the CVC did not 
accept the recommendation for closure of the case and recommended 
major penalty against Shri A.K. Sharma and minor penalty against 
Shri P. Dutta." 

7.21 Asked by the Committee whether the name of Shri Dutta was sent 
to Public Enterprises Selection Board for consideration as Chairman. DTC 
,and if so, whether the fact that there was CBI and Vigilance case pending 
'\gainst him was mentioned to PESB. The Committee were informed in a 
written note that:-

"The Secretariat of the Public Enterpri~ Selection Board called for 
the names of three officers namely S/Shri R.R. Singh, P. Dutta and 
P.S. Rana for consideration for the post of the Chairman, DTC (copy 
of the letter enclosed at annex-B). The names were sent on 29.6.1990 
and on that date there was no CBI case pending against 
Shri P. Dutta and only a reference was pending before the evc, as 
mentioned above, recommending the closure of the case and hence 
no mention was made of it." 
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7.11 The Committee have been informed that from 1980 till present there 
bave been 11 Class I omcers against whom departmental enquiry or 
corruption charges were pending. In this connection, the Committee bad 
desired to know whether against those oflic:ers found luilty of corruption, 
after investigation by CBI or CVC or Vigilance any punishment proceedings 
or departmental action was initiated. The Committee also wished to know 
whether the Corporation had promoted any officers found primtl-/ack guilty 
'" corruption or other charges. In reply, they were informed by the 
Chairman of the Corporation that no omcer was given promotion when 
either a CVC case or CBI case was pending. They were informed tbat as on 
date no CBI case was pending alainst omcers but vigilance cases were 
pending and enquiries were being conducted. 

7.13 The Committee had been given a long list of officers against whom 
corruption charges or departmental enquiries initiated. 

7.24 One of the case relates to the Secretary DTC Board, Shri L.C. 
Goyal. The Committee were informed that the DTC Board passed a 
resolution to the effect that the above omeer alongwith another omcer was 
to be demoted. However, the order against Shri Goyal could not be served 
because both the oftIcen managed to get a stay order from the court the 
lieD day on which the order was to be implemented. Moreover. the two 
oIIIcen also continued to be on casual leave for a period of 21/1 days. They 
were also informed that the documents were highly confidential in nature 
and it was a serious act of delinquency on their part to obtain the copies of 
the Board's resolution throulh dubious means. On the basls of nndinp of 
the Investigation omcen the .. en CMD, DTC approved the 100Iowinl action 
ill respect of the two Oftlcers. 

Suitable action against S I Shrl A.K. Sharma· and L.C. Goya', 
7.15 The Committee were also informed that tbe cue was subsequently 

referred to CVC for advtce and CVC advice was received with the following 
recommendations:-

(I) Recordable "Warning" to ~!tri L.C. Goyal and Shri A.K. Sharma 
and to streamline the procedure and maintaining the omcial records 
for having better system accountability. 

(U) The omcers were subsequently issued warnina on 18.4.1991. 
7.26 The present position 01 Shri Goyal was that he was General 

Manager ineharge 01 Trame, Personnel and Administration. In 198! the 
CBI had directed the Board to take note of Shri Goyal's mis-conduct and 
not to engage him in any position of sensitive nature requiring responsibility 
and trust and that his conduct should be watched. 

7.27 The Committee lind that the requisite qualification lor the post of 
Secretary to Chairman W85 that the Omcer should have a minimum of 10 
years experience and he should be a post-graduate. However. Shri Goyal 
was neithe~ a post-graduate nor did he have the required experleonce. In lact 
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he was short of administrative experience of 6 months at the time in which 
he was considered for the post of Secretary, DTC Board. The Committee 
were also informed that no relaxation had been obtained by the Board 
either with regard to academic quallncation or administrative experience. 

7.28 Another Omcer whom the Committee have examined is the present 
Chief General Manager (Traffic), Shri P. Dutta who, besides lookinl after 
tramc was also looking after the work of Private Bus Operation, Discipli-
nary Cell, Tramc Cell at Headquarters, Central Checking Cell, Central 
Complaint Cell, Tramc Statistical Cell, work of Secretary DTC Board, R&I 
Section and PLD Group·I. The Committee were informed that the then 
Vililance Omcer of the DTC as Investigating Omcer had observed that Shrl 
Dutta had Ignored seeking relaxation of age In case of direct recruitment of 
two officers for the post of Dy. Vigilance Omcers while he was looking after 
the port folio of General Manager Headquarters. The Vigilance Omcer had 
also indicated that Shri Dutta was to held prillUl facie responsible for 
keeping the CMD in dark and tampering with the orders of the CMD by 
making subsequent interpolation in his own noting to cover up his 
mi!ldoings. 

7.29 The Committee have found that the name of Shri P. Dutta was sent 
to the PESB for consideration as Chairman, DTC alongwith the names of 
two officers Shri R.R. Singh and Shri P.S. Rana. PESB was not Informed 
that at any point of time vigilance or CBI case was pending against Shrl 
Dutta. 

7.30 The shocking state of affairs of the Corporation and the gross mis-
conduct of so many senior offi('ers in the Corporation has distressed the 
Committee immensely. When asked pointedly by the Committee whether 
any CBI or CVC case was pending against any of the omcers for whom 
promotion was being contemplated the Committee were Informed that this 
was not so. However, subsequently during' examination the Committee 
found that even if at the time of promotion there have not been any CVC or 
CBI case pending, yet in the previous years there have been instances where 
the conduct of these omcers have been referred to either CBI or the CVC. 
The Committee does not appreciate such hair splitting on this important 
Issue. It is obvious what the Committee wish to examine is the spirit in 
which these promotions have been made, that is the omcers concerned were 
given promotions which were not due to them. Going by the track record of 
these omcers ali given to the Committee they have come to the inescapable 
conclusion that there is something basically wrong in the working of the 
Corporation. That both the Administrative Ministry and the Corporation 
have allowed two senior omcers against whom prima facie there have been 
serious charges of lack of integrity to he promoted only smacks of gross 
indifference on their part. It Is a case of things which have become bad to 
continue to become worse. The Committee are also amazed at the 
equanamit~· with which the Former Chairman of the Corporation has 
deposed before the Committee in stating that he found nothing wrong in 
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.uowlnl Shri Goyal to continue to bold a post or sensitive nature despite the 
CBI orders against the same. That the CDI were very right in their 
Juctaement or the onlcer is equally borne by the fact that be (Shri L.C. 
Goyal) and another ofticer managed to get a copy or the DTC Board 
resolution in which they wcre to be demoted and subsequently let a stay 
order from the court thereby disallowing the Board from implementing the 
resolution. As ir this was not enough the Committee are dismayed to note . 
tbat Shri Goyal was allowed to continue as G.M. To add rurther to the 
lllready existina corruption charges apinst Shri Goyal, the Committee lind 
that Shrj Goyal did not even possess the necessary qualification or 
...... inistrative experience required to become Secretary, DTC Board. 

The Committee are rurther dismayed to note that the onlcer against 
whom prima-facie responsibility has been fixed for actively conniving one of 
the Member of the Selection Committee in selection of a Dy. Vigilance 
0IIIcer and against whom investigating omcer had also observed that tit 
.... resorted to intellectual dishonesty still continues to hold the important 
... of Chief General Manager (Trame) besides other related important 
...... The Committee ran to understand what are the compelling reasons 
wIIkb made the Corporation to continue with this ofticer. They are not 
c.vinced with the reasons given by the Corporation that neither this oft'icer 
.. the earlier ofticer apinst wbom the Committee had commented did not 
tift any reasons for tbe Corporation to consider their removal. 

'. 



CHAPTER vm 
-

COMPARATIVE ANALYSIS OF TRANSPORT IN METROPOLITAN 
CITIES . 

8.1 In connection with examination of Delhi Transport Corporation 
including comparative analysis of transport in metropolitan cities the 
Committee on Public Undertakings, besides taking evidence of the 
representatives of DTC, took evidence of the representatives of Transport 
Organisations of two other metropolies like PaUavan Transport Corpora-
tion, Madras and Bombay Electric Supply and Transport, Bombay. In 
course of examination the representatives of PTC and BEST have given 
valuable information regarding performance of their organisation to the 
Committee which have been enumerated in the following heads: 

(a) Operational performance 
(b) Average life of Bus 
( c) Fleet utilisation 
(d) Breakdowns 
(e) Interstate operation 
(f) Man Management and staff norm 
(g) Accidents 
(h) Financial performance 

(a) Operational Performance 
8.2 The Committee were informed that Pallavan Transport have 499 

City routes and Best have 338 routes. Regarding fleet strength, the AGM, 
PTC stated during evidence, that, the fleet strength of PTC at present is 
2362 and all are single Decker. The fleet ~~rength of Best is 3031. 

Regarding the increase in the fleet strength during the last five years the 
General Manager BEST stated during evidence, in 1987-88 we had a fleet 
of 2457 buses. In 1988-89, there was no increase, in 1990-91 the strength 
was 2712. In 1991-92, it was 3009 and upto September, 1992 it is 3031. 

In a written note, PTC stated that in 1987-88 their fleet strength was 
2100 in 1988-89-2202, in 1989-90-2298, in 1990-91-2296 and 1991-
92-2353. 

(b) Average ute of bus 
8.3 Regarding average life of bus, the General Manager, BEST stated 

during evidence: 
"Today the average life of the fleet is ~12 years. Out of 3031 buses 
160 buses just covered a life of 15 years or 10 lakh km; eighty-three 
single deckers have covered 15 years or 10 lakh km. file total 
average life of the fleet is 6-12 years. 
We have a fixed policy for scrapping of buses; for single deckers 15 

15 
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years or 10 lakh km. whereas for double-deckers it is 15 years or 
7.5 lakh km. whichever is earlier. Moreover. out of these 3031. 83 
buses' have covered the kilometres and the age and 160 double-
deckers also are in the same position. They are required to be 
scrapped. 
About 20 per cent of the buses are in the age of 12 to 15 years. 
Their total kilometres are yet to be covered. The other remaining 
buses of the fleet are less than 12 years old and the average life is 
6-12 years." 

(c) Fleet Utilisation 
8.4 Regarding fleet utilisation the representative of Pallavan Tr.ansport 

st~ted that at present the fleet utilisation is 88.9%. The respresentative of 
BEST stated during evidence;-

"As per the statistics provided the average fleet utilisation is 86 per 
cent. In 1989-90 our fleet utilisation was 83.03%. in 1990-91 i. was 
82.08 per cent. in 1991-92 it was 89.72 per cent and in July 1992 it 
is 96.2 per cent. -

I am also mentaining the vehicle utilisation. In 1989-90 it was 
202.4 km. per day; in 1990-91 it was 208.9 km. per day; in 1991-92 
it was 200.1 km per day and in July 1992 it is 213.8 km per day." 

Regarding fleet utilisation the representative of BEST stated during 
evjdence:- ., 

"Today the turnout of the fleet is 97 per cent. And no bus is kept 
out for more than three days. This has improved the availability of 
buses on roads. We have got night maintenance system in our 
depots. We have 20 depots and our major 'day to day maintt:nance 
is carried out in the night shift when the buses come for stabilisa-
tion. The result is that in the morning the buses are available. 
Whatever defects are there, they are rectified and the turn out 
improves to 97 per cent positively. That is why our average comes 
to 96 per cent everyday." 

The witness added:-
"In order to improve the fleet utilisation. we have constituted a 
Research and Development Cell and also posted an Officer in the 
rank of Traffic Manager. who is a middle level officer in the cell. 
Not only a survey on quarterly basis is carried OUI nut also report 
from the Field Officers and from the Depot Officers about the 
requirement of the buses for the next quarter is ohtained. Visual 
survey is also carried out during day lime and whert:ver rush is 
there. we will put in the nus in that place. Our hus utilisation figure 
has gone up from 202 in 1989-90 to 2D.H in the month of July. 
1992. The buses are better utilist:d during the noon rush period. 
Wherever necessary we are utilising the bus during noon hours also. 
The buses could not be turned out earlier twcause of the defects. 
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We are introducing a concept of zero defects in depots and it has 
shown improvement in availability of buses. It may not be absolutely 
successful but it is a step which taken into consideration by the Depot 
Officers in competition with other depots. 

8.5 When asked whether the city operation was adequate to meet the 
demand, the Add!. G.M. Pallavan replied during evidence: 

"It is just adequate. 87% are utilising by PTC since there is no other 
mode of transportation." 

The General Manager of BEST also replied during evidence that 
"accordtqg to the requirements we are totally adequate and meeting our 
city's transportation requirements rather eminently." 

He further added: 
"In 1990-91 we had started 31 new routes. In 1991-92 we had started 
42 fresh routes. with the introduction of these new routes. so far as 
the commuters are concerned. adequate facilities have been added tQ, 
such areas where city transport or public transport was not available. 
To cite an example, in the hutment areas or in Jhugi-Jhopri areas bus~ 
system was not existing they had to depend on scooters and other 
modes of transport. We have introduced number of routes in those 
areas including midi-buses (midi-buses) because long bus. which is 
conventional bus. could not operate in these areas. We have 
introduced in the last two years about 52 mini-buses. They are run by 
us. they are not run by private operators at all." 

Cd) Breakdown 
8.6 Regarding percentage of breakdown. the AGM. PTC replied. 

"It is one percent roughly. We have got a mobile squad. Breakdown 
depends upon the psychology of the drivers also. About 50% of the 
breakdowns are because of their psycological behaviour. About ISO 
buses breakdown every day including in the depot and on the roads. 
If the drivers feci tired, they declare it as a breakdown and the time-
keeper is also not technically qualified." 

8.7 On being asked how the PTC could detect such cases of breakdown 
where the drivers feel tired. The witness replied: 

"We do detect and we have taken action on them also. We transfer 
them from one depot to the other." 

8.8 Regarding breakdown the General Manager. BEST stated that 
"In II}H7-HH it was 0.53, for 1988-89 it was 0.55 for 1989-90 it was 
O.~1. for 19I}O-':J1 it was 0.53 and for 1991-92 it was 0.79 per cent." 

(e) Interstate Operation 
8.1} Unlik~ DTC. Pallavlln Transport· as well as BEST do not have 

interstate operations. 
On ~~ing a"k~d" should the inter-state operation be also given to you. 
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the AGM PTC replied:~\t' 

It is better to have it in the same Corporation ,..ith two divisiOns. 
"The Interstate operations is under separate organisation." 

(I) Man M ..... ement ud Stair Norm 
8.10 The AGM, Pallavan Transport stated, that the staff nonn is 7.5 per 

bus. Conductors and drivers per bus are 2.5 each which comes to 5 per 
bus. 

8.11 Regarding Man-Power productivity, the witness from BEST stated 
during evidence: • 

"The staff required for the workshop and maintenance purposes our 
target is 1.50 whereas actually it is 1.53 In the case of drivers, the 
target fIXed is 2.45 whereas actual is 2.50. In the case of conductors it ... 
is 3 and the actual is 3.14 about average traffic per hour, our target is 
3. We have also worked out from the study the target about staff 
required for administration is 1.13, actual 1.48. Our staffrequirement 
for buses is generally more because one-third of the total fleet is 
double-deckers. 807 double-deckers are there, that means 807 addi-
tional conductors are required to be provided. 
The second thing is our first bus starts at 4 O'clock in the morning 
and the last service is early in the morning at 2.30 a.m. Generally for 
16-17 hours our bus is on the roads. That is why our requirement is 
slightly more as compared to others." 

(I) Accident 
8.12 Regarding accident rates, the AGM, PTC stated. 

"It is three per one lakh kilometre,s" 
He added, 

"The average speed of PTC bus is 18 kilometers. We have restricted; 
the maximum speed to 50 Kms. The accidents are due to over 
hanging and not because of driver's fault." 

8.13 When asked what are the accident per one lakh kilometres, the~ 
representative of BEST replied during evidence: 

"For 1987-88 it is 0.64; for 1988-89 it is 0.63; for 1989-90 it is 0.18 (it 
has come down); for 1990·91 it is 0.17 and for 1991-92 it is 0.14." 

(h) Financial Performance 
8.14 Regarding financial performance the AGM, PTC stated during 

evidence:-
"We are one of the beneficiary under World Bank Scheme, Tamil 
Nadu Urban Development Project study our economic viability. 
Recently they have agreed to find one procurement of 400 buses. 
Each bus costs approximately Rs. 4 Jakhs. It comes to around Rs. 16 
crores. " 
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8.1S On being asked how much subsidy you bave got. the representative 
of PTC replied: 

"It is Rs. 14.88 crores for the year 1991-92 as against the total for the 
revenue of Rs. 114 crores. It is nearly 10 per cent." 

Regarding increase of fare. the representative of PTe stated. 
"fare was increased in 1987. then in 1989 and another in 1991." 

8.16 On being asked what is the percentage of fare increase the witness, 
PTe replied: 

"It is around 30%." 
When asked what is the fare that you are charging the witness (PTC) 

replied: 
"For the first stage. it is 70 paise. then 80 paise. 90 paise, Re. 1.00 
Rs. 1.25. Rs. 1.50, Rs. 1.75. Rs. 2.00; then Rs. 2.10, Rs. 2.20, 
Rs. 2.30 etc. This is for every two km. stage." 

8.17 Regarding the kilometre wise fare, the representative of BEST 
stated during evidence: 

"For the first 2.5 kms. it is Re. wise for ordinary bus and Rs. 1.25 for 
limited bus, up to 4 kms .• it is Rs. 1.50 for ordinary bus and Rs. 1.75 
for limited bus. upto 6 kms. it is Rs. 2.00 and Rs. 2.50, upto 10 kms. 
it is Rs. 2.50 and Rs. 3.00 upto 14 kms., Rs. 3.00 and Rs. 3.50. upto 
18 kms. it is Rs. 3.50 and Rs. 4.25, upto 22 kms. it is Rs. 4.00 and 
Rs. 5.00. upto 28 kms. it is 4.50 and Rs. 5.50 and upto 34 kms. it is 
Rs. 5.00 and Rs. 6.00." 

8.18 When asked what is the profit of Pallavan Trasnport the witness 
replied during evidence: 

"at present we are making Rs. 2. crores loss before depreciation and 
other things." 

On being asked have you ever made any profit, the witness added, 
"during 1985-86 we have got profit. Every third year. we have got 
wage settlement 57% of the total expenditure goes by way of salaries 
and wages of the employees. We are also giving concessions for the 
students. blind persons and cancer patients. Freedom fighters are also 
getting concession." 

8.19 Regarding loss/profit the representative of BEST stated during 
evidence: We have been running into losses from 1984-85. 

The working loss for the whole undertakilll from 1987-88 is as under: 
Year Transport Electric Whole 

Supply Undertakina 
1987·88 3591 +2788 -803 
1988·89 4238 +2500 -1738 
1989·90 4844 +2889 -1955 
1990·91 488S +3011 -1874 
1991·92 3856 +2184 -1672 

"The total from 1987·88 to 1991-92 is Rs. 133.73 crores. In 1990-91, it 
was Rs. 30 crores. In 1991-92. it was Rs. 21 crores. 

For the last two years. we have revised our bus fare on an infonn ... 
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discussion with my staff. I understand in the month on July. we had almost 
broke-even but this recent petrol price hike has again put additional 
expenditure of Rs. 16 crores to Rs. 17 crores." 

8.20 The representative of Pallavan Transport state that "Revenue per 
kilometre is Rs. 8/- and cost per km. is Rs. 8.53. In case of BEST the 
revenue per kilometre (paise) during 1990-91 and 1991-92 was 1019.20 and 
1205.55 and cost per km (paise) for the same period was 1395.54 and 
1489.29." 

8.21 In order to get a comparative picture of transport in metropolitan 
, cities, the Committee had decided to take up an analysis of two other 

major transport corporations like Pallavan Transport Corporation. Madras 
and Bombay electric Supply Transpon. Bombay. The Committee were 
i.Pformed by the representatives of the two Corporations on various aspects 
relating to transport vis-a-vis the performance of DTe. While the 
Committee has restricted its analysis more towards arriving at a compara-
tive picture of the working of these transport organisations they havf also 
tried to arrive at concrete conclusions based on evidence given by the 
representatives of the Corporation. 

8.22 During the course of their evidence on the basis of information 
Jiven on the various parametres of study undertaken by the Committee. 
the Committee have come to this un-erring conclusion that the perform-, 
.nee of both the organisations in almost all the parametres which they 
have analysed is indeed extremely laudatory. 

They would like to enumerate some of the major areas in which the 
Committee have been found that the Delhi Trasnpon Corporation needs 
to learn from the two other major metropolitan corporations. 

8.23 With regard to fleet utilisation the Committee were informed that 
in respect of BEST the turn out of fleet is as high as 93%. No bus is kept 
out for more than three days. BEST has also night maintenance system so 
that all buses are made available for the morning shift and whatever 
defects are there are rectified which makes their turn-over average as high 
as about 97%. The Committee were also informed that BEST has a 
Research and Development Cell which carries surveys on a quarterly basis 
to analyses the percentage of fleet utilisation required and accordingly 
improvements are undertaken. 

8.24 With regard to the PTC the Committee were informed that their 
present fleet utilisation was around HH.9%. They also replied that their 
fleet was just adequate to meet city operations. None of the two 
corporations has private bus operators ply on their road. As against this, 
the fleet. utilisation of DTC in August 1982 wu only 87.41%. ApiD the 
Committee has pointed out earlier that this I"'w fie'" "·"qtion was hardlv 
adequate to meet the city aperati f"" 
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8.25 Regarding percentage of breakdowns also. the Committee note that 
In PTC its is about I % and BEST it is on an average of 0.99%. With 
reagard to OTC the percentage of breakdowns was as high as 3.76 in 1988. 
However. what has impressed the Committee most in respect to these 
other metropolitan operations has been the strong dedication to duty and 
Committed officers which is responsible largely for the average low losses 
as incurred by these corporations. As per information provided to the 
Committee the representative of BEST stated that they had increased their 
fares in 1987. 1989 and 1991. The percentage of fare increased was around 
30%. The minimum fare charged is Re. 1 for an ordinary bus. for Rs. 1.25 
for limited bus upto 4 kms. and a maximum is Rs. 5 and Rs. 600 upto 35 
kms. 

8.26 Regarding the amount of toss/ profit made the representation of 
BEST added that their working loss upto 1991·92 was around 21 crores. 
Till the month of July. they were almost break·even but with the increase 
in petrol prices their net loss was now worked to around 17 crores. 

The representatives of PTC stated that they were one of the 
beneficiaries under the World Bank scheme and till 1991·92 they had got 
about 14.HR crores. With regard to the profit/loss incurred by the 
corporation the Committee were informed that at present their loss was 
around 2 crores before depreciation. In fact during 19R5·86 they did get 
some profit. Like OTC they also gave concessions to students, handicap· 
ped persons, freedom fighters etc. 

8.27 Again with regard to the revenue earned per km. the Committee 
were informed that with regard to PTC the cost per km. was Rs. 8.53 and 
revenue earned was Rs. 8 while BEST the cost per km. was Rs. 14.R9 and 
revenue earned was 12.05. The comparative study of the cost per km. and 
the revenue earned for OTC shown Rs. 9.75 and Rs. 4.34 respectively. 

8.28 The various statistics as given above only strengthen the Com· 
mitee's belief that there is a great deal of negligence in the working of the 
OTe. While similar transport corporations in the other two metroplitan 
cities are able to function in a firm or effective manner given the same 
constraints with which DTC is faced with. This also gives credence to the 
Committee's helief that besides uneconomic fare structure the Corporation 
needs to tighten its inventory control rather and there are other related 
areas which the Corporation has to strengthen to off-set its mounting 
losses . .It would be in the interest of the Corporation if it undertook a 
study of the working of the BEST and Pallavun in order to see how these 
corporations have managed to run in an efficient manner in the cities 
transport operations. 

NEW OU.lII: A.R. ANTULA Y 
April 2~. J~1J3 Chulrmun 
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APPENDIX 

Statement or Conduskms/Reeonunendatlons or Ute ComualHee on Public 
Undertakings cootained In the Report 

S. Reference to 
No. Para No. in 

the Report 

1 2 

Conclusions/ Recommendations 

3 
--------------------------------------------------------. 1 1.18 to 1.20 The Committee have been informed that consequent· 

upon the recommendations of a working group of 
Planning Commission which concluded that Delhi 
Transport Corporation as an extension of Municipal 
Corporation of Delhi had not been functioning 
effeciently and adequately, resulting in leakage of 
revenue and very high operational cost. the 
Government of India took over the management of the 
u~dertaking by passing the Delhi Road Transport Laws 
(Amendement) Act in 1971 and the DTC was thus set 
up in 1971. It also took over the assets and liabilities 
from the erstwhile Delhi Transport-Undertaking (DTU) 
operated by the Municipal Corporation of Delhi till 2nd 
November. 1971. 

The objective of DTC were among other things to 
provide or secure or promote an efficient economical 
and properly coordinated system of road transport in .. 
the Union Territory of Delhi and any extended areas, to 
act on business principles, to achieve a high level of 
operation,ll efficiency and above all to attain financial 
self-sufficiency. • 

During the course of its examination the Committee 
desired to know whether any of the above objectives 
which have been set forth had been achieved. The 
CMD. DTC had replied that although 20 years had 
passed since DTC took over from OTU. they have been 
trying to achieve the objectives given in each of the 
parameters like growth in fleet. growth in passenger 
productivity. When the Committee put forth a similar 
question to the Secretary. Ministry of Surface Transport 
the latter was however candid in admitted that the 
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2 3 

objectives as set forth by DTC had not been fulfilled 
because they were circumscribed by certain other 
conditions. 

2 1.21 and 1.22 The Committee were also informed that the Bureau 
of Public Enterprises had in 1970 issued instructions that 
all public sector Undertakings should formulate its 
Statement of objectives and Obligations with the 
approval of the Government. They were further 
informed by the Secretary. Ministry of Surface 
Transpo~ that such a Statement of Objectives and 
Obligations had not been formulated in the case of 
DTC. The Secretary. DTC admitted that there was a 
lapse on their part for which they would make amends 
by having separate corporate objectives framed by the 
DTC and approved by the Government. He. However. 
stated that in the absence of other documents regarding 
corporate objectives it did not mean that DTC does not 
have any corporate objectives. DTC has a Five Year 
Plan and also an annual plan in which the targets are 
set. Moreover in the absence of corporate objectives it 
did not mean that the organisation did not know what 
was required to be done by them. The Committee had 
also been informed that the Government did not take 
the benefit of similar transport undertakings like BEST 
in Bombay or Pallavan in Madras while formulating 
their objectives. 

The Delhi Transport Corporation is the major 
transport system available to the commuters of Delhi 
and the adjoining neighbourhood. This organisation 
came into existence as far back in 1971 i.t. over 
20 years. The organisation was formed with the sole 
objective of providing safe. efficient and viable transport 
sytem to the commuters of Delhi. The Committee are 
however dismayed to note that since the set up of the 
DTC in 1971 the Corporation has been unable to 
achieve anyone of its objectives set forth. To 'say the 
least. this smacks of a total lack of concern for the 
commuters of Delhi. the Secretary. Ministry of Surface 
Transport has unequivocally admitted that the objectives 
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for which the Corporation was established has not been 
fulfilled. The Committee have also noted that in each of , 
the parameters in which the objectives have been 
itemised the performance of Delhi Transport 
Corporation is abysymal to say the least. Not only that 
nune of the objectives has been fulfilled but also the 
Corporation has gone from bad to worse. The 
Committee were informed that DTV was taken over 
and the DTC was established in 1971 to stop the 
leakage of revenue and the very high operational cost. 
They. however. find that the situation as it exists in 
DTC has not improved. The very objective for which 
DTU was taken over by DTC has not been acpieved 
i.e. Economic self sufficiency as the Committee 
reiterated earlier and the losses of DTC have galloped 
manifold. 

3 1.23 and 1.24 One of the objectives of DTC is tn attain financial 
lIelf sufficiency. The Committee. however find that as 
per details furnished to them the amount of subsidy 
ttiven by the Government since 1987 is "49.33 crores. in 
19K6·H7 M crores in 1987-88 69.31 crores. in 1988-89. 
70.;() crores in 19to19-90 and 163 crores in 1990-91 
oringing the total amount of subsidy to a whopping 
416.()4 ennes. This is indeed no indication of any 
direction towards self sufficiency. As against this. no 
subsidy has been provided to the other two major 
transport Corporations i.e. BEST and Pallavan. The 
Committee note with J.egret that the Administrative 
Ministry has also failed miserably in their responsibility 
to evince sufficient interest in the working. monitoring 
and guiding for the performamce of the Delhi Transport 
Corporation. 

The Committee find that the financial position of 
DTC is such thut there cannot be any method in which 
thl,' Transport Corporation wuuld be in a position to 
attain ecunumic viability. They would. therefore. urge 
the Administriltive Ministry to put i111 pOllsibh: I.'ffnrts in 
trylll~ til streamline the Corporation's working, 
.----....... -. --- ------------
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reviatilise its management cadre. and improve its 
financial performance by plugging the various 
shortcomings so identified and try to make the transport 
a viable one. The Committee are strongly of the opinion 
that the Corporation has been crippled with lack of 
proper management. guidance. and initiative. While 
expressing their strong displeasure at the sorry stage of 
affairs of the Corporation. the Committee would also 
urge the Corporation to do some serious and inward 
rethinking. so that the Corporation could at least reach 
towards its goal of economic self sufficiency. 

4 Po25 to 1.27 The Committee have been informed that there was an 
Advisory Council of DTC constituted to advise the 
Corporation on matters such as routes on which services 
are to be operated, frequencies of services, time table 
amenities to passenger etc. Rules of the Advisory 
Council require that the Council should meet at least 
once in two months. However. the Committee were 
informed that during the last four ycar~ ending 
31st March. I!JHIJ only S meetings were held. Moreover 
there was no Advisory Council from January. I !JH7 to 
23rd December. 191.)1. The Advisory C\luncil has been 
reconstituted from 2.t.12.19lJ I and ha ... had two sittings 
since then. During ('viden{'c the Committe\;.' had desired 
to know whether the earlier Count'il could continue to 
discharge its functions till a new Advisory Council was 
reconstituted and they were informed that this was not 
possible, The Committee were further informed that 
there was nothing on record regarding tllking up the 
matter of reconstitution of the Council with the 
Government. 

One of the functions of the Ad\isor~ Council is 10 
advise the Corporation on such mutes on which service ... 
are to he operated etc. On heing ilSkcu whether the 
question of introduction of J.lKHI private buses heing put 
into operation hy ST A was ever put hdore thc 
Advisory Council. the Committee were informed that 
this was not uone. 

." 

The Committee nqte that the Corporation ha ... a \'en 
., .... 

vast numher of representative"" for different seglllenh of 
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society who constitute the members of its Advisory 
Council. However. they are distressed to find that the 
role of the Advisory Council has been negligible to say 
the least. Although as per the DTC Act. the Advisory 
Council is required to discuss on important policy 
issues. they note with concern that the Advisory Counci1 
has not been meeting frequently, rather for a period of 
about nearly four years there has been no Advisory 
Council at all. This speaks again of a total lack of 
commitment and concern on the working of the 
Corporation both by the representatives of the Advisory 
Council as also by the Administrative Ministry. What 
has anguished the Committee further is that neither did 
the CMD take up the matter of reconstitution of the 
Advisory Council with the Government nor did the 
Government think it necessary to do so. Had the 
Advisory Council met regularly most of the burning 
problems with which the Corporation is being faced 
with would either have been discussed and hopefully 
resolved or at least deliberations on such problems 
could have taken place. The Committee find"lhat even 
important decision regarding introduction of 3,000 
private buses by ST A was neither put forward to the 
Advisory Council for their· deliberations and 
consideration nor did the CMD or the Government 
think it important enough to put this agenda before the 
Advisory Council. They would, therefore. strongly 
recommend the Ministry and the Corporation to ensure 
that the Advisory . Council is reconstituted and its 
meetings are held regularly as per requirement as it 
otherwise negates the very purpose for which the 
Advisory Council has been set up. 

5 2.43 to 2.50 As on 31st March, 1992 DTC had a fleet of 4372 
buses+3 prime movers and was operating on 753 city 
and 121 interstate routes carrying on an average of 
42.10 lakh passengers per day. 

The Committee was informed by DTC that the fleet 
position on road is DTC's own fleet of 3750 huses and 
609 private buses. when the Committee wanted to know 
whether the fleet strength was commensurate with the 
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increase in population the Secretary, Ministry of Surface 
Transport replies, "perhaps it was not kept in step with 
the increase in population." They were also informed 
that the productive life of DTC is 8 years and there are 
1481 buses who have completed their productive life. 

They were also informed that DTC buses are con-
sidered overaged when they complete 8 years of life and 
5 kms operation, At this stage, if the Corporation 
decides to continue operation of such buses for various 
reasons road worthiness certificate is obtained from the 
State Transport Authority, ' 

As per the Secretary, Ministry of Surface Transport 
under the targets fixed for Seventh Five Year Plan the 
total requirement of the DTC and private buses under 
DTC would be about 10,000 buses but the actual 
acquisition would be limited by the amount of money 
that will be given during the entire Seventh Plan. He 
also informed that the total fleet strength at the 
beginning of the Seventh Five Year Plan. that is at the 
end of 1984-85 was 4039 and at the end of Seventh Five' 
Year Plan i.t. 1989-90 was 4399. 

Regarding fixing of targets the CMD had stated that 
when the resource position becomes stringent. they 
would have to adjust their target according to the 
money available. 

As on 31st March, 1991. the Corporation had over 
40% of its buses which were overaged. The % of fleet 
utilisation was 89.04%, 84.53%, and 87.41% during 
1989-90. 1990-91 and 1991-92 respectively. As against 
this. the % of fleet utilisation of other two Transport 
Corporations viz. Pallavan & BEST was 88.9% and 
86% respectively. Regarding improvement of fleet 
utilisation the Corporation had stated ·~at 535 new 
buses had been added to replace the overaged buses. 

The percentage of fleet utilisation of DTC during 
1989-90 and 1990-91 was 89.04 and 84.53 respectively 
and the average kilometers per bus per day was 233 and 
219 respectively. As on August 1992 the fleet utilisation 
of DTC was 87.41 percent. When asked what were the 
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reasons for decreasing fleet utilisation and shortfall ,in 
average number of vehicles on road for the year 1990·91 
DTC stated the reasons were, MandaI Commission and 
other political agitation. restrictions caused because of 
Gulf War. overage fleet. As on 31st March. 1991. 40% 
of the fleet was overaged. The representdtive of 
Pallavan and BEST informed the Committee. that at 
present their fleet utilisation is 88.9% a~d 86% 
respectively. The representative of BEST also stated 
that. the turnout of the fleet is 93'Y.. and no bus is kept 
out for more than three days. They have got night 
maintenance system in their depots. They have 20 
depots and their major day to day maintenanae. is 
carried out in the night shift when the buses come for 
stabilisation. The n:sult is that in the morning the huses 
are available. They are intruducing a concept of zero 
defect in depots and it has shown improvement in 
availahility of buses. 

When asked is the city operation adequate to mect 
the demand. the representativc of Palhl"'In stated. it is 
just adequate. the representative of BEST replied. 
according to the requirements we are totally adequate 
and meeting our city transportation requirements rather 
eminently. 

The Committee note with concern that over the years 
the fleet strength of DTC has never kept pace with 
increase in population. The Secretary. Ministry of 
Surface Transport was candid in admitting these facts. 
They also note that though it was proposed in the 
St:venth Five year Plan that the total requirement of the 
DTC and private huses under DTC would he about 
JOOOO huses yet the actual acquisition was limited by the 
availahility of funds. Even though the Corporation has 
hecn crippled with cconomic problems sincl.' its 
inccption yet it has never tried to find waYli and means 
to improve the same. The Committ~e have also heen 
informed that the transport system of Madras and 
Bomhay i.t'. l'allavan and BEST arc adcljuiltc to meet 
the dcm.md of the Commuters. On the other hand they 
nole with <.:om.'ern the wodull), inadequate fleet strength 
of DTC, Thc Committee are of the opinion that DTC 
should not only improve it!'! financial health hUI should 
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also increase its own fleet strength to meet the traffic 
demand _adequately. 

The Committee are particularly concerned regarding 
the increasing number of overaged buses. At present 
DTC has a total of 1481 buses which have completed 
their productive life. The Committee recommend that 
the over aged and outlived buses be replaced 
immediately in order to maintain a sound and healthy 
transport system in the capital which would not only 
provide better transport facility with passenger safety 
but also reduce environment pollution. 

The Committee are also distressed to note the low 
capacity utilisation of buses. They are unhappy to find 
that no serious efforts had been made either by the 
Corporation or the Ministry to improve vehicle 
utilisation. The Committee find in BEST that the turn 
out of the fleet is 93% and no bus is kept out for more 
than three days. They were also informed that BEST 
have night maintenance system .. The Committee would 
strongly urge the Corporation to emulate the system of 
high capacity utilisation of buses followed by BEST and 
try to learn from the example set forth in improving the 
capacity utilisation. 

The Committee note that the bus breakdown per 10,000 
kms. operated by DTC on city routes ranged between 
3.13 and 3.76 for the last four years ended March, 1988. 
It came down to 0.82 and 0.80 during 1989-90 and 
1990-91 respectively. However the trips curtailed per 
day due to breakdowns which was 248 in 1988-89 rose 
to 762.46 trips during 1990-91. 

Regarding the percentage of breakdowns of PTC was 
roughly one percent. In order to curtail the breakdowns 
of such nature, PTC has introduced mobile squads. On 
breakdown the representative of BEST stated that in 
1987-88 it was 0.53, for 1988-89 it was 0.55, for 1989-90 
it was 0.51 for 1990-91 it was 0.53 and for 1991·92 it was 
0.79 percent. 

As about increase in the number of trips as also 
breakdown during 1988-89 and 199Q..91 the Committee 
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were informed that this was because of strike of DTC 
employee in mid March 1988, dispensed with the 
services of a large number of employee on account of 
the strike; the reasons for missed trips in 1990-91, anti-
Manda] Commission and other political agitations in 
September-December 1990 etc. The Committee are not 
satisfied with the reasons advanced by DTC regarding 
the increasing number of breakdowns from 1988·89 to 
1991·92. Admittedly some of the missed trips. break-
downs could have been owing to uncontrollable reasons 
as put forth by the Corporation. However, an analysis 
of the statistics as given to the Committee clearly 
indicate that there have been a substantial increase in 
tbe trips curtailed per day due to breakdowns frd'm 148 
in 1988-89 to 762.46 in 1990-91. 

This only strengthens the Committee's belief that the 
Corporation is trying to shield its non-performance and 
tardy fleet utilisation under the pretext of other 
extraneous factors. The Committee would therefore 
strongly urge the Corporation to do something 
meaningful to revamp the organisatiod- improve fleet 
utilisation and operational efficiency. 

The Committee were informed that in August, 1975 
the Union Territory of Delhi had a share of 214 
interstate route permits. Audit stated that by taking 

. over the interstate operations not only better services· 
would be provided to the passengers but the profits 
from the inten.tate operation would partly offset, the 
losses in operation within the city. however, as on 
31.3.1991 only 118 routes were being operated by DTC 
on interstate services. They were further informed that 
since the main objective of DTC was to operate its 
services in Delhi it did not pursue in taking over more 
interstate operations. The profit earned from interstate 
operations as against the operations within the union 
territory was Rs. 4.72 per kilometre in 1989-90 as 
against Rs.3.78 in city operations. In 1990-91 the 
earning was Rs. S.2S on interstate as against Rs. 3.97 in 
the city per kilometre. The Committee were also 
informed that of the total share of DTC on the 
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interstate routes is 1.97,578.5 kilometres but the 
Corporation is operating on 1.38,418 kilometres. DTe is 
unable to operate on 58.860.5 kilometres. 

It was stated by CMO. OTe that in 1992 out of 535 
buses purchased 93 have been on inter-state routes. In 
1991 out of 103 buses a purchased one bus was put on 
inter-state route. At present OTC has 470 buses on 
inter-state routes. 

The Committee are distressed to note that OTC could 
not operate all the allotted 214 inter-state routes. Out of 
214 routes permits only 118 inter-state routes are being 
undertaken. Although the inter-state routes are 
profitable OTe is unable to provide more buses on 
them. OTC is also unable to operate in 58,860.5 kms. 
for its allotted share in inter-state routes. Even the 
administrative Ministry is not taking due care in 
providing adequate number of buses. During the last 
two years 1991 and 1992 only 94 buses have been added 
to the inter-state service. The Committee are unhappy 
to find that no serious efforts had been made either by 
the Corporation or the Ministry to provide adequate 
number of buses in inter-state routes. They recommend 
that. keeping in view the greater margin of profitability. 
DTC should give equal importance towards inter-state 
services by providing adequ'ate number of buses in order 
to operate in all the allotted routes to them which in 
result would off set its total losses. 

The Committee find that during 1990-91 against the 
prescribed number of staff per bus in different 
categories are. Drivers. pre~cribed 2.50 actual 2.42, 
Conductors; prescribed 2.50, actual 3.02 supervisory; 
prescribed 0.50 actual 0.48. OTC stated that as on 
30.4.1992 there are 335 employees excess of the norms 
in the Corporation. The Corporation fulfilled the excess 
staff by carrying out the Government directives in 1989 
to take back in service all the employees dismissed 
during the illegal strike of March. 1988. In teply to a 
question what action has been taken by the 
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Management to keep operational staff to norms so that 
cost of operation is minimised. the Corporation stated 
that to minimise the cost of operation. DTC is trying to 
contain the staff cost by banning the recruitment in 
whole of the Corporation. During 1990-91 the 
administrative staff position was 1.28 per bus as against 
the prescribed number per bus 1.50 being the overtime 
paid Rs. 7.28 lakhs. DTC also stated. it is a fact that 
DTC is running short by 0.22 administrative staff per 
bus for which it has become essential to get the 
overtime. They say in case the Corporation recruits the 
administrative staff to the tune of 0.22 the monthly 
expenditure will go much higher than the overtime paid 
at present. The staff norm for Pallavan is 7.5 per bus, 
Conductors and Drivers per bus are 2.5 each which 
comes to 5 per bus. In case of BEST for the drivers the 
target fixed is 2.45 where as the actual is 2.50. In case 
of drivers it is 3 and the actual is 3.14. For the 
administrative staff prescribed is 1.13. actual 1.48. The 
representative of BEST justified the exccss staff as they 
have one-third of the total fleet as d'ouble-deckers. 
Moreover their first bus starts at '0 clock in the morning 
and the last service is early in the morning at 2.30 AM. 

The Committee observe that although the Cor-
poration was allocated manpower far beyond its 
requirements, no study was conducted to assess the 
overall manpower requirements. They are unhappy to 
note that there has been high incidence of overtime 
allowance in administrative staff which amounted to 
Rs. 728 lakh in 1990-91. The Committee are perturbed 
about the casual manner in which DTC and the Ministry 
have been dealing with this vital aspect of manpower 
management. The Committee desire that a study be 
conducted, surplus manpower identified and effective 
measurcs taken to reduce the same within realistic 
period. The Committee would urge that a conscientious 
effort should be made to productively deploy the 
surplus manpower. curtail payment of unjustified 
overtime and increase productivity of manpower. 
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The Committee have been informed that the DTC 
has a number of private buses plying under its operation 
and gets permits for these buses on the basis of affi-
davits furnished by it to ST A stating that private buses 
are plying on kilimeterage scheme. The Committee 
were also informed that earlier, when the private buses 
were plying· under the AOCC Scheme they were 
charged Rs. 1.200 /- per month per bus from January, 
1974 later revised to Rs. 1,000 1- per month in 
Feburary. 1976. This scheme was replaced by 
kilometerage scheme in August, 1979 which was in 
operation upto March, 1988 till which period DTC kept 
the revenues but paid a fix rate per kilometer. During 
kilometer scheme the Corportion also provided the 
private bus with their own conductors. From 17th 
March. 1988 the kilometerage scheme was discontinued 
and private buses were allowed to run on their own as 
also keep their earnings. Besides DTC was also 
compensating the private operators by paying for use of 
DTC passes. During the three years ending March, 1991 
the loss, as a result of this scheme worked out to Rs. 
259.88 lakhs besides loss on account of .payment of 
passes. 

During evidence, the Committee were informed that 
the total fleet requirement of DTC for the 7th Five 
Year Plan as estimated by the working group was about 
10.400 buses But the actual acquisition would, however, 
be limited by the amount of money that was to be given 
during the entire 7th Plan. They were also informed 
that at the end of the 7th Plan the Corporation had a 
total fleet strength of 4.374 buses. 

Moreover, the strategy adopted during the 7th Five 
Y car Plan was that the Government should promote 
private operators to come and operate under ST A terms 
under the permit of DTC because Ministry was unable 
to provide the required number of fleet strength. 

The Committee were informed that on 17th March, 
19~5 the employees of DTC went on strike. In order to 
minimise the inconvenience to the commuters of Delhi 
ore decided to allow the bus from outside Delhi to ply 
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during the strike period. The privale buses were also 
allowed to operate. For the strike period to March. 
1988 private buses were allowed to run with their own 
conductors and also keep the full earning for 
themselves. This scheme is presently in continuation. 

The Committee had also been informed that as early 
as 18.6.1988 in the meeting taken by the Minister of 
Surface Transport the question of asking the private 
operators to go back to the kilometerage scheme was 
brought up and it was decided that Government would 
not revert to the kilometre scheme but would continue 
wit h the present arrangement. 

There were no recorded instructions or 
communication in the Corporation's records prior to 
1989 whether the kilometre scheme should continue or 
not. The Committee were informed that it was allowed 
to be continued under the oral orders of the Minister 
and formal communication was sent only in 1989. 

During evidence the Committee wished to know how 
tbe Ministry would be able to ensure "that with the 
recent introduction of 3000 private buses for which 
licences have been given the transport facilities would 
improve rather than become more chaotic. The Chief 
Secretary. Delhi Administration had informed the 
Committee that it was a fully conscious decision. 
whereby it was decided to introduce these 3(X)O new 
private buses. Regarding disciplinary control the Chief 
Secretary had adjed that with the introduction of these 
3000 private buses the disciplinary control would not be 
with the DTC but with the State Transport Authority 
which would be a statutory authority. The Chief 
Secretary has also elaborated that they would be 
enforcing strict supervision by their enforcement mobile 
squads and various other methods so as to ensure that 
the private buses do maintain their accountability. 

It is a matter of great concern to the Committee that 
such important policy decision about transport system 
which is to run for the commuters of Delhi were not 
looked into either by the Corporation or by the 
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Administrative Ministry or by the State Transport 
Authority. That the Administrative Ministry has been 
shifting various schemes or rather juggling the schemes 
as and when it suits their will is a clear pointer to the 
fact that neither the Ministry nor the Corporation have 
the interest of the commuters at heart. Were this so 
then definitely the Administrative Ministry would have 
done some serious & meaningful rethinking or at least it 
would have formulated an action plan to ensure whether 
the present system of transport as it exists in the Union, 
Territory of Delhi is satisfactory or not. This total lack 
indifference or apathy on the part of the Administrative 
Ministry is to also evident in the Committee analysis of 
the various kinds of schemes which are continuing to 
operate in Delhi. The Committee have noted that the 
AOCC Scheme which was earlier in operation also 
resulted in loss to the Corporation and the kilometre age 
scheme also brought about continued loss to the 
Corporation. The Committee are indeed surprised to 
find that the private operators had to give a fixed rate 
per kilometre to the Corporation after the strike was 
over. The CMD, without any justifiable grounds 
allowed the Corporation rather to compensate the 
private bus operators for operating in the Union 
Territory of Delhi and by allowing the private bus 
operators to continue with their earning. 

The Committee note with deep concern that even 
after the strike period was over this Scheme was 
allowed to continue. The Committee would like to place 
on record that they had to hold a number of meetings 
only to find out under whose orders or otherwise this 
kilometre age scheme continued to operate even after 
the strike period was over. Neither the Corporation nor 
the Administrative Ministry was able to give any 
satisfactory reply in this regard. The Committee are 
indeed extremely perturbed by the admission of the 
Administrative Ministry and the Corporation that the 
kilometerage scheme continued to operate only on the 
verbal orders of the Ministry. From 16th March. 1988 
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to May, 1989, the discontinuation" of the Kilometre 
Scheme resulted in a loss (upto January. 1989 as 
pointed out in C&AG's Report) of an amount of 
Rs. 2332 lakhs. The Committee would like that this case 
may be referred to CBI and they may be informed 
accordingly the findings of CBI enquiry. Responsibility 
should also be fixed on the officer concerned who 
allowed this system to continue only on verbal orders of 
the Ministry. That such an important decision which 
would have far-reaching consequences on the financial 
burden of the Corporation was not taken only 
strengthens the Committee's belief of the lackadaisical 
and lethargic functioning of the Corporation. ThiQgs has 
come to such an extent that the Government were left 
with no other option but to introduce private buses for 
with the Government is now trying to give justification. 

13. 3.33 & 3.34 The Committee are not satisfied with the reply given 
by the Ministry and the State Transport Authority that 
it was necessary to introduce private bus operators in 
Delhi owing to the fact that the Corporation's fleet 
strength was unable to cope with the uemands of the 
commuters. While it is an inescapable fact that the 
Corporation's bus was indeed woefully inadequate 
however. the fault lies not. with the Corporation so 
much as the Administrative Ministry which did not 
allow the Corporation to increase its fleet strength upto 
the desired requirements. The Committee would solely 
blame and hold the Administrative Ministry responsible 
for letting thingo; come to such a sorry stale of affairs in 
which there was no other alternative but to go in for 
private bus operations. The Administrative Ministry 
which is to exercise control and authority over the 
Corporation has by its total lack of proper policy and 
planning only created mismanagement over these years. 
By enforcing proper control it could have definitely 
ensured that thc:re would have been no need for these 
private operators. 

The Committee have come to this inescapable 
conclusion that the introducing of these 3.000 private 
buses in Delhi is definitely going to bring about a 
chaotic transport situation. Indeed the Secretary and the 
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Ministry had also very clearly indicated during evidence 
that the cesponsibility of operation of these private 
buses rests only with the State Transport Authority and 
the Chief Secretary has also clarified during evidence 
that they would be a statutory authority which would 
exercise administrative control over the private bus 
operators. The Committee arc not convinced as to how 
it would be possible for the State Transport Authority 
to exercise full and adequate control over private bus 
operators. 

14. 3.35 A shocking admission made before the Committee is 
that the Corporation has in all these years been 
furnishing a false affidavit to tht: STA that the private 
bus operators ,Ire plying on Kilometerage scheme. The 
Committee would. therefore. recommend that 
responsibility in this regard he fixed at the earliest. 
They further recommend that this kind of affidavit 
should he done away immediately and action taken in 
this regard he informed to them. 

15. 3.36 The Committee strongly urge that the Government 
should look into the reasons for the mounting loss of 
the Corporation and also the existing system of 
transport and if it finds that the most via hIe of the 
system is the kilometerage system in which the private 
bus operators continue to pay a fixed rate per kilometrt: 
to the Corporation then the Ministry should decide to 
revert back to this scheme as early as possihle. 

16. 3.41 to 3.44 The Committee have heen informed that from 
Novemher. 1~~5 to August. IYS7 i.e. a period of ahout 
2 years. 503 Retainer Crew Daily Wage Conductors 
were appointed. They were heing paid an averag~ 
income of Rs . .too or so per month during this period 
The Committee havc also heen informed that these 
daily Wage Conductor, hclongcd mainly to SC 1ST and 
continued to he daily wage workers till I ~K~. 

Prior to Marl'll IYHS striKc. the Corporation u .. ed to 
deploy their llwn cnnductnr, ~'ven for private hus 
operations. Hrl\\l.'\cr. after March. IYSX thl' pri\<tte hus 
opcrator~ now had thcir own nmdUCIIlf\ mannin!! thcir 
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bus. Subsequently. the services of 2900 conductors 
became surplus to the Management. Since the 503 
conductors were the last in their recruitment list, the 
Corporation terminated their services and the remaining 
2400 were given other duties. The decision to terminate 
was taken by the Management and it was not reported 
·to the Board. 

The Committee express their strong displeasure at the 
way in which the services of such a large number of 
employees belonging to the SC/ST were summarily 
dispensed with. In the first instance. to state that these 
employees were considered surplus is itself an anomaly. 
As the Committee has commented elsewhere: the 
March. 1988 strike was illegal and the measures resorted 
to by the Corporation to break the strike was also a 
temporary one. After the strike period. the Corporation 
was duty bound to resort to its earlier KM Scheme. It 
did nOI do so and because of its own tardiness in not 
reverting to the status quo, these conductors were 
considered as surplus. -.. 

. The Committee reiterate that it was not the 
conductors who were surplus. but the Corporation's 
reluctance to revert to its earlier scheme. which left 
them with no other option' but to dismiss these 
employees. 

The Committee strongly criticise the manner in which 
these employees were dismissed. They are unable to 
comprehend as D why such an important decision was 
not referred to the Board. rather the decision was 
allowed to be taken by the Management itself. They 
would urge the Administrative Ministry to fix 
responsibility about the lapse in not referring this 
important decision to the Board. 

The Committee recommend that in future these 500 
conductors who were removed from service for no fault 
of their during the strike period may be recruited when 
any such recruitment takes place on priority basis. 

17. 4.35 to ·U7 The Committee have been informed that the 
Corporation appointed Cheran Committee as far back 
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as in May, 1982 to study the material management 
division. The Report of the Committee listed out delays 
ranging f~om as varied a time span of 55 days to 398 
days in processing of indents raised by material-control 
section to the final placement of purchase orders. These 
delays not only resulted in charges in final prices for the 
impending purchase orders but also compelled the 
Corporation to make local purchases ranging between 
Rs. 7.47 lakhs and Rs. 42.96 lakhs during the period 
from 1984-8~ to 1988-89. The Committee were also 
informed that this report has not been placed before the 
Board so far some of the glaripg cases of mis-
appropriation reported to the Committee by the 
Corporation are peculiar examples of duplicate Lifebuoy 
soaps, which the Committee have been informed was 
noticed only when the Minister concerned happened to 
visit one of the depots and picked up a sample of 
Lifcbuoy. Subsequently, when the samples were scnt to 
the company concerned for verification it was found 
that soaps were original. The Committee have also 
informed that as on 31st March, 1989 as many as 9~3 
claims amounting to about 27.37 lakhs preferred by 
DTC towards short I rejected supplies were outstanding 
for recovery. Such bad and doubtful debts continued for 
a number of years when the Corporation is not able to 
recover much of the amount. When the Committee 
wished to know what was the system followed by the 
Corporation in retrieving such bad and douhtful debts 
and whether sUl:h schemes were oeing pursued 
vigorously, the Corporation replied that they were 
forced to make the payment to the company concerned 
in order to receive the supplies and when the material 
supplied is not s<ltisfactory or as per specifications the 
same is rejected and the claims starts. Thcy were also 
informed by the Corporation that they do pursue claims 
vigorously and an amount of Rs. 54.92 lakhs has been 
settled hy the Corporatiun during 1991-92. 

The Committee also find that the Corporation has a 
number of claims outstanding from its employees who 
have either retired or against whom claims were not 
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pursued effectively. A case is of the Ex-Chief Mechani· 
caJ Engineer where an amount of Rs. 33847/- was not 
recovered from him although all dues were paid to him 
at the time of his retirement and subsequently the 
amount had to be written off. 

18. 4.38 The Committee find that a new medical scheme 
started in May. 1984 on a trial basis initially for a period 
of six months continued to operate in the Corporation 
without two crucial conditions that were initially to be 
included as per direction of the Board namely ceiling on 
the monthly expenditure which an employee could incur 
and secondly reference to the medical officer of the 
Corporation for his scrutiny of all the bills beyo\}d the 
ceiling. As a result of non-adherence of the' two 
conditions, the Committee were informed that medical 
expenditure which was Rs. 73.24 lakhs during the year 
1984·85 jumped to Rs. 915.92 1akh in 1985-86 i.e. an 
increase of 1150.57 per cent over the previous year even 
though the Corporations total number of employees 
increased by only 5.70 per cent. The lommittee were 
also informed that at present the scheme. has been dis-
continued and responsibility on the officers fixed. 

19. 4.39 to 4.40 With regard to the position of scrapped DTC buses 
the Committee have been informed that as on 1990-91 
there 
were total of 1030 scrapped buses lying in the 
corporation. Some of these buses were lying in the 
Corporation since as far back as 1985. 

The Commit:~e wished to know during evidence. 
what was the system by which any part of tube or tyre is 
declared as a scrap by the Corporation. They were 
informed that the Corporation has different committees. 
members of which keep on changing. Members inspect 
the material which goes for repairs and the material 
which cannot be repaired is declared as scrap. The 
Committee were also informed that some of the units 
declared as scrap could be considered as potentially 
repairable as for example 10.000 tubes which were to be 
sold and about 1700 of them were declared as 
pOI~ntial1y repairahlc. The lommittee were further 
infllrmed that th~ normal tendency of a person to be 

--------~-------------.-----
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posted in the Stores and purchases Department is three 
years. However. there had been cases where persons 
had been working in the Stores & Purchase Deptt. for 
as long as 15 to 20 years. 

20. 4.41 to 4.46 Ac.cording to the Corporation there are two Central 
Workshops incharge of major repairs. re-conditioning. 
over-hauling of engines. retreading of tyres etc. For 
day-to-day repairs every depot has a workshop of its 
own. Central Workshop I which was initially established 
with a capacity to undertake 1200 vehicles. Central 
Workshop II commissioned in 1983 could undertake a 
repair of 3000 buses. The Committee wished to know 
whether with regard to capacity utilisation of Central 
Workshop the Corporation was facing any difficulty in 
repairing its fleet. the CMD had replied during evidence 
that although DTC had a fleet of more than 4400 buses. 
die capacity of two workshops is only 3000. Therefore. 
they were finding it extremely difficult to keep their 
buses repaired. Further on an analysis undertaken by 
the Corporation they had found that it was cheaper to 
get the body built from outside rather than from the 
Central Workshop. 

With regard to fixing of targets also the Committee 
were informed that non-achievement of targets is a 
normal process and not an exception since the targets 
for over-hauling of various assemblies are fixed on the 
basis of life achieved for those assemblies and it is 
requirement based and not production based. 

The Committee were also informed by audit that 
Central Workshop II which was to be completed within 
21 months of award of Civil Contract i.e. by July, 1982 
was not completed by the contractor and contract was 
terminated in October, 1988. Corporation carried out 
works to the extent of Rs. 9.10 lakhs departmentally 
and abandoned works to the extent of Rs. 29.44 lakhs. 
The Corporation incurred an extra expenditure of Rs. 
27.11 lakhs. No recovery of extra expenditure of Rs. 
27.11 lakhs and for recovery of cost of works done 
departmentally (Rs. 9.10 lakhs) was made. Moreover in 
order to avoid such recurrence. the Corporation stated 
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that. in the note which was made a base for obser-
vations of audit. abandoned works have been shown to 
the extent of 6.12 lakhs as against Rs. 29.44 lakhs taken 
by the audit and after adjustment of this amount figures 
of Rs. 27.11 lakhs would come down to Rs. 3.79 lakhs 
only. The figure of Rs. 3.79 lakhs is the increase in the 
cost involved in doing departmental works is 
recoverable from the contractor and the matter is being 
contested in the arbitration. It is reported that the total 
number of skilled and unskilled employees in the 
Central Workshops is 8705 of which about 1.000 is 
unskilled. The Committee are distressed that the 
working of the Corporation in each of the above aspects 
as stated above have been dismal to say the least. The 
Committee have come to an un-erring conclusion that 
the fault lies not in the reasons as stated by the 
Corporation alone but in a number of other factors also 
such as poor or almost no inventory control, mis-
management of stores & purchases. mis-appropriation 
of funds. lack of moral responsibility of the officers 
incharge of the Departments and a ge nll:a I feeling by 
the Corporation to let things lie as they are. In almost 
all the departments relating to inventory control and 
material management as have, been examined by the 
Committee. they have found a total lack of coordination 
and control. The Corporation has set up numerous 
committees to examine its material management division 
time and again. However. no action seems to have been 
taken on the recommendations set-forth by the 
Committee as is indicated from the Cheran Committee 
Report which was not placed before the Board and for 
which the Corporation could not give any satisfactory 
reply. Again committees were set up by the Corporation 
to examine such all those items as are declared as scrap. 
however despite such committees as many as 1700 tubes 
out of total number of 10,000 tubes have been found to 
be potentially repairable. This is only a sample check 
undertaken by the Corporation. The Committee is sure 
that there may be numerous other instances in which 
scrap "can be considered as potentially repairable." 

The Committee have also found that the performance 
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of the two Central Workshops I & II leave much to be 
desired. The Chairman of the Corporation has himself 
admitted that he finds it much more economical to get 
the Chairs repaired from outside rather than to build it 
in the Central Workshops. The capacity utilisation of 
Central Workshops has never been stretched to its full 
limit. The number of employees also is as high as 8705, 
of which about 1000 are un-skilled workers. Given the 
large number of infrastructure of both central 
workshops the Committee would have expected that 
atleast body building repairs and maintenance should be 
utilised to the maximum. However. they find it to be 
contrary. As stated in the preceeding paragraphs, the 
Committee are therefore of the firm opinion that the 
fault in the Corporation's low performance lies in these 
grey areas which need to be revitalised. The Committee 
would strongly emphasise that the Corporation should 
do inward thinking to ensure that it has a tighter reign 
over inventory control, material management, scrap, 
bad and doubtful debts etc. It is only when such areas' 
are strengthened can the Corporation expect a return on 
investment and subsequent financial improvement in its 
performance. By merely crying over the fact that it has 
a low fare structure the Corporation is strengthening the 
Committee's belief that it does not wish to identify the 
other main reasons for its continued losses, that is gross 
mis-management and misuse of the Corporation's funds. 

4.46 The Committee recommend the Corporation to look 
into these and other related matters at the earliest. 
While it agrees that perhaps the low fare structure could 
be one of the reasons for losses by the Corporation, 
nevertheless the Corporation should also realise that 
there is a great deal left to be desired in the material 
management section. They also recommend that the 
under utilisation of resources, should be made good use 
of and persons serving in such departments should be 
made to bear full responsibility for any subsequent 
losses that may come about as a result of poor and 
lackadaisical supervision. 
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21. 5.16 The Committee were of the opinion that there should 
be definite time-frame for replacement of milometers. 
The Chariman assured the Committee during evidence 
that it would be done within six months. 

22 5.17 to 5.20 The Committee were informed that Delhi is t~~only 
Metropolitan city in the country where the highest 
number of road accidents deaths were reported in 1990 
(1570) followed by Bangalore 562 and Madras 507. In 
case of Pallavan the accident rate is three per one lakh 
kilometres. It was also reported that the average speed 
of PTC is 18 kms. being the maximum speed 50 kms. 
Regarding accident per one lakh kilometres, the 
representative of BEST sated for 1989-90 it is 0.18, lor 
1990-91 it is 0.17 and for 1991-92 it is 1.14. For DTC 
accident per one lakh kms. is 0.89. 

It is also informed that the number of total accidents 
and number of persons killed in city during last three 
years are for 1989-90, 159 for 1990-91, 168 and 1991·92, 
213. The Committee are distressed to note that the 
number of total accidents have been incresed in the city. 
Rash and negligent driving and error of judgement of 
the drivers were the major factor for increasing number 
of accidents. A large number of . drivers caused accident 
every year. The Committee are unhappy to find that the 
termination in 1990-91 is low as compared to other 
years as some private operators filed writ in Delhi High 
Court and the Court had directed the Government to 
reconsider the macter. The Committee urge that stern 
and serious action should be taken against the drivers 
causing fatal accidents. Guilty drivers should 
immediately be suspended and enquiry conducted 
against them. Speed of DTC buses as well as private 
buses is to be limited. So also traffic rules are to be 
followed strictly. 

The Committee note that there has been a steady 
increase in the percentage of drivers involved in 
accidents during 4 years starting from 1985 to 1989 
except for the year 1987-88 where there was a marginal 
decrease. DTC have stated that the reason for increase 
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in accidents due to increase in induction of new drivers; 
when there was heavier induction. the larger number of 
these drivers were found to be involved in accidents. 
The audit has pointed out that. the drivers in private 
operated buses were not under the control of the 
Corporation. No action. had therefore been taken in 
this regard by the Corporation. the Corporation. 
however. had not stipulated in the agreement any 
periodical medical examination of such drivers to ensure 
their suitability. The Committee found that large 
number of drivers involved in accidents nevertheless 
discloses weaknesses in the licensing procedures. 
recruitment test and in service training for drivers. The 
driving standard of the DTC cannot be said to be 
satisfactory. This raises the basic question of reliability 
of driving tests and the need to upgrade and standardise 
the tests. 

The Committee recommend that there should be a 
periodical Medical Check up of the C<'rporation drivers 
about their vision/colour blindness. physical fitness etc. 
as per the recognised standards. They also recommend 
that it should be mandatory to have periodical check 
ups of drivers about their driving efficiency and 
knowledge of Traffic/Driving rules. 

6.29 to 6.36 The Committee have been informed that an amount 
of Rs. 85.268.08 lakhs had been released by the 
Government of India as capital loan and ways and 
means to the Corporation till 31.3.1991. Of this an 
amount of Rs. 57.262.98 lakhs remains outstanding with 

.. the Corporation as on 31.3.1991. The Committee were 
also informed that the Corporation had neither repaid 
the principal nor the interest due since its formation in 
1971. 

The Committee wished to know the cost-wise analysis 
undertaken by the Corporation to find out the reasons 
for continued losses. TheY were informed that the 
reasons for the losses were un-economic fare structure. 
rising cost of labour & material input. concessions gi\'en 
to the students & weaker sections of the society through 
Issue of passes and heavy interest burden o.n the il)ans 
advanced etc. 

As per information given to the Committee the 
---------------------_._-_.-
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interest burden of the Corporation alone constituted 
about 44% of the net loss of DTC in the year 1990-91 
which has increased to more than 50% in the year 1991-
92. With regard to the concessions given to the st,uJents 
and weaker sections of the society were esti~d as 
Rs. 22 crores per annum. ;/f 

The Committee desired to know the total,"ogresSive 
losses of the Corporation as on August, 1992. They 
were informed that the accumulated loss was Rs. 
84932.94 lakhs. I/' 

The Committee had also pointed out during its 
examination that the Corporation is incurring .losses 
whereas Private Operators are running on profits. They 
were informed by the Corporation the reasons for the 
profit earned by the private buses was that they did not 
have heavy overheads and administrative cost to incur 
nor did they follow any of the labour lawsl Acts or rules 
as applicable to DTC. The private operators do not 
have garraging facility and also they do not have any 
workshop, they always prefer to pl~_ on economic 
routes. In this connection the Committee enquired from 
the Corporation whether they were charging any money 
from the private opeators for using the bus terminals in 
order to off-set the losses. In reply the Corporation had 
stated that they are charging Rs. 250 per bus per month 
from 1st March, 1992. 

When asked by the Committee whether after the 
recent hike in iare structure which was almost 100% 
increase, the Corporation would be able to bring down 
its losses, the Committee were informed that with the 
recent increase in fare structure there would be a 
reduction of 30 crores in their losses. Moreover, if the 
amount of concessions 1. e. 22 crores is subsidised by 
the Government tbe losses of the Corporation would 
definitely come down to 8 crores. The Committee were 
informed that the Govern-ment was probably inclined 
towards this maner. 

The mounting losses of DTC since its inception is a 
matter of deep coneern to the Committee. While the 
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Committee have noted that over the years the amount 
of loan released by the Government of India has been 
increasing steadily there has also been a corresponding 
accumulation of losses being incurred by the 
Corporation. In fact as on August, 1992 the 
accumulated loss of DTC stood at alarming amount of 
Rs. 849.32 crores and the net loss was as high as 203.81 
crores. The Committee are also appeaUed to note that 
since inception neither the Corporation repaid the 
principal nor interest due to the Government. Rather it 
has been extending its begging bowl every year to the 
Government of India for financing its working. Again it 
is significant that despite the Government's pumpina 
subsidy into the Corporation every year the progressive 
loans of the Corporation has continued to increase leaps 
and bounds. 

The Committee are not satisfied with the reply given 
by the Corporation that the reason for such losses is due 
to the unrealistic fare structure, accumulated losses, 
repayment of interest etc. The Committee have 
elsewhere commented that the Corporation is trying to 
find shelter in crying over what it terms as unrealistic 
fare structure to be the sole reason for its mounting 
losses. As the Committee has commented elsewhere the 
Corporation needs to do some serious revamping of its 
material. management inventory control, man manage-
ment divisions and strengthen the same so that its high 
expenses and administrative costs can be drastically 
curtailed which, will, in turn have a cascading effect 
over the losses being incurred by the Corporation. 

The Committee are also distressed to note that Delhi 
Administration has allowed private bus operators to 
continue to run without making it compulsory for them 
to observe the minimum labour law as arc applicable to 
Transport Authorities. If as the Corporation states they 
have no control over the' private operators then the 
chaotic conditions prevalent because of the running of 
these private operators in the Union Territory of Delhi 
will definitely have to be controlled at least by State 
Transport Authorities. They would, therefore, stron&1y 
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urge the State Transport Authorities to treat the private 
bus operators equally with the DTC in regard to 
enforcement of labour laws fix duty hours. rash and 
negligent driving for which private operators arc more 
prone to. Given the fact that 3000 private opc;tators 
have been given licences to operate at he route,:"f the 
Union Territory of Delhi it becomes more i$'Pcrative 
that the State Transport Authorities impose immediate 
and effective control over these private operators. 

While on the one hand DTC with its depleted 
strength of its operations incurred continued losses on 
the routes provided to it, the ST A had gone ahead in its 
granting permit to 3000 private operators with little. or 
no control over their performance. The Committee 
strongly feel that this will. in the near future definitely 
lead to an extremely chaotic situation in the present 
transport system in Delhi. They would. therefore. again 
reiterate that if the Government intends to bring about 
any serious restructuring of the present transport system 
they would do well to enforce control over the 
performance of the Corporation over which presumably 
they have control and check to enforce with the losses 
do not mangify at such an alarming rate, before taking 
on the problem of private bus operation which the 
Committee assure is going to he the cause of great 
concern in the ncar future. They would, therefore, 
rcconlmed, at the earliest. that some serious 
restructuring of the Corporation be done either by way 
of suhsidising the concessions given by the Corporation 
to the different classes of Society or enforcing capital 
restrucuture. inventory control. greater accountability 
by the Corporation's managerial Cadre and other 
related aspects. 

26. 7.22 to 7.30 The Committee have heen informed that from IY80 
till pn:sent there have heen 21 Class I Officers against 
whom depart~ntal enquiry or corruption charges were 
pending. In this connection. the Committee had desired 
to know whether against those officers found guilty of 
corruption. after investigation hy CBI or cve or 
Vigilance any punishment proceedings or departmental 
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action was initiated. The Committee also wished to 
know whether the Corporation had promoted any 
officers found prima-facie guilty of corruption or other 
charges. In reply, they were informed by the Chairman 
of the Corporation that no officer was given promotion 
when either a CVC case or CBI case was pending. They 
were informed that as on date no CBI case was pending 
against officers but vigilance cases were pending and 
enquiries were being conducted. 

The Committee had been given a long list of officers 
against whom corruption charges or departmental 
enquiries initiated. 

One of the case relates to the Secretary, DTC Board, 
Shri L. C. Goyal. The Committee were informed that 
the DTC Board passed a resolution to the effect that 
the above officer alongwith another officer was to be 
demoted. However, the order against Shri Goyal could 
not be served because both the officers managed to get 
a stay order from the court the next day on which the 
order was to be implemented. Moreover, the two 
officers also continued to be on casual leave for a 
period of 2V2 days. They were also informed that the 
documents were highly confidential in nature and it was 
a serious act of delinquency on their part to obtain the 
copies of the Board's resolution through dubious means. 
On the basis of findings of the investigation officers the 
then CMD, DTC approved the following action in 
respect of the two Officers. 

Suitable action against S Shri A.K. Sharma and L.c. 
Goyal. 

The Committee were also informed that the case was 
subsequently referred to CVC for advice and evc 
advice was received with the following recommen· 
dations:-

(i) Recordable "Warning" to Shri L.c. Goyal and 
Shri A.K. Sharma and to streamline the procedure and 
maintaining the official records for having better system 
accuntability. 

(ii) The officers were subsequently issued warning on 
18.4.1991. 
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The prescnt position of Shri Goyal was that he was 
General Manager incharge of Traffic. Personnel and 
Administration. In 1985 the CBI had directed the Board 
to take note of Shri Goyal's mis-conduct and not, •. !to 
engag.e him in any position of sensitive nature req .. 'OS 
responsibility and trust and that his conduct sh tI be 
watched. 

The Committee find that the requisite quo ification 
for the post of Secretary to Chairman was that the • 
Officer should have a minimum of 10 years experience 
and he should be a post-graduate. However. Shri Goyal 
was neither a post-graduate nor did he have the 
required experience, In fact he was short of 
administrative experience of 6 months at the time in 
which he was considered for the post of Secretary. DTC 
Board. The Committee were also informed that no 
relaxation had been obtained by the Board eithl'r with 
regard to academic qualification or administrative 
experience. 

Another Officer whom the Committee have examined 
is the present Chief General Manager·(Traffic}. 
Shri P. Dutta who, besides looking after traffic was also 
looking after the work of Private Bus Operation. 
Disciplinary Cell. Traffic Cell at Headquarters. Central 
Checking Cell. Central Complaint Cell. Traffic 
Statistical Cell. work of Secretary DTC Board. R & I 
Section and PLD Group-I. The Committee were 
informed that the then Vigilance Officer of the DTC as 
Investigating Officer had observed that Shri Dutta had 
ignored seeking relaxation of age in case of direct 
recruitment of two officers for the post of Dy. Vigilance 
Officers while he was looking after the portfolio of 
General Manager headquarters. The Vigilance Officer 
had also indicated that Shri Dutta was to held prima-
facie responsible for keeping the CMD in dark and 
tampering with the orders of the CMD by making 
subsequent interpolation in his own noting to cover up 
his misdoing!>. 

The Committee have found that the name of 
Shri P. Dutta was sent to the PESB for consideration a!t 
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Chairman" DTC alongwith the names of two officers 
Shri R.R. Singh and Shri P.S. Rana. PESB was not 
informed that at any point of time vigilance or CBI case 
was pending against Shri Dutta. 

The shocking state of affairs of the Corporation and 
the gross mis-conduct of so many senior officers in the 
Corporation has distressed the Committee immensely. 
When asked pointedly by the Committee whether any 
CBI or CVC case was pending against any of the 
officers for whom promotion was being contemplated. 
the Committee were informed that this was not so. 
However. subsequently during examination the 
Committee found that even if at the time of promotion 
there have not been any CVC or CBl case pending. yet 
in the previous years there have been instances where 
the conduct of these officers have been referred to 
either CBI or the CVe. The Committee does not 
appreciate such hair spliting on this important issue. It 
is obvious what the Committee wishes to examine is the 
spirit in which these promotions have been made. that is 
the officers concerned were given promotions which 
were not due to them. Going by the track record of 
these officers as given to the Committee they have come 
to the inescapable conclusion that there is something 
basically wrong in the working of the Corporation. That 
both the Administrative Ministry and the Corporation 
has allowed two senior officers against whom prima 
facie there have been serious charges of lack of integrity 
to be promoted only smacks of gross indifference on 
their part. It is a case of things which have hecome had 
to continue to become worse. The Committee are also 
amazed at the equanamity with which the former 
Chairman of the Corporation has deposed before the 
Committee in stating that he found nothing wrong in 
allowing Shri Goyal to continue to hold a post of 
sensitive nature despite the CBI orders against the 
same. That the CBl were very right in their judgement 
of the officer is equally borne hy the fact that he (Shri 
L.c. Goyal) and another officer managed to ge, a copy 
of the DTC Board resolution in which they were to he 
demoted and suhsequentlyget a stay order f~m 
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the Cl)urt thereb~ disallowing the Board from 
implementing the resolution. As if this was not enough 
the Committee arc dismayed to note that Shri Goyal 
was allowed to continue as G. M. To add further 'to the 
already existing corruption charges against S~G()yal. 
the Committee find that Shri Goyal di~;;not even 
posses~ the necessary qualification - or acffuinistrativc 
experience required to become Secretary, OTe Board. 

The Committee arc further dismayed to note that the 
officer against whom pnma-vacie responsibility ha~ been 
fixed f(1f actively conniving one of the Membt'r of the 
Selection Committee in ~electi()n of a Dy. Vigilance. 
Officer and again~t whom trlvestigating officer had ..tho 
observed that he had resorted to intellectual dishone~t\ 
still continues to hold the Important post of Chic! 
General Manager (Traffic) beside~ other related 
Important post'>. The Committee fail to under ... tand what 
are the wmpellJng reasons which made the Curporation 
to continue with this officer. They are not convinced 
with the rea-.n!lS given by the Corporati(ln that neither 
thi" offiet:r nor the earlier (lfflcer agamst whom the 
Cumminee had commented did not glvl' any rcason" for 
the Corporation to conSider their removal. 

27. 8.21 to H.2H In order to get <I comparatlw plCturt' of transport In 

metropolitan citie", the Committee had decided to take 
up an analysi~ nf two other maJI)f tramport eorporatiom 
likl: Pallavan Transport Corporation, Madras and 
B()mha~ Ekltric Supply Transport, Bombay. The 
Committee wne IIllOrmed hy the representatives of the 
two Corp(lratiom on van(lu,> aspects relating to 
transport \/s-a-\·/.I the perhmnanCt: of DTC. While the 
Commlttce has rt.'stnctcd Its analy~is rlHlre toward~ 

arrivl!lg at <l comparativc picturc of thc \\orking of thc'ic 
tramport orgarll',ations they have dl~l) tncd to arrivc at 
concrete cllnclusillns baSl'd on C\ ILienu: given hy thc 
repre"entatl\ es of the Corporatl())l. 

During the cour~e of thCl1 evidence on thc has)', ()I 

mformatlon gl\('n on the Varlllll' parametres of '-Iudy 
undertake:n hy the ('omnlJltL'l'. the Committee have 
lome: to thi' un·crring conclUSion that the Ik'rforlll.lncc 
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of both the organisations in almost all the parametres 
which they have analysed is indeed extremely laudatory. 

They would like to enumerate some of the major 
areas in which the Committee have been found that the 
Delhi Transport Corporation needs to learn from the 
two other major metropolitan corporations. 

With regard to fleet utilisation the Committee were 
informed that in respect of BEST the tum out of fleet is 
as high as 93%. No bus is kept out for more than three 
days. BEST has also night maintenance system so that 
all buses are made available for the morning shift and 
what ever defects are there are rectified which makes 
their tum-over average as high as about 97%. The 
Committee were also informed that BEST has a 
Research and Development Cell which carries surveys 
on a quarterly basis to analyses the percentage of fleet 
uti,,"ation required and accordingly improvements are 
undertaken. 

With regard to the PTe the Committee were 
informed that their present fleet utilisation was around 
88.9%. They also replied that their fleet was just 
adequate to meet city operations. None of the two 
corporations has private bus operators ply on their road. 
As against this. the fleet utilisation of DTC in August. 
1982 was only 87.41%. Again the Committee has 
pointed out earlier that this low fleet utilisation was 
hardly adequate. to meet the city operation 
requirements. 

Regarding percentage of breakdowns also. the 
Committee note that in PTC. it is about 1 % and BEST 
it is on an average of 0.99%. With regard to DTC the 
percentage of breakdowns was as high as 3.76 in 1988. 
However. what has impressed the Committee most in 
respect to these other metropolitan operations has been· 
the strong dedication to duty and committed officers 
which is responsible largely for the average low losses as 
incurred by these corporations. As per information 
provided to the Committee the representative uf BEST 
stated that they had increased their fares in 1987. 1989 
and 1991. The percentage of fare increased was around 
30%. The minimum fare charged is Re. 1 for an 
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ordinary hus. for Rs. 1.25 
and a maximum is Rs. 5 

Regarding the amount (,f loss / profit made the 
representative of BEST added that their work.'li lJl. loss; 
upto 1991-92 was around 21 crores. Till the Q4rifhh.nf;~ 
July, they were almost hreak-even hut with ~:lncreasc 
in petrol prices their net loss was now work1\'lO around 
17 crores. .,; 

The representatives of PTC stated that they were one 
of the beneficiaries under the World Bank scheme- and 
till 1991-92 they had got about 1488 crores. With,a 
regard to the profit floss incurred hy the corporation the. \'~ 
Committee were informed that at present their loss w:tS 
around 2 crores before depreciation. In fact dUring 
1985-86 they did get some profit. Like DTe they also 
gave concessions to students. handicapped persons. 
freedom fighters etc 

Again with regard to the revenue earned per km. the 
Committee informed that With regard to PTC the cost 
per km. was Rs. 8.53 and revenue earned was Rs. X 
while BEST the cost per km. was Rs. 14.HY .ind revenue 
earll(~d was 12.05. The comparative study of the cost per 
km. and the revenue earned for DTC shown Rs. 9.75 
and Rs. 4.34 respectively. 

The various statistics a" given ahove only stn . .'ngthcn 
the Committee's bl'licf that thefe is a great deal of 
negligence in thc working of thl' DTC. Whilt: similar 
transport corpnratio'1s in the other two metropolital' 
cities arc ablt.: 10 fUIll:tion in a firm or dfel'live manne' 
given the same con:-.traints with which DTC is faced 
with. Thl:-' <110;0 give credence to the Committee's hcliCf 
that besides un-economIC fare -;tructurc the Corporation 
nced:-. to tighten its inventory wntrol rather and there 
are ot her related area which the C'orporation has t(' 
strengthen to off-set it!> mounting losses. It would he m 
the interest of the Corporation if it undertook a study of 
the workmg of the BEST and Pallavan in order to sec 
how these corporations have managed to run in an 
efficient manner in the cities transport operations. 
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